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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 5, 1978/Agraha-
yana 14, 1900 (Saka)

The Lok Scbha met at Eleven of the
Clock.
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SHRI C. N. VISVANATHAN: May I
know from the hon. Minister the
economical routes for the passenger
trains which had been stopped for
long, 6 months ago, due to the shortage
of coal? I want to know whether the
hon. Minister can categorically reply
as to how many passenger trains have
started running this month after the
coal shortage.

PROF. MADHU DANDAVATE: 1
have already stated in this House that
because of the shortage of steam coal,
especially after the floods and syclone
in East India, 213 pairs of trains had
been cancelled and we hope that by
January the entire supply of steam
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Import of Crude

*224. SHRI PRADYUMNA BAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether India will have to im-
port more crude at least in the next
five years in addition to the projec-
ted increase in production of indige-
nous oil to meet the comparatively
fast growth in consumption of petro-
leum products;

(b) the factual position in this re-
gard; ang

(c) the steps taken to reduce the
consumption so that more crude may
not be required to be imported?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) According to the Current pro-
jections, the requirements of imported
crude oil during the 5 years from 1978
to 1983 are expected to be of the follow-
ing orderi—

(Quantity in Million Tonnes)

1978-79 .... 15.0
1979-80 .... 16.7
1980-81 .... 17.0
1981-82 .... 159
1982-83 .... 185

(c) The steps taken to reduce the
consumption of petroleum products
mainly include the following:

(i) Curbing of inessential con-

* sumption of petroleum praducts;

(1i) Bringing aboul';.lmpx;ovement
in the sfirient use of petroleum pro-
ducts; and o

G
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(iit) Substitution of- petroleum
fuels by indigenduly available coal,
where ever ' technically possible,
without inhibiting industrial pro-
duction.

SHRI PRADYUMNA BAL: The hon.
Minister has replied that since our im-
port content of petroleum products will
£0 up in the coming 5 years excepting
one year, it will be going on increas-
ing, but it will become a little less in
1981-82, but again it will go up in
1982.83. That means, a comrehensive
policy should be pursued to make this
country self-sufficient in oil produc-
tion. So. there are various uncertain-
ties also involved in the oil producing
countries of the world. As you are
aware. . .

MR. SPEAKER: Please come to the
guestion.

SHRI PRADYUMNA BAL: Political
turmoil in Iran from whom we....

MR. SPEAKER: The question need
not be oily.

SHRI PRADYUMNA BAL: I would
iike to ask the hon. Minister what
steps or what measures he will be tak-
ing or what are the steps envisaged to
increase the production in the country
especially in the eastern region parts
like Assam and Dighoi. And aboGt
the off-shore drilling, that should be
1aken up in the Bay of LDengal
especially on the Orissa coast near
the Paradeep port where there is a
big  prospect of off-shore oil. What
steps the Minister going to take?

SHRI H. N. BAHUGUNA: As I told
the House the other day....

MR. SPEAKER: I think last week
this question was answered.

SHRi H. N. BAHUGUNA: It is a
question 61 admission of gquestions
ore than of replies.

We ‘are Wto g0 round the whale
’“:untry's off+shore and on-shore basins
find. more .and-more oil. The hon.

Member is quite right that we should
do ‘it ‘as expeditiously and as exhaus-
tively as possible.

SHRI PRADYUMNA BAL: The hon.
Minister in his reply to part (c) has
given a programme that we will be
substituting coal for oil. It is now well
known as recently stated by the
Minister of Energy that we are facing
coal shortage and it is of the order
of about seven million tonnes this
year. As a result of this shoriage.
some of the trains are not running in
my home State Orissa. We have not
reached self-sufficiency in coal produc-
tion in our country. In these circum-
stances, if we think of substituting
coal for oil, I think, we are not follow-
ing a very realistic policy. There
should be a comprehensive energy-
fuel policy.

MR. SPEAKER: You are making a
speech.

SHR!I PRADYUMNA BAL: 1 am
saying all these as a prelude to my
question,

MR. SPEAKER: Please come to the
question.

SHRI PRADYUMNA BAL: Wil] the
Minister assure in the absence of suffi-
cient coal to serve as substitute for
oil, about the steps he will take? I
would like to know whether the
Government—it has a collective res-
ponsibility—is thinking of a compre-
hensive policy in regard to all types
of fuels including vil, coal gnd power.
There is power shortage also in our
country. Will the hon. Minister on
behalf of the Government assyre us
that they will come forward with a
comprehensive policy in this respect?

SHRI H. N.. BAHUGUNA I do admit
that the availability of fuel, coal and
crude oil are the basic constraints in
providing all that we require in the
field of energy. It is also a hard fact
that the Petroleum Conservation
Action Group, which iz suggesting
these types of diversien from oil to
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coal, is constituted and the representa-
tive of the Ministry is there in that
Group. However, at the Planning
Commission level, all these facts are
coordinated and a comprehensive
approach is always taken in dealing
with such matters.

SHRI L. K. DOLEY: As reported in
a newspaper, the diesel oil is in short
supply and consequent upon that many
buses are not running. As a matter of
fact, kerosene is also going out of
stock. Yesterday, I personally went
to many of the stock-holders and they
were not able to supp:y even a drop
of kerosene. I would like to know
whether this has got any relation to
the short supply of crude oil.

SHRI H. N. BAHUGUNA: The more
we talk about it, the more difficulty
we are lacing hecause the market is
very sensitive. But the hard fact
remains and I cannot hide it also. the
Iranian crude which we would have
got in the month of October, Novem.
ber and December 1978 was to the
tune of 1.5 million tonnes, it has just

not arrived, except 50,000 tonnes.
Therefore, there is obvious shortage
in the market. Moreover, unfortu-

nately due to the Bobay Port strike in
Septeber, October and just recently
and also the strike and go-slow in
Barouni Refinery, we have had very
great shortage in both the product and
its movement. Therefore, there is
difficulty in the market, which we have
to overcome in the coming week or so.

SHRI TARUN GOGOI: I would like
to know whether the indigenous pro-
duction of the oil will De raised to
meet the consumption of oil in the
country in the next flve years.

" MR. SPEAKER:
‘written statement.

He has given a

SHRI H. N. BAHUGUNA: I do hope
‘we-will ind more oil, but I am not
sure whether we will be able to raise
our oil output proportion to our
demand.

'DECEMBER 5, 1078 '
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T{E MINISTER OF PETROLEUM
AND CHEMICALS AND FFRTILI-
ZERS (SHRI H. N. BAIIUGUNA): (&)
ang (h). A statement is lald on the
Tabhle of the House.

Statement

(ar) It is proposed to set up four
large sized fertilizer plants, two each
in Mazharashtra and Gujarat based on
the gas available from Bombay High/
South Bassein  structures. Each of
these plants would have a capacity for
the manufacture of 1350 tonnes per
day of ammonia with appropriate
urea capacity. The plants in Maha-
rashtra wili be located at Thal Vai-
Shet in Kolaba district and the plants.
in Gujarat at Hazira in Surat District.

(h) Yes, Sir. Government of Madhya
Pradesh have made a request for
setting up a fertilizer project based
on gas in Madhya Pradesh during the
VI Plan Period. In the setting up of
fertilizer plants based on gas as feed-
stock, preference . i3 belng given to
locations near the .source of ga$
availability as it has been found that
it is economical to tramsport: finished
fertilizers rather than tiansport gas.
The location of fertilizer plants is
decided upon taking into considera-
tion varfous techno.economic iactors,
which, inter alia, include the proximity
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to feedstock, the availabiiity of infra-
structure, the proximity to areas of
¢consumption ete. In setting up'future
fertilizer plants, the claims of Madhya
Pradesh would be given due considera-
tion based on techno-economic factors.

W gew e el e, W
W N & uuk wAw W uwy owwr % fw
wrgfrs g 97 wnafer @z w1 s amy
& §9 gwd Foeew @A gn £, §8 WU
fafrae fou g1 v & oA wmami e
& M s ww e fe wifge, et
o gt T g oW dim? a7 fe
T Wi W f W
9T WX HT FIIAAT q g g
sl A & gg faden v R w7t ™"
awi gk W e g™ A ¥R wghe A

C}

AN agRE R G § v
Ly vwRwT O dE nt w
Trgrge ® fm Al wifte wg
av feq &1 ITAEAT Y o w0 apy
wy wew § A1 gw wuwWA §

quR IR # 1 @l Fodren S sy agy
21 Ty & svar AAr s WY

a¥ez w¥m fr WR A WD & @
wifgr fn it siiifos zfer & fred go 2w
# wgt Ay I @AM oA Wy A
wfa® ¥, FCyATd & e wiew § o

i
-
%
K
i
|

E]
|
%
1
3
Fy
f
g

?iggis

127.4
)
i

4

g

13 3s
i1,

|
]
;

ELEE]
E
4

i
44
=
¥3
y B4
FE
2
A

# wor wRw & wra® q¢ wrafor oF W
wrewrr e § i w1 fow gwr
Ia fadkr oy wre wre g we ek
sty €y srufawar & & v
ozt it

A
¢
4

a7

1
3343

3_
i
14
=
iﬁg
373
E

e
Ej
4
bél
3

74
-]
ﬂ_
§a

,.5,5,.

Fdjg=*23334
T

n .

2

3

5

)
:a_
eE

am 3 i
nziiﬁgii
ﬂ'gzﬁwga .
o
%agiigi
55&%%§%'
S EEEE
F Rk
gggiii

¥E

%'

MR. SPEAKER: If more gas is there,
he will certainly do it.
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SHRI ANNASAHEB P. SHINDE: I
very much appreciate the statement of
the hon. Minister that the natural
mineral wealth has to be used in the
best interest of the country. Doeg he
take into consideration this factor in
respect of all the States? Suppose,
some gas is found in Gujarat, it will
be made available to Maharashtra and
if it is found in Maharashtra, it will
be made available {o Karnataka.
\Whether the same yardstick will apply
to ull the States or only in the case of
Maharastra this theory is being appli-

- ed and moral lessons are given to us
here?

SHRI H. N. BAHUGUNA: I am
grateful to the hon, Member for re-
minding me. .,

MR. SPEAKER: That he should not
be partial to Maharashtra. That is

what he said not I.

SHRI H. N. BAHUGUNA: ....what
the national policy is. The national
policy has been and is the same aB
with the previous Government. We
have not looked it from the angle of
Gujarat or Maharashtra.  Unfortu-
nately, some people are unnecessarily
dragging into that particular type of
stance. Government feels that the
Bombay High gas is a national asset:
Tapti gas is a national asset and what-
ever gas we get anywhere in the
country whether in the North.east or
North-west, we make use of it in the

" best possible interest of the nation.

SHRI ANNASAHEB P. SHINDE:
Whether Gujarat gas will be made
available to Maharashtra?

SHRI H. N. BAHUGUNA: There i3
" no'ges in Gujarat which can in the
national interest, be exported out of

1 ' Oral Answers ° ' DECEMBER 5, 1978
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Gujarat. 1f there was some such gas,
we would have certainly looked into
that.
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»927. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plot.
sed to state:

(a) whether it is a fact that Gov-
ernment of Gujarat has. made &
proposal that Tapti gas: be piped to
Saurashtra snd a Power Station besed
on this gas be set up as no seurce
of: is aveilable in Beurashics;

(b):.i!v-q,‘ Goverament’s yeaction
thereto?

”~
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ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). While no specific pro-
posal for setting wp of 2 Power Sta.
tion based on Tapti gas has been re-
ceived by Government in some com-
munications the Government of Guja~
rat have made mention of setting up
of a super thermal station in Gujarat
and utilisation of Tapti gas for power
generation in Saurashtra. ‘The ques-
tion of utilisation of Tapti gas is pre-
mature since any decision about the
exploitation and transportation of
Tapti gas will be possible only after
these structures have been fully ap-
praised and declared commercial,

SHRI F. P. GAEKWAD: Mr. Spea-
ker, Sir, will the hon, Minister kind-
ly enlighten the House whether it is
a fact, when the Bombay High Basin
off-shore is fully developed, from the
total produce available, Gujarat's share
will be two million C.M.D. assocla-
ted gas and 5 million CMD free gas?
If so, has the State Government been
pressing the Central Government to
fulfil their promise lay the off-
shore line by May 19797

MR. SPEAKER: We are on Tapti.
We are not on Bombay High. It you
have any question on Tapti, you can
put. Let us confine ourselveg to Tapti.

SHRI F. P. GAEKWAD: Now, Aris-
ing out of this has any decigion been
taken there and, it not, when it is go-

SHRI H N. BAHUGUNA: Sir, we
are not yet sure about the Tapti field.
When we find out the size of the Tapti
fleld, we will

the Taptt’ gux.

Orgl Answers 14

seheme is limited and hydro is @
long-term one In view of these facts,
will the hon. Minister keep in mind
the fact that when the Tapti gas 1is
available on some day, it will be avail.
able to Seurashira areg sg that a new
power station could be built up there

MR. SPEAKER: Highly hypotheti-
cal question. First of all, we must get
the gas, then only the question of
Saurnshtra comes..

PROF. P. G. MAVALANKAR: My
question is: will the Tapti gas be
pipedto&unduu.umiu hope-
fully thet the gam will be there?

SHRI H. N. BAHUGUNA: In view
of the fact that we have yet to esta-
blish this field, I can neither accept
nor deny the preposition developed
by the hon. Member.

Incentive to Drug Units in Backward
A .

, *
+228. SHRI P. M. SAYEED:
SHRI BRAGAT RAM:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state;’

hhnek-
ward aress; .
(b&i:smﬂw o!tlusteps

(c). whethier Government are alwm
considering to give special' facilities
to small scale units which are ready
to set’ up fheir factories in back-

ward areas; and

(D It 0, the fucilities being pro-
vided to them? .

mmsmorrmox.m
ANYY CHMWICALS  AND
ZERS  (oHT nxw BAHUGUNA):
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(a) to (d). A Statement is 1ald on
the 'Table of the House.

Statement

Government have announced, from
time to time, a number of concessions
and facilities for the industrisl deve-
lopment of backward areas. These in-
clude concessional finance extended by
central term.lending institutions, sub-
sidy on fixed capital investment, in-
come tax reliefs, preferential treat-
ment in regard to hire purchase of
machinery by small scale units, con-
sultancy arrangements and interest
subsidy for small scale units, special
facilities for the import of machinery,
raw materials and components etc.
in the cases of small scale industries,
transport subsidy, establishment of
District Industries Centres and rural
industries project. The incentives and
assistance rendered' to such units are
also contained in Chapters VI and
VII of the Guidelines for Industries
published by the Deptt. of Industrial
Development. All these facilities are
available to drug units also.

SHRI P.'M. SAYEED: Sir, I have
gone through the statement careful-
ly. The drug manufacturers in this
country are so strong and they have
their own lobby and according to this
scheme, the benefit is intended to go to
the Scheduleg Castes and Scheduled
Tribes. According to the statements
appeared in Financial Express, may
I know from the hon. Minister if such
lobby cannot capture him? My im.
pression is that the benefits contained
in the scheme cannot be derived by
people for whom these are actually
intended. May T know which are the
backward areas where this scheme
is in opesation?

SHRI H. N. BAHUGUNA: The
backward areas or the number of dis-
tricts declared by the Government of
India from time to time as backward
districts in India, run into hundreds
in the country.
| MR, SPEAKER:, Is present formu-
Tation” a0t suitshle Jor helping them?

DECEMBER b5, 1978
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If it is no¥ auitable ould you recon-
sidey Mmﬁﬁ"! .

SHRI P. M. SAYEED: The infor-
mation which I sought was—which
are the backwarg areas in which this
scheme is in operation.

SHRI H. N. BAHUGUNA: In India,
there are
more than 128 districts which have
been declared backward.

SHRI P. M. SAYEED: This scheme
is intended for the benefit of the back-
ward areas.

SHRI H. N. BAHUGUNA: I cannot,
in this particular stance, spell out
which small unit is operating in which
backwarq district of the country.

SHRI P. M. SAYEED: This scheme
is intended particularly for the gra-
duates and diploma holders Scheduled
Castes and the Scheduled Tribes. As
per statement, the scheme requires
them to deposit an earnest money.
In the Financial Express 1 found it was
Rs. 50,000. It is also absurd as the
graduates who are seeking jobs can-
not deposit Rs. 50,000. May I request
the hon. minister to waive this earn-
est money especially for those who
are coming from the Scheduled Castes
and the Scheduleq Tribes communi-
ties to set up large drug units in back.
ward areas?

SHRI H N. BAHUGUNA: This is a
policy framed by the Government as
a whole in the Ministry of Industrial
Development. This is a suggestion for
action which the hon. member has
made. o

SHRI M. V. CHANDRASHEKHARA
MURTHY: I am very bappy to know
that the Government gives incentives
to drug units in backward areas. In
this eonnection I would like to know
from the hon. Minister is any drug
unit coming up in the Karnataka State?

- If 59, the details thereot may be given.

. SHRI. H. N, BAHUGUNA: I am
- 3017y, T Wwill require notice for this.
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SHRI PURNANARA‘!AN SINHA:
In view of the fact thss whole of the
North East is a backward area, is
there any proramme of the Govern-
ment in the public sector to start any
drug unit in that area?

SHRI H. N. BAHUGUNA: The pub-
lic sector presently has no such inten-
tions. But if there are small scale
intrepreneurs or even other entre-
preneurs, we will welcome them.

Talcher Fertilizer Plant

*230. SHRI GANANATH PRA-
DHAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the progress so far made for
commissioning the Talcher Fertilizer
Plant at Talcher, Orissa;

(b) the total expenditure incurred

by Government so far on the project;
and

(c¢) the various factors contributing
to the delay in commencing commer-
tia] production in the unit?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZKRS (SHRI H. N. BAHUGUNA):
(a) to (¢). A statement is laid on
the Table of the House.

Statement

(a) The first gasifier in the Talcher
fertilizer project was stabiliseq on
18th October, 1978 and the second on
22nd November, 1978. Test runs are
in progress in the other sections of
'bhe plant. ‘The plant is expected to
e commissioned in February h,
1579 and to go into eomncrc(:f‘;:o-
duction in July, 1979.

(b) The total expenditure incurred

on the project upto 81-
Ra. gy pplect 81-10-1978 is

(¢) The Project comprises a large
omber of sections which have to be
q“e:’mnm.-,m stabilised in se-
gy The delay in the commission-

2 of the project has been due mainly

to the difficulty in commissioning and
stablising the gasiflers and other sec-
tions due to trippings caused by failure
of equipment, power failures, etc. The
two gasifiers have now been stabilised
and action is on hand to commission
other sections.

SHRI GANANATH PRADHAN:
The managerial inefficiency js  res-
ponsible for the delay in commission=
mg the plant and reaching commer-
cial production stage. It is understood
that the present General Manager, Mr.
Biswas, is not interested to remcin
there. He generally remains oucof the
headquarters for most of the time and
this causes unnecessary delay in the
commissioning of the plant. I want
to know when will this plant be com-
missioneq for production?

SHRI H. N. BAHUGUNA: The plant
will be commissioneq in March/April,
1979. There are a number of causes
for its delay like delay in the finalisa-
tion of civil designs for nearly 12
months, which was done by the P&D
of the FCI; delays in the civil cons-
truction activities of the contractor;
delays in the supply of equipment im-
ported and local mainly latter es-
pecially by the Bharat Heavy Piates
and Vessels to the extent of 24 to 30
months. Commissioning of the pro-
ject has also been delayed on account
of the necessity fo effecting some mo-
difications due to the extremely intri-
cate knowhow in the matter of coal
gasification of which ‘even those who
were the consultants, M/s Koppers of
Germany, did not have all the know-
ledge ang they went on time and
again doing it because in the world,
except South. Africa, no other country
has full knowledge about it.

SHRI GANGA PRADHAN: It'is
understood that faulty equipment
have been purchased from different
sections and that is why, the plant is
facing recurving failure stage by stage.
Is the Minister prepared to inguire
into the matter of installation of faulty
equipment and delay in commission-
ing the project, about which the peo-
ple have complained to his Ministry?
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SHR] H, N. BAHUGUNA: Now that
the work iy almost at its end an3i the
actual productien is likely to start by
the end of February, 1979, i
will not be correct to assume that the
plant has faulty equipment. We have
compieted the main power receiving
station, water {reatment plant, steain
generation plant, gasifiers and most of
the complicated things are all over.
But as I told you, this is the first of its
type which is being done out of South
Adfrica. There arise & number of prob-
lems which we have, time and again
to overcome.

SHRI F, P. GAEKWAD: The Minis-
ter was pleased to state that this par-
ticuiar knowhow was only available
with South Africa. 1f this is so, why
was it not considered before giving
approval to this project?

SHRI H. N. BAHUGUNA: M/s.
Koppers of Germany were the con-
gultants of South Africa also and the
then Govérnment of India in the Min-
istry of Petroleum an4 Chemicalz
could find Koppers to do the job for
ug also. Since at that point of time,
the availability of petroleum products
especially naphtha was very low and
the Bombay High gas was not yet
identiffed, we were going in for pro-
‘duction of fertiliser on cosl based sort
of thing, We had to jump into the
fray and do the things rather than
waiting with hands clasped.

Blity Repert ea Railways

__*231. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state; i

(a) whether atiention of Govern-
ment hag been drawn to the report
appearing in ‘Blitz’ News Weekly from
Bombay dated the 4th November,
1078 unidér tHe edption “Diédel Lobby
‘aells “ouwt Railtieys to Multhes';

(b) if ‘so, ‘what i thy reaction of

o fo the -viitious obsetva-
&n of irfous matare mude therein;

. ). Al ~detalle ‘Tganiing e facts
of the et -
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(PROP, MADHU DANDAVATE): (a;
to (¢). A Btatemment is laid en the
Table of the House, .

Statement
(o) Yes, Sir.

(b) and (c). The report appearing
in ‘Blitz’ News-Weekly dated the 4th
November, 1978 referred to in the
Question has distorted and presented
an incorrect interpretation of the
facts. The correct position relating to
the issuey reised therein is as under:

To examing the adequacy of existing
locomotive designs, to qptimally muet
the increasing/changing traction re-
quirements of the future, anq to for-
mulate Railways' future Motive Power
Plan, a 12.man multi-disciplinary
Committee has been constituted. The
report of this Committee js still await-
ed. A decision on the issues involved
will be taken on receipt of the Com-
mittee’s report.

Regarding electrification, it is the
policy of theIndian Railways to gra-
duaily eleettily trunk ang other routes
when the trafic -density on thesa
rostes becomes sufficlently high to
render electrificstion and economi-
cally superior altemative to dieselisa-
tion. The pace of electrification is
further subject to the overriding con-
straint of availability of necessary
funds for the substantial capital in-
“Westmett on -electrification schemes.
The Piarming Commission hasto make
the recessary allocation of funds,

In view of the changing price rela-
tives of eritionl inputs of she gleetrifi-
caticn and -dieselisation alternstives, &
Committee hag been constituted, gsso-
ciating the Planning Commisson, to
Provide a frathewprk fer wpprebsing
the 'weonemie viehility ‘of 'edoctrifica-
tion schemes and to form p busis for
drawing up the future electrification
“ligng ‘of the Tndian ‘Raflways. The

Oomimittes has gubmittey fg report
hich is 'tnder -exerfin and fur-
“ansrraiiion fovarls & on will
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be taken on the basis of this examina-
tion, ‘within the constraints of the
fundg that will be made gvailable for
the purpuse, year by year, by the
Planning Commission,

SHRI VASANT SATHE; Sir, I am
sorry to say that on such g serious
issue where Blitz has come out with a
story.... (Interruptions) You have
been relying on it for some time.
Never forget that, (Interruptions),
The title of the story is; Diesel lebby
sells out Railways to Multis”. S8ir, I
am sorry to say that the hon. Munister,
Prof. Madhu Dandavate, in his reply
has completely evaded the issues
raised. And that is why, I would,
with your kind permission, like to
draw his attention ang the attention of
the House to certain relevant portion;
of the story in ‘Blitz’. Sir, the motive
power of the Committee was alleged
to be systematically scuttling the whole
plan for electrification of the railways,

Sir, the report in the Blitz says:

“The change of Government at
the Centre gave it another oppor-
tunity, anq it is not only recom-
mended the import of high horse-

pewer disel locos in December 1977

but matters matureq to the extent

of even global tenders being called.

Railway Minister Madhy Dandavate,

however, gaw through the game in

time ang put hig foot down.

Undeterred, the Committes has
Now come out with-a 15.year Motive
.Power Plan for the Rallways which
Is nothing but an indirect way to
import high horse-power diesel
}ocﬂl.” .

MR, SPAKER: Mr, Sathe, please
come to.the question

. SHRI VASANT SATHE: I am read-
g only ‘this portion. Otherwise we
Will nor be able to know what is the
:’i‘;‘lﬂom Ansivets also- will wot be pos-

w::R- SP-'-AW:-Y He must- have: read
_ SHRI VASANYT SATHY: The Mio-
er hag not answered. What can 1

‘tlly ‘gone

do? I will'msinly draw his attention
to this portion in Blitz...,

MR. SPEAKER: He must have
presumed it.

SHRI VASANT SATHE: If he has
presumed and he does not answer,
how do I draw your attention and also.
the attention of the House? So, it
will take only a few seconds to read.
It savs:

“Though the plan envisages modi-
fication of existing electric loco-
motives for achieving greater speed
and haulage capacity, it is weighed
heavily in favour of diesel locos,
suggesting as many as five types of
new diesel Jocos which will require
import in the initial stage and their
manufacture later on.”

The report further says:

“This plan appears to have heen.
worked out in collusion with the
Worlg Bank and multinationalg by
the high-power Railway delegation
which visited Washington in June
snd secured a Rs, 200.crore loan
from the World Bank in the name
of modernisation of railway work-
shops. Actually the project, in mun,
is meant for building up a huge
infrastructure for dieselisation, in-
cluding a diesel laboratory at the
Railway Designs ang Standards Or-
ganisation”. .

My questioh is this. You are known
to be a champion of progressive elec-
trification. I would ltke to know from
you whether in your Bosrd and in the
Motive Power Committes, the Com-
mittee that you are talking of, there
is a systematic plan of scutfling
as i¢ shown by the slashing
of your target, gouttling electrification
and’ perpetusting dieselisafion g0 that
you are ‘tieg to these muitithationals,
particalmly this'US compaby bringing
in diestl lJocomativey of the new type
to which you are perpstuslly getting
tied down, -What 48 yout'poliey relat-
ng to this?

PROF MANHU DANDAVATE: It

'was not necessary for the hon. Mém-

ber to resd this article. I have care-

ugh every line of the
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-article and as my memory is not very
bad, I remember every word that has

been stated in this article,

SHR] VASANT SATHE: But in
your reply it does not show.

PROF, MADHU DANDAVATE: You
must have the sense to undersiand
whai the reply is,

SHRI VASANT SATHE: You must
have the same sense to understand
what is to reply. (Interruptions). I
may not have the sense, but he does
not have the commonsense,

PROF, MADHU DANDAVATE- 1
concede. Sir, let me put the record
straight. There is no question of any
diesel lobby operating in the Indian
‘Railways. As far ag our agreement
with the Worlq Bank is concerned, I
shall just tell you what gre the items
and what is the agreement. We have
already arrived at an agreement with
the World Bank on 13th November
1978. There is no clause which makes
an agreement ahout the import of
sophisticated diesel locomotives, There
are only four items on which we have
already signed the agreement, The
tota] agreement js of 180 million
dollars, Workshop modernisation—it
does not involve diesel Jocomoties—.95
million dollars, wheel anq axle plants
in the vicinity of Bangalore .38 million
dollars, Thyristor control for AC Flec-
tric locomotive 9 million dollars,
RDSO product improvement facilities
1 million dollar and othey items like
staff training, import of wheels and
‘axles and spare parts 47 million dol-
lars. Thig is the final agreement that
"has been signed on the 13th of Nov-
ember, 1978.. He has rightly ssid that
I have been a profagonist for having
more and more electrification. Tt is
‘not on any ideological grounds, the
Plain and simple logic is-mathematical,
For ame theusand gross tonne kilo-
meter of haulage, we have to spend on

-fuel in the case of steam engine nine
rupees, in the case of diesel engine
five rupees, in the case of , electric
*traction four rupees. Therefore, from
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the point of view of expenditure on
fuel consumption, it'is best to huve
the electric ' traction. But tho real
financial constraint is, for one kilc-
meter of electrification of our railway
track, the initial capita] requireq ;s
about thirteen lakhs of rupees, There-
fore, we have set up a Comm:itee to
the problem ang I am
very happy to inform this House that
the Committee have already found
some research methods by which
that expenditure can be brought from
Rs. 13 lakhs to Rs. 10 lakhs or Rs. 11
lakhs. But at the same time the
constraint continues and therefore,
We have fixed up the priority for
electric traction and it is only be-
cause of this constraint that we are
not able to go in for electrification
on a large scale. Otherwise. it will
always be profitable.

SHRI VASANT SATHE: In the
mean time. .....

MR. SPEAKER; No more reading.

SHRI VASANT SATHE: In the
mean time, the Motive Power Com-
mittee projections show that the ex-
penditure on dieselisation wiil be to
the tune of Rs. 1000 crores whereas
for electric traction, it will be anly
four hundred crores of rupees «n
electric locomotives. I would like to
know in the light of this, why the
hon. Minister or the Committee is
thinking in terms of investing Ks.
1000 creres when investment on elec-
tric Jocomotive ts going to be chea-
per,

'PROF. MADHU DANDAVATE:
Firstly, as far as the present pogition
is concerned, we have got 8,263 steam
locomotives, 1903 diesel engines and
84 electric locomotives. Therefore,
We cannot go in for . elactrification
which ig inconsistent with: the . num-
ber of locomotives which we have al-
ready got. This is the constraint
which the hon. Member, Mr. Sathe
unfortunately  does ‘not ‘know. - This
being the constraint, the allocations

by the. Planning Commission. .
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He still does riot uriderstand the dis-
parity in' the marufacture "of the
three types of locomotives, You can-
not expect a steam engine and you
cannot expect a diesel engine to work
on an electrification. Because of this
dispari'y between the locomotives,
this disparity in expenditure is there.
(I terruptions).

SHR1 HARIKESH BAHADUR: The
most important question which I
wanted to ask the hon. Minister was
whether there is any diesel lothby
and that question has already been
answered by the Minister. He has
said that there is no diesel lobby. Ac~
tually, there had been a diesel lobby
which was operating during the past
vesime  itself.  {Interruptions). Mr.
Sathe does not understand that. I
am asking a very specific question re-
parding this matter. RDSO at Luck-
now is not being properly utilised at
this moment to develop this technique
for the electrification of the Railways.
1 would like to know whether the
hon. Minister is going» to look inta
the maiter go that that particular or-
#anisation must see that the techni-
ques for the electrification of the rail-
ways must be developed and this die-
s} Jobby, which some people are
saving that it is still operating, it
must be put down and electrification
of the railways must be started as
sonn gs possible, although it is already
V«_’Ol’king. There must be some inten-
sive operation in this fleld. That is
why, T would like to know from the
hon, Minister whether he is going to
do something about this.

PROF. MADHU DANDAVATE:
The hon, Member has mads a very
valuable suggestion . that we should
}nke full advantage of the RDSO. We
are glready doing that snd one Com-
Mitise wag- slso set up fo study the
F?Iaﬂive economics of both diesel and
:hectric traction and. to find:out how
b e expenditure .on -electrification can
afs};?g:“d-“ It is only through the
in th ce of the . rgsearch scientists
the 52 lfmﬂount we are able to do

AL,

Reservation’for Rajdhani Express

»233, SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there are widespread’
complaints regarding corruption and
irregularities in the Reservation for
the Rajdhani Express running from
Howrah and New Delhi; and

(b) if 0, number of such complainis
recuived in last six months and the-
step; taken on them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (2)
No, Sir.

(b) During the period May 1 to-
October 31, 1978 only two complaints
regarding reservation of accommo--
dation by the Rajdhani Express were
received. The investigations conduct-
ed did not establish any irregularity
on the part of the railway stafl.

SHRI A. K. ROY: 1 am amazed at
the complacency of our hon. Minis-
ter. Before coming to the supple-
mentary, you will be intercsteq to
know that the Rajdhani Express from:
Howrah to Delhi always comes late
on Tuesday—and that is the day for
answers on the Railways, So, I won-
der if there is any connection or any
secret instruction from the Ministry
in this regard, so that it would be
impossible for the Members coming
by that train to attend the Question
Hour,

MR. SPEAKER: Now let us come
to the question.

SHRI A. XK. ROY: This is a very
important thing. My humble request
to the Minister, therefore, js that
either he shou'd change the time-table
of the Rajdhani Express or see o it
that we can attend the Question
Hour.

Regarding the supplementary.....
SHRIMAYI MRINAL GORE: I

seems that today he hag come in-
time? = | vt
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"SHRI A. K. ROY: Bu¥ not always

‘Now, the Minister lives in a para-
- dise! T can tell you that the Reserva-
tion Centre is a den of corruption,
His affirmative ‘No’ shows how igno-
rant of the actual gituation he is. I
also wrote to him a specific com-
plaint. You know that in October
he answered, in regard to the same
question, that he is looking into the
matter, gnd now he is still looking
into the matter. (Interruption). If
you travel by the Rajdhani Express
.and enquire from your co-Lassengers,
they will tell you harrowing tales
of all types of corruption—corrup-
tion connected with VIP's quota, cor-
ruption connected with the waiting
list, corruption connected with the
question iof confirmation, corruption
connected with even getting a seat....

MR. SPEAKER: You are making a
speech on corruption: you are not on
the question of reservation.

SHRI A. K. ROY: Corruption is
mainly connected with reservation.
Some time back, as you will be
knowing, a study was also conduct-
ed by the Railway Board - on the
question of corruption in reservation.
May I know from the hon. Minister
whether he is aware of jt and what
is the result of that study on corrup-
tion in reservation? That is my first
question.

PROF. MADHU DANDAVATE:
He has widened the scope of the
question, probably with your per-
mission.

MR. SPEAKER: My assumed per-
mission!

PROF. MADHU DANDAVATE: In
the beginning he asked whether the
Minister had sent secret instructions
that, trains reaching Delhi on Tues-
day be delayed in order that MPs
coming by the Rajdhani Express are
not able to attend the Question (Hour.
T may polnt out in this context that
‘T also sometimes come by the same
“train. Therefore, in the event of such

instructions having being issued, not
only will the Hon'hle Member miss
an opportunity to ask the gquestion,
but I also, will lose an opportunity
to answer the question. So, it is to
our mutual benefit that the train
should not come late at all.

Incidentally, I may tell you that on
this route there is a lot of trouble.
For example, just now a lot of agi-
tation is going on. Yesterday only a
lot of damage has been done, control
rooms have been broken and there
has been attack on the trains. The
signalling system has been destroyed
and as a result of this the train was
late and whenever such g situation
takes place, the trains are delayed.
Otherwise, the trains run late only
occassionally. But I agree with him
that we will take precautions to see
that punctuelity is properly maintain-
ed. The second question is: Is it true
that a lot of corruption is taking
place on this particular train? I do
not want to make a blanket state-
ment that no malpractices at all are
taking place on trains. But general-
ly our experience is where the occu-
pation ratio of the train is very high,
there is more room for malpractices.
Where occupation ratio is not very
high, the corruption is less. In the
case of Rajdhani Express particu-
larly, there is not much diffictliy n
securing reservation. There might
be some difficulty, but it is not much
as compared to. many other trains
and therefore, to that extent the mal-
practices are less as far as Rajdhani
Train Is concerned. 1 have answer-
ed the question on the basis of two
concrete complaints that were made
and I may inform the hon. Member
that we have circulated certain forms
and asked the pussengers that they
will not be held responsitie if they
give an answer that ‘they hed hatl to
make & payment to get the resepeile
tion, But ¢ven when the forms' were
cireulated among the passengers, an
overwhetmity maiority of them rep-
Ted to'us'that théy could zet the
tesetvitions ‘fhifough ~normal  chan-
nels.” Bven then riot oMy Tor h)ﬂh
nl Express but for a number of ' tratin
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we have set up s tpecial squad of 10
persons and we are trying owr best
1o see that malpractices are stopped.
I may mention here that we have
taken action against 85 staff who are
responsibl® for such actions.

MR. SPEAKER: He has said that
you have appointed a Committee and
that Committee has submitted its
report. The Railway Board has ap-
pointed a Committee to go into cor-
ruption in the reservation of seats.

PROF. MADHU DANDAVATE: I
said that on the basis of that only
we have introduced the special squad.

SHRI A. K. ROY: Last time the
hon. Minister had said in Parliament
that to check unfair practice in the
reservation of seats, he would hence-
forth entrust this work to the fair
sex. I would like to know what is
the degree of feminisation he could
achieve in the reservation counteis.

PROF. MADHU DANDAVATE: As
far as the Western Railway is con-
cerned, the process has been com-
plete. The fair sex has taken charge
of the reservation counters. As far
as other places are concerned, the

. concerned employees have gone to
the court and as a result of that,
there are certain difficulties. Calcutta
is one among them.
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WRITTEN ANSWERS TO
QUESTIONS

Amendments to COB Licvences

+293. SHRI MANOHAR LAL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) full details of the amendments
made io the COB licenceg during the
last three years and the reasons for
making such amendments;

(b) how many applications for the
grant of COB licences for drugs are
pending with' Government, since
when and the reasons for the same;
and

(¢) on what basis, capacity is
fixed in the COB licences?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAMUGUNA):
(a) COB licences issued to the fol-
lowing parties have been amended
during the last three years.

(i) M/s. Deokar’s Distillery.
(ii) M/s. Polychem. Ltd.

(iii) M/s. New Chemicals Indus-
tries.

(iv) W& Roussel Pharmaceuti-
cals Ltd.
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(v) M/s. Tamil Nadu Dadha
Pharmaceuticals Ltd.

(vi) M/s. Cadila Lab.

The reasons for the amendment are
enhancement of capacity substitution
of one product for another and inclu-
sion of certain items which were ear-
lier left out.

(b) A statement containing the in-
formation is enclosed as annexure.

(c) The criteria for fixing capacity
in COB licences are as under:—

(1) Where production has been
established and reporied for u pe-
riod of more than one year prior
to the specified date, the capacity
is fixed at the level corresponding
to the highest annual production
subjert to a minimum  economic
capacity to be determined in res-
pect of the concerned industries/
products whichever is higher. How-
ever where it is not practicable to
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fix a minimum economic capacity,
the capacity is fixed provisionally
on the basis of peak production in
any of the previous years,

(ii) Where production had com-
menced within less than one year
before the specified date or the Un~
dertaking has not yet gone into
production, the capacity is provi-
sionally determined on the busis of
the minimum economic capacity.
But in cases where it is not practic-
able to fix the minimum economic
capacity, the capacity is provision-
ally determined on the basis of the
capacity claimed or the computa-~
tion based on plant and equipment
installed.

(iii) Where a minimum ecconomic
capacity or a provisional capacity
i fixed, this capacity is fixed final-
ly on the basis of the highest an-
nual production, after the unit has
been in production for a period of
3 years.

Rrasons  for pendency

Statement
S1. Name of the Company Date of
No, application

1 Mis. Ethnor Limited, Bombay

30-7-1973

This application was' rrjected initially by
the  Licensing Committee in- August,
1974 on the ground that the party did
not fdrpish all the details required for
the examination of their COB applica-
tion. They were, however, advised on
24-8-1974 to furnish all the - requisite
data within thrre weeks. The party
however, failed to furnish the requisite
details in time and as a rcsult of that
it was .decided by the Government on
24-7-77 to stop the releases of canalised/
imporied raw materials to this Com-

T any &l they obtain COB licences.
“*The party has now furnished all the
requisite

details and ., their case is under
consideration of “the Gévernment.
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2 Carter Wallace . B

3 M/s. Groffrey Manners .

4 Mjs. Cyanamid . . .

5 Mjs. Unique Chemicals .

6 M/s. Themis . . .

6-12-1997 This was kept in abeyance earleir din%

25-4-1977 This Company, who were earlier operating

in the Small Scale Sector were requi

Lo obtain a COB licence for their activity
as a result of Notification issued
Ministry of Industry on 16-11-1976.
This application being from a forclgn
company was kept in abegmcc pending
Gavernment decision on the New Drug
Policy. In April 1978, this party brought
to the notice of this Ministry that they
have reduced their foreign equity to 40%
and their total investment on plant and
machinery being less than Rs. 10 lakhs
and no .COB licence isrequired by
them. Before treating their application
as closed, this Ministry has asked the
company to furnish documentary proof
to this effect. Ministry of Finance are
also being consulted. Pendin; ly from
the Ministry of Finance mg 1:

their application has been kept in abc-
yance.

18-5-1977 This application bring from a foreign com™

pany (forclgn equlty 45%) was kept in

g for of Govern-
ment's Ncw Drug Policy. This application
is presently under examination by Govt,

formulation of the New Drug Poli and

is being examined now.

g-1-1978 Since all the details required for the ex®”

mination of this application were not
furnished by the applicant, they were
asked to furnish them. Reply from the
party has been received recently. The
cast is under examination.

8-11-1978 This application has been recieved recently.

Hike in Railway Freight

*226. SHRI M. KALYANASUNDA-
RAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have a
proposal under consideration to ef-
fect g selective hike in the railway
freight rates; ang

(b) if so, the getails and reasons
thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Sir, no such propossl is under
Consideration at present.

3340 1S3

(b) Does not arise.
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Feuding Claims. of Rallway. Accident
Victims

*232, SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to statle:

(a) the numher of claims of viciims
of railway gccidents pending disposal
with various railway Zones as on 30th
November, 1878; and

(b) the steps taken for ea-ly dis-
posal of these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The number of
claims for compensation of the victims
of train accidents or their dependants
under the Indian Railways Act 1890
pending disposal  with Ad.hoc/Ex-
Officio Claims Commissioners elc. as
on 50-11-78 zonewise is as under:—

Railway Total number of claims
pending disposal.
Central 28
Eastern 48
Northern 102
North Eastern 34
Northeast Frontier 3
Southern 28
South Central 11
South Eastern 2z
Western 115

Total; 371

) Claims arising out of train acci-
dents under Indian Ruilways Act, 1890,
are a'?ceived and decided by the Ac-
?'l‘ Cliims  Conwmissioners/Ex-Ofticio
“ms  Commissioners. Before the
;"(“““5 are declded by the Courts, ful-
“~='ii§"d court proceedings take place.
e, Terefore, not possible to indicate
('-’Ipz:pglme by which the pending claims
md""m\,‘loulq be settled, However, every
min;"(r“;‘r is made by the Railway Ad-
expedity fon to gettle these claims as

tiously ag possible. Payments

are arranged by the Railway Admdnise
tration on the basis .of the verdict
the court without delay.

Production of Raw Materlals required
for Manufacture of Polyester

#2534, SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that the
raw materials required for the manu-
facture of polyester are being produced
in the country;

(b) if so, the details thereof;

(¢) the materials which are impor-
ted; and

(d) the steps taken to increase indi-
genous production of these materials?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):; (a)
Yes, Sir,

(b) M/s. Indian Petro-Chemicals
Corporation Limited have an installed
capacity of 24.000 tonnes per annum of
DMT (Di-Methyl Terephthalate) and
M /s, National Organic Chemical Indus-
tries Limited (NOCIL) have an install-
ed capacity of 10,000 tonnes per annum
of MEG (Mono-Ethylene Glycol),

'¢) Prescently, only MEG is being
imported to supplement the production
from the indigenous source.

(1) M/s. Indian Petrochemicals Cor-
poration Limited have been permitted
fv expand their oxistine DMT plant to
30000 tonnes per annum and a new
plant of a capacity of 35,000 tonnes of
DMT per annum has been approved
fur being set up by M/s. Bongaigaon
Refinery & Petrochemicals Limited.
Setting up of another plant of 60.000
tonnes per annum of DMT ig also under
consideration of the Government,

M/7s. Indian Petrochemicals Corpora-
fion Limited are expected to commis~
siop shortly a plant for the manuface
ture of 14,000 tonnes . per annum of
MEG,
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‘Business by Foreign Oil Companies in
India

*235, SHRI MUKHTIAR
MALIK:
SHRI G. M. BANATWALLA:

SINGH

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that foreign oil companies are still

DECEMBER 5, 1978
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carrying on their business in India i '
one form or the other;

(b) if so, the details in this regard;

(¢) the annual profit they have re.
patriateq during the last three years,
year-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
fo (c). Yes, Sir. The information is
laid on the Table of the House.

Statement

8. Name of the Indian Com-
No. pany

Name of the foreign
company who are
holding equity

Profits  Repat-
riated to foreign
comp:nies hy

Percentage of equity
shares held by the
foreign com-

shares in the pany the Indian
company Compny
during
last
three years
b 2 3 ¥ 5
1. Cochin Refineries Limi- M/s. Phillips Petroleum Nil

ted, Cochin,

Company, U.S.A.

26- 43% 1975-76
(Sep.-Aug.)

1976-97 Rs. 20- 81 lakhs
(Sep.-Aug.)
1977-78 Rs, 2775 lakhs
(Sep ~-Mar.)
2. Madras Refineries Limi- (1) National Iranian 13% :97; 76 Rs, g7+ 66 lakh®
ted, Madras. Qil (I]ompa.ny Teh- (July-June)
ran, Iran.
Rs. 37- 66 lakh
(n)I AMOC?ed Insdia 13% (julyj\mc)
ncorpor.
* { Rs. g1- 38 lakhs:
J y-March)
3. PETROSIL 011 Com- M/s. Gulf Oil (Great 40% 1975 Nil
pany L., Britain), London. )
(Prior to May 29, t 7{ 1976 Rs. o-68 lakhs
this was 100% subsi-
diary of GulfQil (Great 1977 Rs. o0-9g lakhs:
Britain) Limited, Lon-
don.
4. ngTlP}aOL Limited, B“nCth{J (izstrol Li-  100% 1975 Rs. 0-68 lakhs
mbay. mited, .
1976 Rs. 8- 84 lakhs
1 Rs. 22+08 lakhs
(P?Zlel: yet to be remitted)
. Assam Oil Compan I tedin UK. 1009 1975 il
3 Limited, Digboi. 4 nearporated in % .
1977 Nil
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T 2 3 4 5
Burmah Oil Company Incorporated in U.K. 100% 1975 Nit
{India 'Frading) l.imi-
ted, 1976 Nil
1977 Nil |
7 OilIndia Limited, Du- Burmah Oil Company 50% 1975 Rs. 154 lakhs
liajan, Assam. U.K.
1976 Rs. 154 lakhs
1977 Accounts not
finalised.

Sub-way near Station Crossing in
Jamnagar

%236, SHR1 VINODBHAI B, SHETH:
Wil the Minister of RAILWAYS be
pleased to state:

(a) whether the sub-way near
station-crossing in Jamnagar remains
almost closed due to water-logging;

«b) why such inferior workman-

ship is approved by Railway authori-
tics;

(e) is it true that due to the closing
of Railway crossing gate near the
station approximately 45 times a day,
considerable difficulty is experienced
by patients, students. industry, schools,
hospitals and factories situated on the
other side of the road; and

(d) will Government take imme-
diate action or ask the Municipality
1o remove this difficulty?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). Sub-way
gets flooded during the rainy season.
This, however, is not due to inferior
Wworkmanship but because of improper
lunctioning of drainage system of the

M\micipality and its improper main-
tenance,

‘Certain amount of- detention to road
Iraffic at the leve] crossing is unavoid-
uble during train movements,

This sub-way was constructed as a
Eevosﬁt Work, and its cost was borne
n-'r’ Jamnagar Municipality. The Jam-
"8gar Munitlpality ‘had slso agreed to

lower the level of the road and also to
provide proper drainage to keep the
sub-way dry. Jamnagar Municipality
has been requested for taking proper
remedial action to keep the sub-way
dry.
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#239, SHRI JYOTIRMOY BOSU:
Will the Minister of RATLWAYS be
pleased to state: . .

"(a) whether it has (been. brought 0
his notice that there are very faw



i

Ahins. between Sealdsh Budgs Hudge
Section of the Sealdah Division under
thg Eastern ‘Rni_lways; v

tb) if so, whether he is aware that
this state of affairs is causing incon-
venjence to the passengers; and

(c) if so, whether he will consider
to increase the number of trains in
this Section?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
At present, there are 22 pairs of sub-
urban trains between Sealdah and
Budge Budge.

(b} The suburbap services on Seal-
dah-Budge Budge section are not fully
patronised during the non-pe#k period,
but there are demands for additional
services during peak hours,

(c) Introduction of additional trains
during peak hours, particularly in the
morning, is not feasible at present due
to non-availability of spare line capa-
city and running of suburban trains of
Sealdah South section in close succes-
sion on Sealdah-Ballygunge section.
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Production of Drug Formulations by
M/s. Pfiger and Glaxo

#9241, SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
PETROLEUM, QHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many items of drug for-
mulations are being prndncld by
M/s. Plizer and Glaxo under notifien-

“tion No. 3(8)/65-Ch.III ddted . Wt

May, 1969, active ingradients o <ath
composition; whether importéd - ¥¢
indigenoug and since when these pro-
ducts eve ‘being manufactuved;

‘(b) whather any of these formula-
tiong is produced by these companies
in excess of the capacity of the bulk
drug gramted in the industrial leenee
and 'if #0, what action has been takten
by Government ugainst these coms-
panies for violating provisions of
notification dated 27th Maey, 1668;
and .

(c) whether the major bulk -drage
involved ‘in 'the manufacture -of fhe
sald formulations ‘hive beeri profffe-
ed by these two comparnies ‘thein-
selves or they have" ‘been ‘bt 4
from other sourcés and if-so, ‘the ‘Wi
tails of those sources? RN
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (c). No separate study has been
made in this regard. However, as part
of the exercise for consolidation of
licences and other exercises being cur-
rently undertaken in, pursuance of
Government's decision on the Hathi
Committee Report, all drug companies
(including M/s, Pfizer & M/s Glaxo)
have been asked to furnish all relevant

data,
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Legal Proceedings apalust Bhaeat
Peiroleum hy Government of Janiakie
and Kagshmir ’

2185. SHRI OM PRAKASH TYA-
GI: Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state: [

(a) whether Government of Jammu
and Kashmir has initiated legal pro-
ceedings against Bharat Petroleum, a
public sector undertaking for market-
ing underweight mobiloil tins in
Jammu;

(b) if so, what steps have been
taken against th, erring officers/
officials of the Undertaking for this
serious lapse; and

(e) what hag been the result of the
legal proceedings?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
to (c). In September, 1978, the Assist-
ant Controller of Weights and Mea-
sures, Jammu, made surprise checks at
certain retail outlets of Bharat Petro-
leum Corporation in Jammu and check-
ed the contents of lubricating oil tins.
Shortages in volume of oil were ob-
served by him in some of the sealed
tins. Cases have been started against
the dealers concerned for alleged short-
age of products contained in these tins.
The District Sales Representative of
Bharat Petroleum later met the Assist-
ant Controller and explained to him
the changes in volumes attributable to
differences. in temperature as well as
viscosity of the product. No - legal
proceedings have been initiated by
Jammu and Kashmir Government
against the Bherat Petroleum Corpora-
tion in these cases. . R

Paymient of Overtimg Aivears '

2186, SHRI RAM PRAKASH TRI-
PATHI: Will the Minister of RAIL~
WAYS be pleased to state: coen

(a) whether it is g fsct that sny
Niemter of Lok Sabha has represent-
~1 {o the Genera] Magiger, Northern
Raflway, New Déthi Yor payment of
overtime arrears w.ef. lit November]
1977 and 1st January, 1978 to staff in
Deihi Division; and =~ * - T
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(b). it o, the action taken thereon
and the date up to which payment
will be made?

"THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes,

‘(b) The overtime arrears billg for
alt categories of staft on Delhi Division
of the Northern Railway have been
cleared from 1-11-1877 to 23-9-1978
except for a few sections where over-
time bills have been cleared upto
3.6.78/9.9.78. Efforts are being made
by the Northern Railway Administra-
tion to liquidate the ouistanding over-
‘time claims expeditiously.

fardfirw Hforwew Frfvds ate R amdt
foq wq wT WWe

!ﬂuﬁmmﬁmﬁtm afedrwer o fesfi

(i) amzree wy-2000 sfcirwar wwifa

#ro 2 nfy i g
(ii) wzrerer #3fres) bt wraifany
ﬁoﬁomzﬁll\i‘ wTfymfr g

(iii) Tol ol o Yoy wite  afedrom st
wifet-—2000 e ard )
= ufy af

Study Growp en pecossities of
Rallwayg in States

2188. SHRI AMARSINH V. RATHA-
WA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that a study
group was appointed in the Fourth
Five Year Plan to study ths necessi.
ties of Railways in the Stateg parti-
cularly in Gujarat State;

(b) if g0, how many places the said
study group visited in various parts
ol Gujarat;

(c) whether the said study group

Fad submitted the Report to Govern-
ment;

(d) i¢ so, the details of the said
report;

(e) the action taken on the recom-
mendations of the study group on
each project and subject; and

(f)y what action has been taken to
convert narrow and meter gauge Rail-
way lines to Broad gauge lines, to
construct new lines and to construct

Bhavnagar Tarapur Broad gauge Riy.
line? ’

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) t¢ (e). Min-
istry of Railways are not aware of
any such study group having been et
up during the 4th Plan to assess the
requirement of railway lines in Guja-
rat,

(f) The following new lines and
gauge conversion projects in Gujarat

have been approved for construction:—

1. Conversion of Viramgam-~Okha-~Por-
bandar (inclyding Kanalus— Sika and
Jam nagar—Bedi) (MG sections to BG
557 Kms.) .

2. New BG line from Nadiad to Madasa
chludl conversion from NG to BG
rom Nadi»d to Kapedvanj (103.14 Kms.)
i!,- Conveesion of Delhi—Sabarnmti MG
ine to BG (gas Kma. partly in Gujarat.)

—

The first phase of theline from Viram-
gam to Kanalus is expected to be compler-
ed by 1980 and the entire project by 1082,

Woerk on N-diad-—Kapedvan) con-
version project has been just started.

Work on this project is yet to be taken
up.
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As regards Bhavamagir-Tarepur new
BG line a survey has been carried out
for this line recently and according to
the survey report the line will be 149
¥ms. long and is  estimated to cost
Rs. 42.85 crores. The project has been
found to be unremunerative.

. The following surveys for new lines
and zauge conversions in Gujarat have
been carried out during the last ten
years.

¢1) Conversion Viramgam-Okha-
‘Porkandar MG to BG Work is in pro-
Bress,

¢2) Conversion of Delhi-Sabarmati
MG to BG Approved for construction
(partly in Gujarat).

(3) Nadiad-Kapadvanj conversion
and extension upto Modasa. Work is
in progress.

(4) Gandhidham-Lakhpat, Bhuj-
Mandvi new line and conversion of
Gandidham-Bhuj MG to BG.

(5) Bhavnagar-Tarapur new BG
line,
(6) Conversion of Pratapnagar-Ch.

hota Udaipur including Chhuchhapura-
Tankala NG to BG. It has been decid-
ed not to take up conversion of this
line due to limited traffic prospect of
the project.

Survey for extention of the Nadiad.
‘WMedasa line upto Shamlajl Road (from

DACEMBER 6, 1878 -

Modasa to Shamiaji ‘Rbad)”ls 'in’ pro-

gress.

The .question of taking up construc-
tion of the remaining lines will dep-
end on the availability of resources

The following newline project has
been completed during the Fourth and
Fifth Five Year Plan:—

1. Sabarali-Gandhinagar (28 Kms.-
New Line).
Profits of United Breweries,

Bangalore

2189. SHRI VAYALAR RAVI: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS he pleased to
state: ‘

(a) the total profit of United Dre-
werfes, Bangalore, and its subsidiary
firms; and

(b) the firm-wise profit for the last
three years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE:
(DR. PRATAP CHANDRA CHUN.
DER): (a) and (b). As per the An-
nual Accounts of the company for the
year endeq 31st March, 1977, M/s.
United Breweries Lid, had 18 subsi-
diaries. The profit; before tax of M/s.
Urited Brewerieg Ltd. gnd its 18 sub-
sidaries during the last three years viz.
1974-75, 1875-76 and 1976.77 &are
given below:

L] Name of company Profits before tax
o (Rs. in lakhs)
197475 1975<76 199677
' 2 3 4 5
1 United Breweries Ltd., . . t1g-as 53-60 . . 83 66
- 2 Cardboard Industries Ltd. « * . 1-26 143 182
g Carew& Co.Ltd. » .. & . . 45'28  (—)#3-86 368t
4 Consolidated Investments Ltd. . . . (—)o-68 o2t o fzr
5 BombayBreweriesLid. . . . . (o g o6
6 Mywore Wine Products Led. . . . (=)orom  (~)or8r. {—)og
7 Darlco CanningsLtd. . . . o’ oac (-—)4.‘!! (—'308’ 2

s aae— -—
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] 4 5

8 Endeavour Investments Ltd. . .

9 Maltex Malsters Ltd. e o
310 East Coast Investments Ltd, . -
‘11 Golden Investments Led. | . .

12 High Range Breweries Ltd,

13 Herbertsons Ltd. . . .
14 Kalyani Breweries Ltd,

15 Kesarval Beverages Ltd,

16 MeDowell Company Ltd. .

17 Nalanda Brewerics Lid, . . .
18 Phipson & Co. Litd, . .
‘19 U.B. Investments Ltd. . . .

ToraL . .

o (=) (=)orrg 0-03
. 14°04 5.04 10 70
- (Herg (~oor 083
« ()3 (—)oros 258
. o-o3 0'65 530
: 15'67 15" 69 475
. 6- 81 (—=)o-25 15- 82
209 rgr - 3- 03

. 146- 53 127° 23 269 95
. : . (~—)o 01 (—)o oz
. 25'07 458 921
. 0 o1 002 0 04
. 87078 18079 45183

#The company was registeied cn 25-1-197%

(~-) indicates a loss.

Buliding Forelgn Trafic Accounts
Office, Western Rallway

2190. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that 8 sum
of Rs. 2} lakhg hag been sanctioned
for repairing the old building of the
Foreign Traffic Accounts Office, Wes-
tern Raflway at Delhi which has been
declared dangerous by the Northern
Railway authorities;

(b) whether it is also a fact that
there is a demand from the Staff/
Uniong for construction of new build-
ing, instead of wasting g huge Bmount
of money in the name of repsirs;, and

(c) the steps tsken by Government
in this regard?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (). Foreign
Traflle Accounts Office Building of the
Western Rallway at Delhi is an o0ld
buildmg. It ix proposed to repair this

building at a cost of Rs. 1.2 lakhs after
which the useful economic life of the
building will get extended. In view of
‘the dffficuit resources position, con-
struction of a new building in replace-
ment of the old building is not coh-
sidered necessary for the present.

Double Ling between Ghaziabad and
Moradunagar

2191. SHRI JANARDHANA POOJA-
RY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that work
for laying double line between Gha-~
riabag arid Moradnagar has been sus-
pended; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): () No. The work is..

‘weRll in progress,

(b) Does not arisa
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Bankura-Raniganj Raflway Connection
2192. SHRI ROBIN SEN:

SHRI SAKTI KUMAR SAR-
KAR:

SHRI SACHINDRA  LAL
SINGHA:

Will the Minister of RAILWAYS be
pleased to state:

‘(a) whether at the cost of the West
Benga} Government g survey Wwas
conducted for the line ¢rom Bankura
to Raniganj;

(b) if so, the time when this sur-
vey was conducted and the amount
spent;

(c) whether any action taken up to
date, date-wise ang regarding the
recommendation of the said survey;

(d) if so, the details thereof:

(e) the detailed communication
with the State Government regarding
thig line made up to date. date-wise;
and

() the details of the delay of tak-
ing action in thig line?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (). A Techno
‘Econoic Rail Survey Team appointed
at the instance and cost of the Govern-
ment of West Bengal has carried out
a detailed survey for the rail link from
Bankura to Raniganj via Mejhia. An
amount of Rs. 6.95 lakhs was spent on
the survey which was completed in
September, 1877. The survey report
‘was sent to the Government of West
" Bengal in December, 1977. A proposal

was received from the Government of

West Bengal in September, 1978 for in.
" clusion of this project in the Sixth

. Plan. The proposed line will be 43
~ Km. in length and is estimated to cost
+of.Rs. 1.36 crores for the first phase
.of the rail link from Bankura tuv Me-
«§his ylelding a return of 8.92 per cent

:and Rs, 4.91 crores for the second
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phase of the rail link from Mejhia to’
Raniganj yielding a return of 6.02 per
cent. The total cost of project would
be Rs. 12.27 crores. It is not proposed
to consider canstruction of the line at
present in the absence of any plans
regarding development of the Mejhis
coal reserves and definite linkage
thereof,

Permanent Postg of Estimators

2193. SHRI SIVAJI PATNAIK: wWill
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total number of permanent
posts of Estimators in Civil Engineer-
ing Department in South Eastern
Railway, pay-scale-wise;

(b) the total number of Estimators
physically working in Civil Engineer-
ing Department, pay-scale-wise:

(¢) total number of Estimatorg is-
sued confirmation orders, pay-scale-
wise; .

(d) tota] number o¢ Estimators not
yet confirmed, pay-scale-wise; and

(e) the reasons for non.lssue of
confirmation orders to such Estima-
tors?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN):

{a) Rs. 700--900 (RS)—5
Rs, 500750 (RS)—21
Rs. 425700 (RS)—88
Rs. 330--560 (RS)-—84

(b) Rs. 700—900 (RS)—13

Rs. 550—750 (RS)—44
. 425700 (RS)—79
. 330—560 (RS)--83

. 700—800 (RS)—8 -
. 550-<750 (RS)——18
. 425—700 (RS)—45

. 330860 (RS)—73

In addition, provmonﬂ con-
firmation orders have been W"
against the followings:

Ra. 550750 (R&)—5
Rs. 425-700 (R®)—85° .

()
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- Rs. 330—360 (RS)—11

(d) Rs. 700~900 (RS)-—24
Rs. 530—750 (RS)—59
Rs. 425700 (RS)—98
Rs. 330—360 (RS)—101

(e) The work of confirmation of
staff is in process which could not pe
done so far due to various reasons viz
absence of lien free posts etc.

Indo-Nepa] Rail Connection

2194, SHRI S. R. DAMANI: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a technical delegation
was sent by the Railway Board to
Nepa! recently to prepare a feasibi-
lity report for the construction of a
line connecting Udaipur in Nepal with
some place in India;

(b) if 7o, what ig the terminal site
suggested in the Indian territory;

{c) the length in k.m. thereof and
the vapita) outlay involved;

(d) whether the entire cost will
be borne by Indiz or shared by
Nepal—that of the construction and
the rolling stock, etc.; and

(e) when the project ig likely to be
taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): () to (e).
A delegation, led by the Secretary,
Ministry of Commerce and Industry,
visiteq Nepal in July, 1978 and Sep-
tember, 1978 to discuss bilateral co-
operation, The Nepalege side has
shown interest in the extension of
some of the rail links inside their
territory.  According to the Memo-
Tandum of Understanding concluded
with the Government of Nepal, it has
been agreed that surveys; will be
carried out for:

(1) A link to the proposed Ce-
ment Plant at Udaipur in
Nepal;

(2) From Dhulebari in Nepal to
Cailcutta Reglon;

(3) Proposed@ paper/pulp project
in - Birganj/Hitauda.

‘It has further been agreed that:
priority will be given for items (1)
and (2) above and that the fundg re-
quired for these surveys will be pro-
vided &8s Grants-in-Aid, The surveys
have been entrusted to Rai] India
Technical & Economic Services, a pub-
lic sector undertaking, who will select.
the most suitable point of take-off in
India and the alignment. No decision
has so far been taken about arrange-
ments for financing the project or the
schedule of its construction,

Memorandum from Delh; Judicial
Association

2195. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Delhi Judicial Associa-
tion had submited @ memorandum
regarding the salaries, allowances and
housing problems;

(b) if so, the detailg thereof; and

(c) whether Government have
taken any decision on this matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Delhi Judicial Ser-
vice Association submitted a Memo-
randum dateq 12-10-1977 to the Delhi
High Court.

(b) A statement giving a gist of
the demands is attached,

(c) The views of the Delhj Ad-
ministration regarding the revision of
scales of pay of Delhi Judicial Service
Officers have been received recently.
The Government is yet to take a
decision) in the matier. As regards
other demands of the Association con-
tained in their Memorandum dated
12-10-1977, no proposal has so far

, been received by the Government of

India from Delhi Administration,
Statement
1. Scales of Pay

~ (1) Time scale of pay: Rs. 700—
1300. )
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(ii) Senior Scale of pay (after 5
years): Rs. 1200—1800,

(iii) Selection grade: Rs., 1500—
2000.

(iv) Time scale of pay for Addi-
tional District and Sessians
Judges: Rs, 2000—2250,

(v) Selection grade for Additional
District and Sessions Judges:
Rs 25002750

(vi) District and Sessions Judges:
Rs, 3000.

2. Conveyance and other allowances
and creation of Special quotu for
Scooters /cars.

Every judicial officer should be
granted conveyance allowance at the
rate of Rs, 100 in case of maintenance
of a scooter and Rs. 200 in case of
maintenance of a car. Besides for
judicial officers, a special quota of
scooters and cars should be created
and they must be allotted scooter/car
within the maximum period of six
months of joining the service.

3. Housing:

Every judicial officer should be
allotted a house on joining the service
and fuil quota of Government acco-
mmodation should be placed at the
disposa] of the Delhi High Court
according to the cadre strength of the
- service,

4, Clagsification of the service:

The Delhi Judicial Service should
be declareg as Class-I service.
5, Division of Delhi into five Districts:

For the purpose of Judicial (Crimi-
nal and Civi) Adminigtration, Delhi
should be divided into five Districts
with a full-fledged District and Ses-
siong Judge @ut ite head.

6. Book Allowance;

Since the Judicia) Officers are re-
quired to maintain the library to keep
them abreast with the latest law,
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some Book Allowance should be uxed -
for them.

7. Dress Allowunce:

Since the Judicial Officers are also
required {o maintain the uniform
(Black coat, necktie, white shirt and
pant) some reasonable dress allow-
ance should be fixed for them,

Reimbursement of Medical Charges

2196. SHRIMAT) AHILYA P.
RANGNEKAR: Wil] the Minigter of
RAILWAYS be pleased to state:

ta} total number of cases of re~
imbursement of medical chargeg of
the staff working in the F.T.A, Office,
Western Railway at Delhi that are
lying unattended since long; and

(b) if so. the reasons for this delay
and steps taken by Government to
arrange for payment of the same #t
an carly date and also action takem
to avoid such recurrence in future?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) NilL

() Does not arise.

Increase in Price of Drugs without
approval of Government ’

219%. SHRI R. K. AMIN: Will the
Ministey of PETROLEUM, CHEMI-
CALS ~ AND FERTILIZERS be
pleased 1o state: ,

(a) what are the bulk drugs whe’ﬂ!
prices were declared under D‘P.C.q.
Ly loreign companies having foreign
equily of more thap 26 per cent;

(h) in how'many cases the declared

prices were increased by these com-

panieg without the apprava) of Gov-
ernment and what action was taken

‘against the:e companies; and

(c) name of intermediates, sources
of import and import content per Kg-
in {nese drugs?

THE MINISTER OF PETROLEUM,
CHEMICALS AND. FERTILIZERS
(SHR1 H, N. BAHUGUNA): (=) A

Do
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Statement indioating:. the prices. -of
bulk drugs declared by the . various
companies - including those . having
foreign equity.of more than 26 per
cent ‘under the D.P.C.O, 1870 during
the last three years was furnished. in
reply to Lok Sabha Unstarred Ques-~
tion No. 2278 dated 1-8-1978,

(b) In the following cases the
declared prices were increaseqg with-
out the approval of Government:—

(i) M/s., Alkkali & Chemical Cor-
poration of India Ltd.~—The
position has been indicated in
reply to Lok Sabha Unstarred
Question No, 363 answered
on 21-11-1978.

{ii) M/s. Borax Morarji Ltd.—
This company was reported to
have increased the prices of
IP/BP Grades of Boric Acid,
without the approval of Gov-
ernment between the years
1974 and 1977 in violation of
the Drugs (Prices Control)
Order, 1870, The company
was ullowed an increase in
the prices of these two Grades
of Boric Acid by the Govern-
ment with effect from 5-12-77
and the question of taking
suitable action against the
company for the violation of
the D.P.CO. between 1974
and 1977 is under the consi-
deration of the Government.

(c) Information ig being c.llected
and will be laid on the Table of the
House,

Granting of Specia) ‘Casual Leave In
Trafic Accounts Office, Northern
Railwey

2198, SHRI GANGADHAR APPA

BURANDE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it iy a fact that the
5‘-?3 working in the Trafic Accounts
I”‘lmr} Northern Railway and Foreign
W’ilﬂicDAccount.s Office, Western Rail-

¥, Delhi reslding at Stations over
Delhi-Rewarj Sectign a.-,cousl‘t:;l not attend

Ce from $1-7-77 and 2-9-78 to

"

8-8-78 due-to disruption of Train setn
vices due to floods; . A
(b) if so, whether they have heen
granted special casual leave for the
absence during these periods; and

(c) if not, the reasong thereof and
steps taken by Government in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): {(a) to (¢).
Instructions have already been issu-
ed authorising heads of departments
to grant Special Casual Leave to
those Central Government non-indus-
trial employees, who could not attend
office dute to recent floods except those
who were already on leave. Action
to regularise the period of absence
of the concerned employees is in pro-
£Tess.

Excess production of Drugs without
proper approval

2159. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state: -

(a) whether it is a fact that some
drug manufacturing companies are
making excess production without
perior approval of Government;

(by if so, the number of such com~
panie; with their names;

(c) whether any of th-se companies
have requested Government for regu-
larisation of their excess productien;
and

(d) if so, the details thercof?

- THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), As per information navailnble
with Government, the foilowing drug
manufacturing companies (having di-
rect foreign equity exceeding 40 per
cent) have been found producing cer-
tain bulk drugs in cxcess of their li-
censed/approved capacities in any of
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the last 3 years (period ending 1976/
1976-77) :—

(1) M/s. Burroughs Wellcome

(2) M/s. May & Baker

(3) M/s. Glaxo Labs.

(4) M/s. Pfizer Ltd.

(6) M/s. Bayer (I) Ltd.

(8) M/s. Cayanamid India Ltd.

(7) M/s. Roche Products

(8) M/s. Suhrid Geigy

(8) M/s. Ciba-Geigy

(10) M/s. Wyeth Labs.

(11) M/s. Hoechst Pharmaceuti~

cals

(12) M/s. Sandoz (I) Ltd.

Similar information for other com-
panies js not readily available,

However, as part of the exercine
for the consolidation of licences and
other exercises being currenily wn-
dertaken in pursuance of Govern~
ment's decision on the .Hathi Com-
mittee Report, all the firms have
been asked to furnish such data
among others.

(¢) No drug manufacturing com-
pany hag specifically approached the
Government for regularisation of ex-
cess production. However, from 1-1-
78 to date, 9 (Nine) drug companies
have submitted applications for grant
of Industrial Licence for effecting
Substantial Expansion in the manu-
facture of such items being present-
ly manufactured by them, in excess
of their licensed permissible capaci-
ties.

(d) The details of such applica~
tions are indicated ip the attached
statement.

Statement
(in 1unnes)
St.  Name of the Company Date of Ttems applied for Annual Cagpacity
No. applica- . S
cation Present  After  ex-
pansion
1 2 3 4 5 6
1 Mln.lsSarnhhai M. Chemi- 272198 Vitamin'C’ . . 240 375
ca
2 M/s Indian Process Che- 9-4-78 Paracctamol . . 13 100
micals Labs,
3 M/s. Wyeth Labs, 1-6-78 Prednisolone/Hydrocortisome 920 kga 1550 kgy
& Esters
4 M/s. Sanccta Labs. . 1-6-78 Amodiaquin Hel . . 6 30
5 M/s Hoechst 14-6-78 (1) Avil Malcate . . 4 13
(2) Fursemide . " . 1'2 10'0
(3) Glybenclamide . ¢ ©2 o8
6 M/s. Burroughs Wellcome . 16-7-78 Daptone, . , . 108 28'0'
7 Do. . . 31-7-78 Diethyl Carbrmazine Cito’ Goo

rate . . . . w0
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8 M/s Glaxo . . .

9 M/s Bochringer Knoll
10 M/s Synbiotics.

7-9-78 Betamethascne . .

300 kg 575 kg
(includes ather —
corti-

costeroids)

13-9-78 Ephedrine Hydrechloride | 18 36
3-11-78 Tetracycline Hl . . 3 8o

Railway Colony Welfare and Vigi-
Iance Committee, Tambaram

2200. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Colony
Welfare and Vigilance Committee,
Tambaram on Southern Railway sub-
mitted a Memorandum in January,
1978 for provision of proper safety
amenitie; in Railway Quarters;

(b) if so, what are the reasons for
not providing the proper amenities,
etc., till date even though funds for
the same are available; and

(¢) will he be pleased to fix 5 tar-
get date to complete the works pro-
gramme of amenities listed in the
Memorandum?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
In January, 1878 Railway Colony
Welfare and Vigllance Committee,
Tambaram had submitted a repre-
sentation drawing the attention of the
Railway administration to a number
of thefts that had taken place in the
colony and had requested provision
of the following:

(1) Raising of compound wall in
the backyard to 8 high with glass
Dieces on top, of wooden
trellies in the rear with RCC or ex-
panded metal and improvement to
lighting in the colony ete.

(i) Setting up of RPF outpost
ind a Police station in Fast Tame

340 1855

Height of compound wall has been
raised to 6’ wherever it was low,
This is considered adequate. Pro-
vision of woodden trellies is a stand-
ard practice and its wholesale re-
placement with RCC etc. is not
considered necessary.  Repairs,
wherever required, have, however,
been carried out. Additional lights
wherever required have also been
provided.

As law and order is the responsibi-
lity of the State Government they
were requested to intensify the sur-
veillance of the area; the situation
has since improved. State Govern-
ment have also established a new po-
lice outpost close to Railway Colony
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AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of pending cases
before the Gujarat High Court as on
31st March, 1878;

(b) the details of the cases and the
reasons for the delay;

(c) whether there is any provision
for providing legal aid to the poor;
and

(d) if so, what is the provision?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(SHRI PRATAP CHANDRA CHUN-
DER): (a) and (b). The number of
pending cases and details thereof as
on 31st March, 1878 are not avail-
able. A statement giving the infor-
mation ag on 30th June, 1978 ig at-
tached.

The major cause for delay in dis-
. posal has been an increase in institu-
tions, The institutions increased
from 11728 in 1972 to 18893 in 1977

without proportionate and ti—mely in.
crease in the judge strength.

(¢} and (d). As per information ob-
tained from the State Government of
Gujarat on 29th July, 1977, they had
constituted a State Legal Aid Com-
mittee for legal nid to poor. Legal
aid and legal advice is given for in-
stituting and defending proceedings
in Civil, Criminal, Revenue, Labour
and other courts or tribunals at Ta-
Iuka, District and State levels in the
entire State of Gujarat to:—

. 1. All persons having income not
titre than R 2400 per annum and
baving immovable property worth
ot more than Rs, 5008 in value;
2. Bhangis and Scavengérs;
W 3. Widows of Jawans;

4. Defence personnel {.e, Spldjers,
- Bullots ahd Atiwiénd, dondciled in

nual jncome not exceeding Rs. 5000
from all sources.

)

Statement
Number of cases pending bz'on Gujarat

High Court as on 30-6-1978 and

tails thereof

—

Details of Total

pendi num-
camms ber of

cases
Ci-il  Crimi- pending

nal as on

30-6-

1978

Less than onc year
1-—2 ycars
2--3 ycars
3—4 years
4—5 ycars

More than 5 vears

5844 1,569 7413

2,003 195 2,98
1,642 13 1658
647 . 647
31t .. 411
96 . 96

Total .

10,543 41,777 12320

wren st difen dw o doew e X

e wreamt Wt swvwn




.‘._»w .

(t)mmwtmrmtm
e |

Companies having Managing Agency
System

2204. SHRI S. S. SOMANI: Will the
Ministerr of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it ijs a fact that some
companies are still having managing
agency system; and

(b) if so, the names of such com-
panies and in what form this system
is prevalent?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No, Sir. The Com-

panies (Amendment) Act, 1969 aboli- -

shed the system of management of
companies by Managing Agents or
Secretaries ang Treasurers with effect
from 3rd April, 1970, Since them no
companies have managing agents.
However, it was noticed tha; some
erstwhile managing agents continued
to associate themselves with the man-
agement of managed companies by
entering into service agreements in
varioug forms like Secretary, Consul-
tant or Advigor or to any other office.
With 5 view to providing for the
Seruliny and regiilation by suth agree-
Ments, the Comparnies (Amﬂm;n‘g
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ernment, and shall be subject to such
variation as, in the opinion of the
Central Government, was necessary in
the interest of the company. This
provision has put an end to these un-
desirable practices of entering into
such agreements,

Technology obtained by LD.P.L.
from Adbroad

2205. SHRI S. S. DAS, Will the Mi-
nister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to

state:

(a) what are the antibiotic and
other synthetic bulk drugs for which
Indian Drugs and Pharmaceutical
Limited have obtained technology
from abroad, details of agreements eh-
tered into by I.D.P.L. for manufacture
of each of antibiotics;

(b) production of each antibiotie,
year-wise for the three years, before
importing technology and after the
import of technology; and

(c) whether it is a fact that al-
though ILD.P.L. have spent precious
foreign exchange for importing these
strains, the imported strain has not
resulted in any increase in production
and that whatever increase has been
achieved, it is due to expansion in
investment?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Tech-
nologies for the following drugs were
obtained from M/s. Techno export,
Moscow (USSR), in accordance with
contracts signed with them on the
28th March, 1962, for  Antibiotics
Plant, Rishikesh and on the 18th June,
1962, fcr 8ynthetic Drugs Pian, Hyde-
radabad,

ANTIBIOTICS
Sodwum, penteillin, Procajne penicil-
lin, Streptomyein suiphate, Tetracy-

S i S
¢l _ hloride, Nystatin,
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Phenacetin, Sulphanilamide, Sul-
phaguanidine, Sulphadimidine. Vita-
min B1, Sodium Sulphacyl, Folic Acid,
Vitamin B2. Analgin, Amidopyrine,
Piperazine salts, Diethyl Carbama-
xine, citrate, Nicotinamide (Niacina-
made, INH, Phonobarbitone, Acetazo-
Jamide.

In the recent past IDPL have ob-
tained {echnology from abroad for the
production of penicillin G. Tetracy-
cline. Erythromycin, Semi-Synthetic
Penicillins, Doxycycline Hyclate and
Niacinamide.

Technical know-how with strains
and basic engineering details for

DECEMBER
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K-Penicillin, Tetracycling and Ery-
thromycin and technical know-how
and basic enginering for Doxycycline
and Semi-Synthetic Penicilling have
been obtained from M/s. Farmafin of
Italy for a total fee of US $1.53
million.

The technical know-how including
basic engineering for the production
of Niacinamide was procured from
M/s. Bofer's of Sweden for a total
fee of Sw Kr. 20 lakhs.

() The production of Antibiotics
by IDPL during the last three years is
shown in the attached statement.
The introduction of foreign technology
recently obtained, along with expan-
sion, i; under implementation.

tc) No, Sir.

Statement

Production of Antibiotics at IDPL—Riskikesh durivg the lest thiee yeos

N Products Untr oo AR
1975-56 193657 1637-38
1 Pot. P:aicillin Saleable . . : MMU 47131 23" 750 8119
2 Sodium Penicillin . . . M . 27°324  20°g80 37°435
3 Procaine Penicillin . R . . . 177552 19° 392 30° 609
4 Streptomycin Sulphate ' 45615  44-974 39 057
. 5 Tetracycline Hel. " 68 249 76-224 70+ 660
6 Tetracycline base . N " 7266 5° 160 8466
7 Ogxy-tetracycline Hecl. . 41°051 36* 539 34° 717
8 Ox/-tetracycline base . . .
9 Griseofulvin . . . . .
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New Railway Station en Central
Railway

2207. SHR} R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whethe; Government have
taken g decision on the representation
from Goregaon Grampanchayat (Tal:
Ulbasnagar, Distt. Thana, Maharash-
tra) requesting to build a new Rail-
way Station on Central Railway;

(b) it so, when, the nature there-
of; and

(c) if not, the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
The proposa] for opening of a station
near Goregaon village between Badla-
pur and Vangani stations was examin-
ed by Central Railway but was not
founq financially justified as this
would result in heavy recurring los3
to Railways. Ag such, it was decided
by the Railway Administration in
November, 1978 not to open this
station.

Fly-Over at Delhi Contonment

2208. SHRI PIUS TIRKEY: Will the
MINISTER OF RAILWAYS be pleased
to state:

(a) if action has been initiated for
the construction of 5 ' fly-over at the
Delhi Cantt. Station/Pankha Road;

(b) it go, when the scheme is lkely
1o be finalised; and

(c) if not, what {8 causing the
delay?

THE MINISTER OF STATE IN THE
MINISTRY .OF RAILWAYS (SHRI
SHEO NARAIN):.(a) to (c). The pro-
Posal fop. ent of the existing
lovel ctoulnl No. 12-B on the Jail
Road near Delhi Cantt, Rallway Sta-
tion by a road over bridge is stil

under co e. Approval of
the Municipal Corporation of Delhi
to the genera] arrangement, drawing
and the sharing of cost between ihe
Railway and the Road Authority is
still to be finalised, This proposal
will also require the clearance of the
Cantt. authorities of Delhi area. As
the proposal is yet to be cleared by
the concerned authorities, the ques-
tion of starting the construction does
not arise.

Exploring for Oil in Coastal Areag of
Orises

2209. SHR] RAM SEWAK HAZARI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Oi] India is exploring
oil in the coasta] areas of Orissa;

(b) if so, whether oil is likely to
be found here; and

(c) the progress made in the oil ex-
ploration?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes.
An offshore of 12,000 Sq. Km. in the
Bay of Bengal near the coast of Orissa
and 6,860 Sq. Km. of the adjacent on-
shore area in Mahanadi Basin has
been assigned to Oil India Limited for
exploration,

(b) and (c). Oil India Limited
have completed the geophysical ma«
rine survey of the offshore area and
the data is being processed An aero-
magnetic survey of the entire offshore
and on.shore concession area has also
been completed. The Company pro-
poses to drill three wells in offshore
area and the rst offshore well is ex-
pelted to be spudded in 1979. Whether
ofl can be found in this area will be
known only after the drilling of the
programmed wells,

Railway Statioy, at Mangoipari

2210. SHRI DAJIBA DESAI: will
the Minister of RAILWAYS be pleas-
ed to state:

. (n)whetherc_henhubeenanu-
way station opened at Mangolpuri
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though the distence betwaen Mangol-

puri Station and that of Shakurbasti
or Nangloj ig Jess than 3 kilomstres;

(b) whether it is also a fact that
no station hag been provideq at Ram-
pura on main the Rohtak—Delhi Rail-
way line and there is a strong demand
from the public;

(¢) the reasons for this discrimina-
tion; and

(d) the time by which Railway
Station at Rampura wil] be opened?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes.

(e) Mangolpuri halt between Sha-
kurbasti and Nangloi stations was
opened because its opening was found
financially justified and operationally
feasible whereas the opening of a halt
station at Rampura between Shakur-
basti and Dayabastj stations was
neither found operationally feasible
nor financially justified. .

(d) Does not arise.
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Press Belotse sbout dsissase of Chlcutin:
MLTP, by revent Flvods
" 2212. SHRI SAKTI KUMAR
SARKAR:

SHR1 SACHINDRA LAL
SINGHA, '

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that ro
press release or press briefing has
been made on the damage of Calcutta
Metropolitan Transport Project work
dong to recent floods as it is not &
National Project;

(b) if not, the details of the press
releases date-wise;

(c) the details of the damage of
work in this M.T.P. due to floods in
Calcutta;

(d) criteria for describing a Natio-
nal Project;

(e) the details of the nction taken
by the Department of Publicity to
aec'ire news from Calcutta M.T.P.
to oublicise them from Delhi to the
National Press, date-wise; and

(f) the result achieved—news paper-
wise, date-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) ‘end
(b). A press release was issued by
the Calcutta Metropolitay, Transport
Project authorities on 19th October
1978 that no damage had been caused
to the Project structures. This was
done after the structures was .fn-
spected thoroughly efter pumping out
the enormous volume of flood water
which had collected along the con-
struction works. Prior to this, the
news-papers which had speculated
about possible damage and set- bagk
to the Project had begn assiired by
the Project authorities that they did
nol expect any demage 1o the sgruc:
tures or delay in the Projsct

(e} to.4). Do mas seise. - -




2213. SHR] MADHAVRAO SCIN-

DIA: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether it is not q fact that
demand for construction ¢f railway
cverbridge at Morena and Dabra
{i. lMorena and Gwalior Districts of
Madhya Pradesh ig long pending con-
sideration with the Railway Board
for long period;

(b) if so, whether QGovernment will
consider this matter for financial
yeer 1979-80; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY, OF RAILWAYS
(SHRI SHEO NARAIN). (a) No.

(b) Does not arise.

(e) Ag per extant rules, proposals
for the construction of road over/
under bridges in replacement of exist-
ing level crossing are to be sponsored
by the State Government/local autho-
rity who are required to bear approxi-
mately 50 per cent of the cost of the
bridge and the approaches thereta.
State Government has to bear the
entire cost in other cases.

No firm proposal hag so far been
Tecelved for construction of g road
over-bridge at Dabra from the State
Government.

As regards yoad eoverbridge at
Morena, in replacement of leve] cross-
No, 450 at km 1263/9, also, Stata Gov-
ernment has so far not come up with
a firm proposal although the matter
has been under correspoadence with
them for a number of years. :

Unelectrified Statiens “tn N.E. Region
2214. SHRI AHMED HUSBAIN:
leea tommmr of RAILWAYS bo
() the number of alations

(Bhu-wln) nmdmd to be olmri

_[%) ‘patoes of steMonis in the N.E.
Higlon® tha} wate eléctrifed durk:
the last two years (ending 31-3-1978)
and pames of alatisns yst to be elec-
triflad slemowith yawly instalments
peopased; and

(c) the procedure followed by the
Ratlways to provide such fucilities on
large soale and war-footing?

© THE MINISTER OF STATE IN:
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
following number of stations remain
to be electrified in different States:—

1. Andhra Pradesh 162

2. Assam 831

3. Bihar 255

4. Delhi 1

8. Gujarat 448

6. Goa 5

7. Haryana 59

8. Himachal Pradesh 8

9. Kamataka 113

10. Kerala 16
11. Madhya Pradesh 244
12, Maharashtra - 219
13. Orissa k¢
14 Punjak ]
16. Rajasthan 854
18. Tamil Nadu 30
17. Tripyra .
18. UMar Peradesh 428
19. West Bengal 128
"Fotal - ’ 2909

h(:;) Nthu::eso!ut-thns lntheN!
on were eleetrifieq during the
last two years (ending $1.3-1078) are
given in the Annexire-I,
Namesofstaﬂonsmtobeelecm

fied in the N.E. Regioi, avs being com-
pﬂednndwillbewtonthotlblao!
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-{c) Following. procedure iz :lonowed
by the Rajlways in regard to electrifi.
cution of Railway Stations:

(i) 24 hours continuous and re-
liable power supply must be avail-
able at/or in the near vicinity of the
station.

(i) Teariff and Service Connec-
tion charges should be reasonable.

(iif) At least one pair of night
trains should be halting at the Sta-
tion.

(iv) The Station should have
commercial importance especially in
regard to the number of passengers

en-training/de-training from the

night trains.

(v) There should be possibility of
economy due to reduction in kero-
sene oil consumption and/ or lamp-
men.

Stations where electricity is avail-
able nearby or Stationg which are sug.
gested for electrification by Members
of Parliament and Rail Users are con-
sidered in accordance with' the above
policy and are put up before the Rail-
way Users Amenities Commiittee, who
decide the priority and the number of
Stations to be Electrified on each
Railway yearly within the funds
made available. Once a decision is

teken the work of electrification of
Railway Stations jis proceeded with
expeditiously.

Statement

NAMES OF STATIONS ELECTRI-
¥IED DURING THE LAST TWO
-YEARS IN.THE N. E. REGION
(ENDING 31.3.1978)

NORTH EASTERN-  RAILWAYS

UT!‘AR PMDESH

1. Khudagan)
2, Kachhla

Hirlinlh}mr Gchu
6. Chaubepur
7. Kauria Jungle
8. Itaunja
9. Nakaha Jungle
10. Babaganj
11, Tinich
12, Rawat Ganj
13. Pahperwa
14. Chilh
15. Jalalpur Panwara
16. Mani Mau
17. Pipridih
18. Jangiganj
19. Jesoda
20, Krirahapur

BIHAR

1. Lalitgram

2. Barhara Kothi
3. Motihari Court
4 Janki Nagar
5. Bhairoganj
8. Kaparda
7. Lonna Road
8. Manjha Garh

NORTH EAST FRONTIER
WAY

ASSAM

1. Jogighopa

2. Vishwanath Charali

3. Kamrup Khetri

4, Nakachari

5. Nilam Bazar

6. Sarupathar

7. Patharkandi

8. Lower Halflog
_ 9. Baraigram
'10 Kanpihazar

11, ltuyutha:rm
12. Dullabeherra

13. Ghagraper. - |

14, Raithalkuchl .+ o+

RAIL-
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WEST BINGAL
1. "Kalehini
2. Hamiltonganj
3. Baneswar
4. Jalpaiguri Road
5. Falakata

X-Ray Techniciang

2215. SHRI PHOOL CHAND
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any attention is paid
by the Railway administration for
complying with the instructions given
by the Minister of State for Railways
for pending the orders of upgrading
ard downgrading the posts of X-Ray
Technicians on Firozpur and Bikaner
Dixisions; and

(b) if not, what action has heen
taken by the Railway administration
against the defaulters?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No
instructions were given by the Minis-
ter of State for Railways for pending
the orders of upgrading and -down-
grading the posts of X-Ray Techni-
cians of Firozpur and Bikaner Divi-
sions.

(b) Question does not arise in view
of (a) above.

Isswe of Identity Cards for Voters

2216. SHRI NATVERLAL B. PAR~
MAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose to
consider issuance of identity cards
for all eligible voters throughout the
eountry; and

(b) 12 so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WRLFARE AND CULTURE:
(DR, PRATAP CHANDRA CHUN-
Dm) m and (b). One of the pro-

for electoral reform made by

‘the Election . Commklion is that it'is

desirable to #aue identity cards with
photographs ‘to electors with g view
to preventing impersonation of voters
at the time of polling. The proposal
is under examination along with other
proposals for electoral reform.

Waste Railway Land to Employees for
Cultivation

2217. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that the Railway
land lying waste are given to the staff
for cultivation to boost up food produc~
tion;

(b) is it also a fact that a nominal
rent was originally proposed to boost
up this scheme:

(¢) what was the amount per acre
fixed earlier in 1960’s and at present
with reason for the enormous increase
or decrease in the rent and what is
the rent charged by the State Gov-
ernment per acre of land;

(d) is it a fact that all the Railway
staff of all grades are not given this
facility and diserimijnation is made on
the basis of gradeg and position
the staff hold;

(e) the steps being taken to make
this a popular scheme by lowering
the rent at pre-1960 level on the
North and North-Eastern Railway n
perticular and also removing the dis-
crimination and restrictions imposed
by local administrations; and

. (1) if not, the reasons therefor?

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (e).
Surplus railway land, which is not
immediately required for railway

uuway mployeea within the station .



€3 Written Ahewers | DECRMBER'S I8 Wethen dmesiis ‘

Hmits. From 1967 onwards, in consi-
deration of various factors, it was left
to the discretion of individual Zonal
‘Railways to fix suitable licence fee
‘per acre taking into consideration the
location, fertility, availability of
irrigation facilities and the number of
crops raised from the railway land
to be licensed. Rents fixed or realised
by the State Governments for the ad-
joining land have no bearing on the
licence fee levied on the railway
land. As per the policy laid down
in May, 1976, railway land is licensed
both to the outsiders and the low
‘paid class II1 and IV railway emp-
loyees belonging to the Scheduled
Castes/Scheduled Tribes, backward
classes and other landless poor. The
scheme is very popular and is imp-
lemented solely to safeguard the in-
terests of weaker sections of Society.
As such the question of changing the
existing palicy does not arise.

Transter of RP.F. Class IV, 11, I,

2218, SHRI A. MURUGESAN: will
the Minjster of RAILWAYS be
pleaged to state:

(a) the rule and procedure in
existence for transferring Class IV,
Class III and II officials belonging to
Bailway Protection Force of Southern
Railway;

(b) how many such category of staff
have been transterred op the basis of
the above rules and procedures and
if so, the details such a® names, period
of service before and after the trans.
fer since 1975; and

(c) how many Gazetteg Officers in
RPF. of SBouthern Reilway are work-
ing and if 80 how many such officers
‘have been transferred under the above
Risles and the details as requireg in
(B) above?

" THE MINISTER OF STATE IN
| FHE MINISTRY © OF RAILWAYS
(SHRE SENO. NARAIN) (a) Aceord-

:!to extant ordérs, no member of
e Force shidll Be retathed in the

same statlon for a peried ‘of maore
than four years. If it beoomes neces-
sary to transfer a person due to
adverse report or any other reason
before' the expiry of his four years
stay at that station, the specific orders
of the Chief Security Officer should
be obtained in respect of Class III
staffl and of Secyrity Officer in respect
of Class IV staff. If it is considered
necessary in administrative interests
to continue a member of the Force
for a longer period than four years
also, the specific orders of the Chief
Security Officers should be obtained,
This extension should, in any case, not
exceed one year ordinarily.

The Agsistant Security Officers (ex-
cept Fire and Prosecution) who have
completed three years stay at a parti-
cular station, should also be transfer-
red out. If for any special reason, an
Bastt.  Security Officer is Tequired to
stay for a longer period (not more
than four years) at a particular sta-
tion, the Chief Security Oficer con-
cerned should bring it to the notice
of the Inspector General/Railway
proteetion Force and then obtain the
sanction of the General Manager,

Special Intelligence, Crime Intelli-
genee Prosecution, Fire Service (Class
IIT & IV) personnel and Police officers
on deputation are to be transferred
after a period of 5 years,

(b) and (c). The information is be-
ing collacted and will he lzid on the
table of the Sabha on its receipt
immediatels:, .

Yrolas soopad dme to New-Supply or
Inferfority of Goul

2218, SHRI  PABITRA = MOHAN
PRADHAN; Will the Mimister of
RATLWAYS be ploased to state:

(a) the number of traina region-
wite with names and numbers of the
same (trains) the running of which
war slopped due to elther to unl::
‘ . ’ w,:f‘ X " "I ' ’I ". .
ferlority of eobl’ to e domowmed




T

tm!nﬁng the' M m il'.l ust
omm,m

(b) whcther nt any time dwln the
last three years the coal-supplying
authority refused to supply coal on the
ground of non-availability of coal in
the stocks; and

(c¢) whether at any time any rail-
way engine had been damaged and
failed to work because of use of bad
coa] mixed with stone, dust and of
inferior quality?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The in-
formation is being collected and will
be laid on the Table of the House in
due course.

(b). No. The steam coal supplies
were not, however, adequate to meet
the full requirements of Railways.

(c). Yes,

Releage of Raw Materials as per Li-
censed camity to Drug Firms

2220, SHR1 MOTIBRAI R. CHAU-
DHARY: Will the Minister of PE-
TROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to refer to the
reply given to Unstarrad Quastion No.
212 dated 18th July, 1978 regarding
production of oxytetracycline by
M/s, Plser and state;

(a) whether release of canalised
raw materials “to the extent of re-
leasex made dy,m;‘ 1996-T7 or as per
entitlement based on licensed capa-
cities whichever was higher” men-
tioned in the reply amounts to vio-
lations of Industrie? (D and R) Act;

(b) if so, whether Government pro-
Pose %0, withdraw this order/provision;
If not, reasons thereof; and T

(¢) how many firms have been
cswenotreleae of raw materials in g~
esg kued capacities during last
threg .yesre-vnames 'of companips,
ltemiy l&- Which releass Wwere given

/

_J&.m'tu‘u; Wiren Auvoers 96

snd ‘under ‘which prwmom of 1
(D&R) Act?

THE MINISTER OF PETROLEUM,:
CHEMICALS AND FERTILIZERS:
(SHRI . N. BAHUGUNA): (a) to
(c). The parameters laid down by
Ministry of PC&F for release of
canalised raw materials to DGTD
units as outlined in -reply to Lok
Sabha Unstarred Question No. 212
dated the 18th July, 1978 fall within
the framework of Import Trade Con~-
trol Policy of Govt. laid down from
year to year. In 1976-77, as also in
1977-78 the ITC policies provided. that
DGTD units would get imported raw
materials and components by way of
claiming replenishment of imported
raw materials/components consumed’
by them during previous two years,
whichever was advantageous to
them,

It should be added in this connec-
tion that as regards distribution of
canalised raw materials in regard to
DGTD units for October 1978—March-
1979, the following guidelines have
been prescribed: —

(i) Where the formulation-wise
capacities are indicated in the
industrial approval, 50. par cent of
the entitlement ag per such liuns
ed capacities.

(il) Where the licensed capaci-
ties are not well deﬂng;l formula-
tion-wise 50 per cent of the alloca-
tions of relevant bulk drugs made
in their fuvopr during 1976-77.

In the case of drug formulations,
there are many mauufacturlnl units
where ‘there is no definite ‘formulii-
tion-wise HNcensed/authorised capa-
edty !or tha touowmg réasons:—

(1) Prugs,. and Pharmsceutiesls
mnnu!acturers were issued Regis-
tr, CQM Jpder. the In-
d (Dev. & Reg.) Act 1951
'mmwcmmbm in
. 1982.. hm cortiignten, - the
names of 'the scheduled:. hd.ww
ie. “Druge gnd Pharmaceutice!



7 Written Answers

was indicatéd and n,either itema nax,
capacity was mentioned.:

(ii) In the registration letters
issued by the DGTD for many units
which do not require licence under
‘the industrial policy, specific capa-
cities were not mentioned in many
cases, though it was indicated that
a capacity will be fixed after pro-
-duction is established.

(iii) By a notification of the
Ministry of Petroleum and Chemi-
~cals issued on May 27, 1989 the
manufacturing units  licensed for
sthe production of the bulk drugs
were permitted to make formula-
tion of such bulk drugs, provided
‘this did not involve import of any
raw materials or equipment.

(iv) Since the enforcement of
Industries (Dev. & Reg.) Act 1951,
geveral permission/no objection
letters had been issued to the
manufacturers subject to the condi-
tions that no additional plant and
machinery will be installed, no new
trade-mark will be used and no
additional import of raw materials
would be required. In most of
these cases, no capacities have been
specified.

However, action has been initiated
8as per paragraphs 37 & 38 of the
Statement laid on the Table of the
Lok Sabha on 20.8.1978 containing
Govt. decisions on the (Hathi) Com-

. roittee on Drugs and Pharmaceuticals
Industry, for issuing a consolidated
licence to all DGTD units wherein
capacities for formulations based on
@& particular bulk drug are to be in-
dicated in terms of gquantum of

"that bulk drug. Once this is done,
‘the releagse of cenalised bhulk drug
~would automatically
the entitlements of various DGTD
units as per licensedl capacities.

. Composiiion of Rallwny Board
© 2231, SHRY L. L. KAPOOR: Wwill

QMWMRAEWAYBMM
ﬁfom :

:

get linked to

‘Written Ansvoery

- {a) the composition of the Railway -
Board as it existed in 19682;. 1063, and
1072 together with the portfolios of
each member of the Bqard; and

(b) the names of the General
Managers of Northern Railway in
1962, 1963 and 1972 alongwith the
names of Divisional Superintendents
of Delhi Division during the same
period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Railway Board, as at present consti-
tuted, consists of (1) The Chairman
(2) The Financial Commissioner for
Railways and (3) Three Members
holding the portfolios of Staff, Traffic,
Civil Engineering and Mechanical
Engineering. The Chairman, Rail-
way Board, also functions as a Mem-
ber of one of the portfolios,

During 1882, the Chairman, Rail-
way Board, also functioned as Mem-
ber, Engineering upto August, 1962
Thereafter and during 1968, he per-
formed the duties of Member, Staff.
During 1972, the Chairman held the
portfolio of Member, Engineering.

(b) A statement giving the names
of General Managers who were posted
on the Northern Railway in 1962
1988 and 1972 alongwith the names
of officers holdirig the post of Divi-~
sional Superintendent, Delhi Divi-
sion, during the same period, is
attached.

Statement
1962

General Manager, 1, Shri P.H. Sarma
Northern Railway "
2. Shri G. P. Bhalla.

Divisional Super- 1, Shri G. B8
intendent, Delhi s GB neh
Division

.ﬁ:.'

Geoersl Manpg .SlmG.P Bhalls.
leumn,u u ww
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'Divisional Super- - 1. Shri G. B. Singh_
imtendent, Delhi G- B Sing
intendes . _

1978

General Manager, 1. Shri C. S. Parmes-
Nothera Railway waran

Divisional Super- 1. Shri M. 8. Gujral

in:endent, Dethi
Division

Test foy Asstt. Accounts Officers Posts

2222. SHRI 8. K. SARDA: Will the
Minister of RAILWAYS be pleased
1o state:

(a) reasons for not declaring panel
for promotion to Class II Asstt.
Accountz Officers’ posts in Accounts
Departinent, Western Railway for
which -vritten test and viva voce were
held in April, 1978 and September,
1978, rospectively:

(b) when panel is to be notified and
promotions against upgraded posts of
A .S.Os. effected;

(¢) whether ad ho¢ promotion of
five junior Section Officers during
1976-77 not on panel has been accord-
ing to any rule:

(d) if above was in order, why
relevant rule was not advised to Sec-
tion Officers of Ajmer in reply to
their  representations dated 23rd
July, 1977 and 13th September, 1877
made to F.A. & C.A.O. and General
Managor, Western Railway and to
Railway Board guestioning validity of
those promotions furnishing a copy of
relevant rule; and

(e) whether any other representa-
tion against selection has been receiv-
ed by G.M. and decision taken by him
thereon and why ad hoc promotion
against existing vacancies have been
deferred pending declaration of panel?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT BHEO NARAIN): (a) Since

a number: of representations = have

been received from staff and. Uhnions
against the selection held on Western

Railway for. promotwn to Class II
Accounts Officers’ posts, it has not
been possible to declare the panel.-

(b) It is assumed that this part of
the question refers also to the Assist-
ant Accounts Officers’ panel as in part
(a) above. The Assistant Accounts.
Officers’ panel in question will be
finalised as soon as the representa-
tions from staff and Urtions have been
examined. Promotions against the
posts of Assistant Accounts Officers
will be ordered thereafter.

(c) and (d). Five Section Officers '
who had qualified in the selection
held in 1977, but were not empanell-
ed for want of vacancies, were pro-
moted as Assistant Accounts Officers
on ad hoc basis in accordance with the
procedure then in force; the repre~
sentations made against the said ad
hoc promotions were not tenable.

(e) Yes, as stated in reply to part
(a) above, representations were re-
ceived. No e¢d hoc promotions were
made as the regular panel of Assis-
tant Accounts Officers was expected
to be finalised shortly. However,
since there is likely to be delay in
finalisation of the selection which will
be processed after an examination of
the various representations, has been
finalised, ad hoc promotions as Assis-
tant Accounts Officer are now being
made.

Crustruction of Overbridge/Sub-way
Leading to Vijay Nagar Colony

2223. SHR] GYANESHWAR PRA-
SAD YADAV: Will the Minister of
RAILWAYS be pleased to state:

. (a) whether the Railways have re-
ceived any proposal from Ghazisbad
Development Authority for construc-
tion of overbridge/sub-way for
vehicular traffic acroas the Railway
Hnes towards Vijay Nagar Colony;

(b) if so, details thereof and re-
action of Bailway Adminiltmtion to
this proponl,

(¢) k no mch proposal has been e~
ceived whether the Railways have
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‘their own proposal to cormtruct such
-overbridge/ sub-way. to ovetcome the
difficulties of Railway employees and
other people living acrogs the lines
towardg Vijay Nagar Colony; and

(d) it so, the details of the Scheme
-and by which time the work will be
-completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
As per extant rules, proposals for
the construction of road over/under-
dridges in replacement of the exisung
leve] crossings are to be sponsored by
the Stute Government/local authority
who are required to bear their share
of cost. Broadly, the cost is shared
on 50:50 basis between the State
Government/local authority and the
Railways in such cases. For the new
road over/under-bridges not in re-
placement of the existing level cross-
ings, the entire cost is to be borne by
the State Government/local authority.
No proposa] has been received as yet
from either the State Government or
‘Ghaziabad Development Authority for
construction of Overbridge/Sub-way
across Railway line near Vijay Nagar
Colony.

Conference of Chief Electora] Officers
at Ootacamungd

222¢. SHRI R. L. P. VERMA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Chiet Election Com-
missioner held a Conference of Chief
‘Electorul Officers at Ootacamund to-
waids the end of October, 1878 and if
so, the decision arrived at the Confer-

{b) the reasong for selecting Oota-
camund as venue insteed of Delhj in
contravention of directive of the Min-
o8y d¢ Fihunios to hold &M Confer-

 aticesin the Capitsl; :

(c) the total expenditure incurred;

DECEMBER 8,18 - Writhhn Adesb o5 -

(d) the nurber of officers Who visit-
ed Ootacamund alongwith families
and the number of officers who were
treated ag State guests?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, 8ir. A conference of
Chief Electora]l Officers of all States/
Union Territories was held in Oota-
camund from 24th to 26th October,
1978. A statement showing the im-
portant recommendations which emer-
ged at its deliberationg is attached.

(b) The Government of Tamil Nadu
undertook to host the Conference and
suggested Ootacamund as the venue
of the Conference, The State Govern-
ment’s suggestion was accepted by the
Election Commiszion.

(¢) The total expenditure incurred
by the Election Commission is
Rs. 12079-80 P.

(d) Two officers of the Election
Commission visited Ootacamund al-
ongwith their families. The Chief
Election Commissioner and the Deputy
Election Commissioner were treat-
ed as State Guests by the Government
of Tamil Nadu.

Statement

Statement showing important recom-
mendationg made by the Conference
of Chief Electoral Officers held at
Ootacamund from 24—28 October, 1978

1. The Electoral rolls of all con-
stituvehvies all over - the country
should be revised intensively during
the year 1081 with 1-10-1981 as the
qualifying date together with a sup-
pleméntary rolj for registering the
names of all electors who wotld at-
tain the quatitying dge on 1-1-1962.

3. The Fisctoral rolis of all condti~
tuencies in Gujarat should be intensi«
vely revised with 1.1.1980 as the qué-
lifying ite in order to. bring the rolls
utedite iifficiantly belore tha text
generh] ‘electisy 3h the Gliinst Ligid-

due to be held i .

lative Asséinbiy.

ot
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8. A small Committee consisting of
somp Chief Electoral Officers may be
appointed to collect data from all
States/Union Territories - régarding
the Adminiktrative arrangements
made for attending to election work
and to make recommendations as to
how best the revision of rolls and
other election mattei's should be at-
tended to. The Committee would also
recommend a model machinery for
this work at the Distriet level and
below the District level. The compo-
sition of the committee and its terms
of reference were left to be decided
by the Chief Election Commissioner.

4. The electoral rolls might here-
after be cyclostyled instead of print-
ing them, in al] places where it is
difficult to arrange for printing them.

5, The Election Commission may
examine whether a last gate might be
prescribed either by Law or by exe-
cutive instructiong beyond which no
application for the inclusion of names
in the electoral rollg should be enter-
tained.

6. The Election Commission should
have power to review the orders pas-
sed by the Chief Electoral Officers on
appeals made to them regarding in-
clusion of name;s in electoral rolls.

7. The system of appointment of
senjor officers of State Government
a5 observers of the Election Commis-
;ion at the time general/bye-elections
introduced a few months ago was
found to have had a salutary effect.
It way recommended that this system
should be continued with such chan-
Ees as may be necessary to make it
more useful and effective.

8. A Btatiding Committee coniisting
of representatives of political parties
end  other contesting candidates
thould be constituted vnder each Re-
turning Officer with a view to effec-
tively ifaplerhenting the code of ¢on-
duct drawn up by the Election Com-
Missjon, : .

5. ALl Chie! Rlectorsl Officers
ould edrdtutly estimats haic regi.
rements Y badit bomes Tow the fit
lermrs’léﬁ&ﬁﬂ iém I?W ai"

ditional reguirements of boxes may be
arranged well before - the next elec-
tion.

10. The action initiated by the Elec-
tion Commiszion to explote the pos-’
sibility of introducing a better qua-
lity of paper with water mark for
the purpose of printing ballot papers
was welcomed. It was felt that the
paper should be manufactured by
one single source instead of by differ-
ent mills as at present, in order to
ensure uniformity of colour, quality
cte,

11, Para 9 of the Eelection Symbols
(ReBervation ang Allotment) Order,
1968 may be suitably amended to re-
move the restriction as to the allot-
ment of symbols reserved for State
Parties in gne State to Registered
Parties in another State.

12. The acknowledgement portion
of form of nominationg (Form 2A to
2E appended to the Conduct of Elec-
tions Rules, 1961) may be suitably
amended to mention the place, date
and time at which the Returning
Officer wil] take up the question of
allotment of symbols to contesting
candidates.

18. In view of the fact that the
number of voters attached to a pol-
ling station has graduelly been redu-
ced, it should not bé necessary to
prescribe more than the statutory mi-
nimum of 8 hours of poll except in
exceptional cases where 9 hours may
be prescribed. {In elections where
members of the Legislative Assem
blies are voters, the hours of poll
may be restricted to 4 qr 5 at the
most. ’

14. The seal of Election Commission
should be affixed on packets contaih-
ing election papers for elections to the
Rajyn Sabba and to the Legislative
Councils by members of assembly.

15. The procedure of applying inde-
lible ink mark on the left fore-fin
of voters should be introduced
clections from  Cesduntes gnd Tew-
chers. voustituencies - of Legisiative
Councils also. . : o
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16. Ruleg may be amemded for pre-
serving election papers for only 6
months instead of one year as at pre-
sent with a view to ayoiding conges-
tion in treasuring etc.

ofewsy @ @wif v wm ¥
it W ogw: sl fiear won
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State Capitals not Cormected by Rail

2227, SHRI KIRTI BIKRAM DEB
BURMAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number and names of State
Capitals not connected with rest of
the country through rail-links and
whether Agariala is one of them;

(b) whether the main reason for
denying the rail link facility to the
Capital of Tripura is its economic non-
viability, which ig in itself attribut-
able to the backwardness of the State
the main cause of which again is the
lack of transport facility itself;

{c) whether Government have set
out any dead line by which the re-
motest State Capital in the country
would be linked with rafl gacility; and

() if so, the details in this regard?

THE MINIBM (> BTATE .
THE MINISTRY OF RAILWAYS
(SHR] SHEO NA;
Amtenentlsuttﬁhad.l
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5. " ’ Reruarks
No. ?ﬂmmgé By .1 %? s -
with the ‘téit of ‘the

country
It is proposed to :eek. the Pnﬁnlwt’-

approval. ta take. uj comtrucdcu
of the following ratlway ines which will
reduce the road distance from the rﬂl
head to the respective Capials.

1 Imphal . . . Manipur Sllcharhj' rilam MG (50° 36 Kms.)

2 Shillong . . . Mcghalaya GauhamBurmhnBG (28:21 Kms.)

3 Kohima . . . Nagaland

4 Agarala . . . Tripura Dh;(r-m?ms-r-Kumrghnr-MG (3350

ms.

5 Gangtok . . . Sikkim
6 Srinagar . . . Jammu & Kashmir

(cy and (dY. The funds available for construction of new lines are inadequate even to progrem
satisfactorily the new lines already approved. It will therefore be difficult to consider construction
of new railway lines to connect the capitals of these States at present,

Double line between Emakulam and avft & sgraw e ret @ S 9¢ qwy
Trivandrum ﬁmmm,

2228, SHR{ SKARIAH THOMAS: (t)ufiqt ahmaih:rWQ
Wil] the Minister of RAILWAYS be i gw fendt  wteifodl »
pleazed to state: L

(a) whether Government have any

k|
1

proposal to introuce double line bet- () & wot @ agrw qiw W R
ween Ernakulam and Trivandrum; and ';' '};’:T: ;!‘g‘rﬂ ﬁ:t: qats
(b) total expenditure anticipated 41 o¥tolT{>¥otifo—6 _TOUIW - 18
nd when it is lkely to be taken up? % 1378 $ T @ o dew
THE MINISTER OF STATE IN : o
THE - MINISTRY OF RAILWAYS (%) war woere wr faure wpgfor ofl-
(SHRI‘SHEQ NARAIN): (4) No.' 9 8 wwin e “:dm%ﬂ
(b) Does not arise. ML Fryer v W &
mwmt- : ()m&gwwﬂ‘%%
"” *.mw "'“ o R g .
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Working of Bird and Company

2230. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of LAW
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn towards the working
of the Bird and Company Limited
which has shown a loss of rupees one
crore for the year ending 8ist
March; 78,

(b) it so, the reasons thereof;

_ (e) whether Government have since
fixed the responsibility for the un-
satisfactory state of affairs on the
Board of Directors and Shri J. G.
Kumaramangalam; and

(d) #f so, what action Government
have taken in regard thereto?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The audited accounts of
the Company for the year ending
31st March, 1978 reveal a loss of
Rs. 113.44 lakhs.

(b) The reasons for the loss are
stated to be acute shortage of work-
ing capital, impact of abnormal debits
amounting to Rs. 55 lakhs approxi-
mately representing minimum bonus
paid/payable for the years 1876.77
end 1977-78, book debts and other
receivables releting to earlier years
written off or provided for in the
current year, loss on account of load
shedding ete. Because of the feeling
of uncertainty in the company, large

number of experienced technical per--

song have left the company.

(c) and (d). The matter i3 under
examination.

tfewlf & awonfe & weelf ot wmiaw
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Wk qr Saw ghoe’ o wra wmfe &
wlim«iﬁrﬂmﬁukl
1

Proposal to End Proxy Voting in
Elections

2232. SHRI DHARMA VIR VA-
SISHT: Wil} the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the Legislative steps taken by
Government to end miner and proxy
voting in elections; and

(L) whether the Election Commis-
sion had proposed a draft legislation
in this respect?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No legislative steps have
been taken by Government to end
voting at elections by persons below
the minimum age of voting. As re~
gards voting by proxy, the electoral
law does not provide for such a con-
tingency. However, if the reference
is to the problem of impersonation at
elections, the same is punishable under
section 171F read with gection 171D
of the IPC and it is a cognizable
offence under the relevant entry in
the First Schedule to the Code of
Criminal Procedure, 197S.

(b) The Election Commission has
made the following proposals for
checking voting at electiong by per-
song who are below the minimuw
age of voting:—

(1) Presiding OfMcers of polling
stations may be empowered by law
to check voting by persons Who
are apparently Jess than the mini-
mum voting age.

(2) Voting by persons below the
minimum voting age should be
made an eléétoral Gffence.

As regards prevention of impes-
sonation at voting; the Hlection Com-
mission has suggested that the act of
impersonstion at an electian WAy be
made an electoral offence under ,;"5:
Representation of the People Att,
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and the conviction for that offence lity test it they pasgin written test;

should disqualify the person concern-
ed for being, and for being chosen, as
a member of Parliament or State
Legislature as also for voting at elec-
tions to those Houses under sections
8 and 11A of the Representation of
the People Act, 1851.

The suggestion of the Election Caia-
mission are under consideration along
with other proposals for comprehen-
sive reform of electoral law.

wage wrew a anfardf o §Y oft wiswat

Ing Services Examination

2234. SHRI S. R. REDDY; WiJ the
?&;ﬂter of RAILWAYS be pleaseq to
e:

(a) the number of Scheduled Caste

nd Scheduled Tribe candidates quall-
fled in written papers in the Engine-

:’iﬂg Services Examinations during
he last two years, but dropped in

the interviews for personality test;

'(b) whether in recruitment even
? LASB. 1¥8. and other Central
md"'ices. Scheduled Caste/Tribe can-

Stes ape mot “rejected. in persona-

and :

(c) it so, why personality test is
considered more important than tech-.
nical knowledge for these technical
jobs, at least in the case of Scheduled
Caste and Scheduled Tribe candida=
tes keeping in view their weak
economic conditions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) A
statement indicsting the number of
Scheduled Ceastes gnd Scheduled Tri-
beg candidates who qualified on the
results of the Written part of the
Engineering . Services Examinations
held in 1976 and 1977 and the number
out of those candidates who were re-
commended for appointment s
attached.

(b) and {c). Interview for per-
sonality test is meant to ussess the
candidates’ capacity for leadership,
initistive and intellectual curiosity,
tact and other social qualities’ men-
ta] and physica] energy, power of
practical application and integrity of
character, and is a part of the exami~
nation. The Union Public Service
Commission have clarified that ag in

" the case of LAS, I.P.S. and Cen-

tral Services Examination, there are
no minimum qualifying marks for the
personality test for the Engineering
Bervices Examination also. The order
of merit of the candidates who finally
qualify ig determined on the basis of
the aggregate marks obtained by them
in the written examination and in the
personality test. The number of can-
didates called for the purpose of in-
terview is two to three times the num-
ber of vacancies and, therefore, the
candidates who get higher marks are
selected to the extent of available
vacancies and others, even if they
qualify, cannot be offered jobs be-
cause of lack of vacancies, .

The maximum marks for the written
examination were 800 and 1200 in the
Engineering Services Examinations
of 1976 and 1977 respectively while
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the corresponding megimum marks waummmmmmm
for the personality test were 200 in ix mot given mape importance than
each of these examinations. It wpuld the mmm knowladue :

lhnm.t
No. of candidates quia- No- of candidites re-
lified for interview cotnmended for
appointment
Year of the Examination
SC ST sC
T g8 69 5 46
1977 105 13 61

Chemical Factorfes
2235. SHR! P. RAJAGOPAL NATDU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of chemical facto-
ries existing in our country: and

(b) the chemicals produced?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR! H. N. BAHUGUNA): (a) Apart
from the chemieals factories operating
under. the Indastries (D&R) Aet a
Jarge number of chemical tactories are
registered with D.G.T.D. and many
such factories exist in the small scale
sector as well. Hence, information is
not available on the exact number of
chemical faetorfes in the country.
There afe, however, about 275 major
chemical companies in the kn
of this Ministry mlnuflctuﬂhg chemi-
cﬁll in the country.

" (b) A lst of the major chemicsly
being produced by the chemical facte-
riés iz enclosed.

List of Major Chemicaly being manu-
© factureg in the Coumtry -
&‘nﬂecﬁém
1. Phenol -,
. 2. Aniline
\3m1e1cnmdnd. .
-4. Methanol
. & Formaldehydnde .

6. Acetic Anhydride
7. Acetic Acid
8. Acetone

9. Nitro Benzene
10. Beta Naphthol
11. Cresolg

12. Citric Acid

13. Bon Acid

14. Sorbitol

. 18, Acetylenp Black

16. Plasticizerg
17. Dyes & Dye Intermediates
18. Alcohol,

Invryanic Chemicals

1. Caustic Soda
2. Soda Ash

* 8, Caleium Carbide
4. Sulphurifc Acid’

5. Carbon Black

6. Titanium ﬂloxlde

7. Aluminium Flouride
8. Synthetic Cryolite

©p. Blomine -
10. Calelapd te
(a) ﬁwu»hm White

8). Phobphotolus Fed

1. Liquid cmurlna L
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3. M Parathion /M. Systox/lﬂent-
- trothion

4. Malathlon
5..Dimethoate

8. Phosphamidon /DDVP
7. Carbaryl

8. Endosulfan

9. Quinalphos

10. Phenthoate

11. Copprexychloride

12, Qrgano-mercurials
13. Thiocarbamales

14. Dithiocarbamates

15. -Nicke] Chloride

18. Al. Phosphide

17. Rodenticides

18. EDB/MD

19.2, 4D
20.7Nitro£en/Propanll .
2L Cycocel/NAA/Ethmon.

Fake Gucyliudm

2216, SHRI KUSUMA ~ KRISHNA
MURTHY: Will the Minister of PET-
ROLEUM CHEM!CALS AND !'E’R'I‘I-
LIZERS be plened to state:

(a) w-hether a~luu mumber of fake
38 cylinders were found.in various

bottling plants. of the Indlan’ OfI Cors
boration;

(b) it o, what was"the plant.viise
Mumber ¢f thest fake cylinders; and

wleh T e ﬁm o
5 g gt e ahd qpbqrtv

Peopla? "
CERTG o I i ¥

THE um.,mmx.
CHEMICALE - :AND . 1 FRBERISIRN

(Y BN -BARUGONA): (2) to(c)
The Indian Oil Corporation (FOC) Jhusé
delected .a -tofal . number of §43 fake
(apurious) gas, cylinders for, their
vasious hottling . plants.  Out of this,
appruxlmately 321 such gas cyhnder;l
have been detected at Shakurbasti
(Delhi), 87 in Haldia Refnery (West
Bennl) and 235 in Gujarat neﬁnery
bottling plants,

It has’ not possible for -
Indxan oil Curpommn 50 far to ests
lisb the squrce of supply of ﬂle lbové
take gas cynnd,ers As such, no actiofi
could be taken ggainst the companies/
persons who are instrumental in n-
ducting such gag cylinders in’circula-
tion. Cylinders, as -they are. received
in bettling plants, are usually mspect—
ed prior to qumg Any cylinder
which is of a doubtful nature is set
aside and is ‘subjected to furtheér exa-

mination and’ test. Such cylinders
are segredl'bad and scrapped. Apart'
from thu at times, if fake {(spurious)
gas. cyhnders are got detected by any
chance at the initial visual ingpection,
the same is. detected at the time of fil
Ling 88 spsh cylinders dtart ”leaking
due to internal pressure and are again
segregated/scrapped. To avoid such
scrapped cylinders from coming into
circulation, all” éylinders are pressed
flat ar out,into mulfiple pieces betore
disposal as. . scyap. Instructlon Juwe_
also been. issued. by ﬂ;e chigt Control-
ler of Explosive to the cylinder manu-
facturers ang Indian Standards Insti-
tution that.all ges oxlinders .which are
semisprocessed or rejeeted . during ins-
pection should -be nropnerly deshaped
8o that no cylinder could be made out

of such scrapped piéces.
me gf Tlnmvely-Na:mon

C 237, HBE, K, T, KQSALW
Wil the Mipiater .of .RAILWAYS ke
phl'ed fO mm W

”‘. of thn; 'ﬁtnewiy-ﬁtitréd‘l llns

(b) !dhlt m»ﬁ- m;m \ihl
dethy for:ooepietion of the ne; - . .
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{2) bywhﬂdqhthnmnwouldbl
ocompleted;

(d) whether the survey for con-
version of the 'railway line from
Tinnevely to Tuticorin to broad gauge
has been completed; and

(€) if not, the Jatest progress of the
survey and by when it will be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Tirunelveli-Na-
gercoll line ia part of ‘Trivandrum-
Tirunelveli-Kanyakumari new rallway
line profect. The upto date progress
of this project is 83 per cent,

{b) Limiteq availability of resources
Jag been the cause for the delay in
wompletion of the project.

(c) The target date for completion
of the first phase from Trivandrum to
Kanyakumari, is March, 1078 and that
for the complete project, 1979-80.

(d) and (¢). The Survey for a paral-
lel BG line from Tirunelvell to Tutl-
corin has been completed and the sur-
vey report is under preparation by the
Raflway Administratiom

New Drug Pricing Policy

2238. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) 'whether several drug com-
panies have assailed new drug pric-
ing policy of Government; and

(b) if s0o, Government’s reaction
thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(BHRI H. N. BAHUGUNA): (a) and
(b). ‘Memoranda hag been received
from various associations of drug
manufacturers as well as g few indivi-
dual manufscturers stating that the
new pricing policy would adversely
effect them. Immediately, the new
pricing policy was mnounud, the

Department of Chemicals ang. Fertili-
zers, have had = discussions with the
Drug Industry ° representatives who
have been asked to work out, in spaci-
fic terms, the impact of the new prie-
ing poliey While, some of the manu-
facturers have lent some data giving
their projections, in brief terms, of the
impact of new pricing policy on their
profitability, a large number of com-
Panies have not yet furnished the
requisite data in detall. Any assess-
ment as to the adverse effect, if any,
of the new pricing policy on the indi-
vidual manufacturers, would be possi-
ble only after complete data are avail-
able from the manufacturers ang such
data have been scrutinised In consul-
tation with the B.L.C.P.

Raliway Lines tn Bihar

w389. SHRI KALIMUDDIN AHMED:
#il] the Minister of RAILWAYS be
pleased o state:

(a) the details of the railway lines
which will be completed by 1981;
and

(b) the details of the lines for
wkich the construction work will be
started up to January, 1979 in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Gauge conversion
of Barabanki-Smastipur lne ig ex-
pected to be completed by 1080 and
that of Barouni-Katithar by 1981..

(b) No new project is proposed to
be taken up hy January 1879.

Rallway Workshopy in Southern

Rallway

2240, SHRI P. K, KODIYAN: Will

the Minister of RAILWAYS be
pleased to state; '
. (8) which are the Rallwsy work-
shops functioning at present in
Southern Raflway snd number of
vm'hrs enn:_ed in ench of this;

“(b) whethér Raflway Board has
decided to set up a new workshop
in Southern Zone; and

o). u-o. whether it iy Hroposed to
be' sétup in xnuln h m of the



309 Writien Anawers AGRANAYANA 14, 1000 (SAKA) Written Answers 110

mmmmmnmm
af- it at present?. .

THE MINISTER OF STATE IN THE
MINISTRY OF RALWAYS (SHRI
SHEO NARAIN): (a) The number of
Railway Workshops and the number
of workers engaged in each of them are
as under:—

Number’
of workers

Name of Workshop
cagaged

. Perambur (Carriage & Wagon) § 5515

2. Perambur (Loco) . . 4546
3. Golden Rock: . . . 7134
4. Mysore. . . s . 2815
5. Podanur (Signal & Telecom-
munication) . C R 1465
4. Perambur (Signal & Tele-
communication) . . 162

7. Arkonam (Bagineering) . 2557
8. Tamabaram (Blectrical) 437

(b) and (c). Proposal for setting up
a new Broad Gauge Carriage Repair
Workshop for the Southern Region to
meet the requirement of Southern and
South-Central Railwayg is under consi-
deration. A Study.-cum-Survey Team
©f Railway Officers has been set uv to
examine the various aspects of the
proposed Workshop including its loca-
tion. The report of the Study Team is
under examination by the Raflway. No
decision has yet been taken about the
location of thg proposeq Workshop.

Introduction of Olassiese Yong dis-
tance Traios

2241, PROF., SAMAR GUHA: wil

the Minister of RAILWAYS be pleaud
to states

~ (3) how muny ‘Classless Long Dis-
tance Trains' have been introduced
dfter the installation of Janata Gov-
ﬂ’nmantlttheccnm

(b)ﬂu mnmoxmdstnin;
distlmwvendbythem.. .,

(c)Mntbout the facilities pro-
vided to the passengers travelling-in .
such trains and the- difference in the
faré¢ with ordinary or Delux 3 tier
berths? . '

THE MINISTER OF STATE IN THE
MINISTRY OF ' RAILWAYS (SHHI
SHEO NARAIN): (a) "and '(b). The
following long distance trains consist-
ing of only Second Clagg' accommoda-
tion have been introduced so fari—

Train Nq.mddi!cription . Distance
- in kms.
1. 9![92 Tatanagar-Muzaffarpur
Express (Triweekly) . . 558
. nglgo Tuupa&l{ydtnbad :
Rayalseema Exp., 733
59/60 Bombay VT-Howrah -
Gitanjnlll!xprua (4 d.lys in
week) 1968
4 145/146 Madras-Ahmedabad
avjivan Exp. (Weekly) . 1952
/174 Howrah-Jammy Tawi
gu'ilxp Biweekly) . 1967
6. l%:o Bhubaneshwar-Secun-
rabad Konarak Exp,
(Daily) . . . . 1144
1 101/102 Secunderabad-Bom-
bay Minar Exp. (Daily) . 799
8. 6 Madm -
135/1 ) Bﬁgmcz:;
daylln week). . . 492
; Kuchegudl-Ajmer .
& 69(,iaiwoekl ) Exp 1326
10. Ahmedbad-Bh
‘ ’sb.ndn/cmd el
Ahmadabad-Portablar . 476
Dhola-Bhavanagar. . .89

(¢) In trains like Gitanjall Express
‘amd Navjlvan Express, facilitieg like
cushioned: drinking water,
ticks for food trays, linen and lending
- Hibrayy atc. have been provided. While
' thets is'mo - difference in the basic
fares, a supplementary charge of Re, I -
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paseengty s Tovied & respect of
'&:ﬂﬂ. Himaghti, Korsrek, Stimer
ang Vpigas Expresses, which have heen

Conditioned Relux irsivs running bet-
wegn New Dielbi and Madras gnd New
Delhi and Howrah are also subject to
levy of supplementary charge.

Demmng ser Wigher Ol Beyalty by
. Assam Goverament

4242, SHRI CHITTA BASU: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaséd to state:

(a) whether Government of Assam
have recently demanded higher oil
Royalty;

(b) if so, the grounds udvanced
by the Assam Government in justi-
fication of their other claims; and

(c) the reaction of Government
thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) Yes,
Bir.

(b) The Government of Assam have
requesied for a higher royalty based
on full posted price of equivalent Mid-
dle Eastern crude and need for addi-
fibnal resources “for development
plang of the State,

.-{c) It has been decided that the
existing rate of Royalty on crude ofl

- casing head ctmdensate would con-
tinue till it is revieweqd in 1980.

Violation of M.EXP. provisiows by
.. M/s. Indian Oxygen Limilted

© 2243. SHRI KISHORE LAL: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;, :

(a) whather he has .come sgross
iy viclation ot the MRTP. povi-
slitins g~ M/s.-Indisn ' Oxygen' ilnit-
& By way of insisting on-conmumers
tp Duy. speare parts Nom them slens;

 DECEMBER'S I Wthes Anedied LI

) 18 4t 'w feet that s Contpiny!
insists that all repslls: be entrunidd
to them:

@) is i jn contravention of the
MRT.P, provisions; .and

(d) ') so, what action has ‘been
taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. P. C. CHUNDER): (a) to (d). An
enquiry under Section 10(a) (iv) read
with Section 37 of the MRTP Act was
instituted by the MRTP Commission
against Messts. Indian Oxygen Ltd.
on 6th August 1876 for . allegedly
indulging into the following restrictive
trade practices:—

(i) Insistence on selling a set of
accessories with each gas cyclinder,
jrrespective of customer’s require-
ments, and

(ii) Inordinate delay in extending
répair facilities {o the gas equip-
ments thus indirectly compelling the
customers to go in for new equip-
ment accompanied with the acces-
sories etc.

In the aforesaid enguiry, the Com-
mission tmade an order on 4th' Septem-
Ber, 1978 stating ‘that on the basis of
certain stitéments made and certain
assurances given by the Company;
siipportéd by an affidavit, the Commis-
sion was ‘satisfiéd that sufficient steps
Had been taken by the Compeny to

‘éhsure that the allegeg trade practices
‘wire no longer prejudicial to the pub-

lic Hiterést, and thit no order need be
made eéither ‘undey the gaid provisions
under “whi¢h ‘the enquiry was institu-
ted ér in iespect of the alleged trade
practices.

“A' complalnt, 'has been récelved b¥
the MRTP Commission against Messi®
Indian Oxygen Ltd, in October, 1978
eotitaining thter-alia allegations about
e ‘folibwing trade -practices bet
indulged into by the sald company:—

(b @pare. -phits ave: not sold to
lesimiers and/or to thele own dis-
. Atlinttors. Chargiés teis to dix thoes
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(1) The MW. insigt that. all
palts be entrusted to them only.
;'Qur or six times, .of market utdq s
charged for npain,

This complaint is under . invostuuhon
by the MRTP Commission. A similar
compaint hag also been received recent-
1y by the Government.

‘Production and demand of Slamant
M e

2244, SHRI K. MAVATHEVAR: _
SHRI P. KANNAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILJZERS be
pleased to state;

(a) the' capacity .for production of
filament yarn in-the country and the
actual production;

(b) the production of filament yarn
by public sector units and the antici-
pated output during the next - five
years; and | .

RTEE

) th defiad Tor GIAMER yirn in.
the country and e 'Exbinit ‘to. WHEith
it is met by impors during last two
years and is proposed to be mét by
mpmm;mmmy

THE, mmw oF PETRQLEUM,
CHREMICALS AND - FRRFILIZERS
(BHRI H. N. BA;HUGUNA}' {a) The
present. capacities for the produstion
of pelyester fllament yarn:and nylem
filament yarn are about ‘8000 tonnes.
and 25,000 tonnes respectively against
which the actual production during
1078 (Janusry-SepAemnber) was 4087
tonnes and 19669 torines: respectively.

(b). M/s. Petrofils: Cooperative Limi-~
ted, a unit in cooperative gector with-
substantial investment from Central
Government has gone into production
recently and has produced 1240 tonnes
of polyester filament yarn during 1978
(January to, s«ptembcr) The unit is
designed to produce around 3500 ton-
nes per annum.

(c) The requireq information as per
Repart of the Working Group on Pet-
rochemical  (Sub-Group op Synthe-
tic Fibires ddted 13-7-1878) is given
bélovw

Figures in tonnes
STy . .

- Gonsumption (appro; )

deﬁon lmm (approx)
Wk e 6 oy ey
Palymerlfi)lmmtl’mvnv . 3336 2600 8780 736 . asoo
Nylon FihmentYlm . . 15967 v 16834 15667 16334 ‘$00 500
Itisameuuatmamewoquanﬂ!y wﬁmmwﬁemm
the likely tmperts of these yarn to ®t wg vy @R & G

meet the démind, duting the next five
Years,

wmn mam o
”- oM -

-zzn.nnnhww qi,_nill‘
Wit ay Wi W par w6k G ;O

“# oy h&%!w

< ) e srer . defal o s
Ay # wodhoen YR s ¥ wemer
e wwiwe e wo-d oW

() ok, o e e gl g

.mﬂ,,@tmrﬂi*ﬁﬂmm
A A woti wr fewt 4P '
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2245. SHR1 EDUARDO FALEIRO:
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
-sed to state:

(a) whether the Chief Election
Commissioner has recently made some
proposals for electoral reforms and to
make elections cleaner;

(b) if so, the details thereof; and
(¢) reaction of Government thereto?

THE MINISTER OF EDUCATION,
“SOCIAL WELFARE AND CULTURE
(DR. PRATAP CRANDRA CHUN-
DER): (a) and (b) No spectfic pro-~
posal for electoral reform hag been
received recently from the Chief Ele-
ction Commissioner. The  Election
Commission has, how ever, made a nu-
mber of proposals for electoral reform.
A statement containing the details of
the proposals is laid on the Table of
the House ]Placed in Library. See
‘No. LT.2972/78.)

(c) The proposals are being exami-
ned along with other proposals for
electoral reforms. )

‘Rallway Traffic between Ahmedabad
and Baroda

2247. PROF. P. G, MAVALANKAR:
Will the Minister of RAILWAYS be
Pleaged to state: -

"(a) “whether Gévernment are aware
“that thousands of daily commuters

1.
17
i

travel n . Abme ...and
Barods as also batweeri Baroda ~and
Surat on Western Railway;

(b) if so, whether Government pro-
pose to start a ‘Yew additional fast
shuttle trains on’ these lines between
the said two points or stations;

(¢).it s0, when and how; and
(d) if not, why not?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) For the
convenience of passengers including
commuterg travelling between Ahme-
dabad and Vadodara and between
Vadodara and Surat, a total of 23 and
19 pairs of train services respectively
including sectional services are avail-
able at present.

(by to (d). Introduction of additio-
nal traing of Ahmedabad-Vadodara-
Surat section is not operationally fea-
sible at present for want of line capa-
city enroute and of requisite terminal
facilities.
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Conversion of Parbhani-Adilabad line
-SHR! BALASAHEB VIKHR

PATIL: Will the Minister of RAIL~
WAYS be pleased to state:

w) &
deha

(
2251,

h

mwm
e
£ mmmam E

EtEs
mmmmmW

%iw

(I) whather he bas received any-

_propoul from the

HH/E

Government of.



and connecting
constructing new line of 45 miles with
view to effect huje savings from
the existing axpenditure in the trans-
port dt coal, efc,; and
(b) it so, what action bhas been
telken in the matter and when is the
proposed track likely to be laid?
THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(8HRI SHEO NARAIN): (a) Yes.
(b) Survey for gauge conversion of
Parbhani-Mukhed-Adilahad line to
B.G. and its extension upto Ghugus
hag been carried out at the cost of the
Miaharashtra State Government and
the survey reports are under examina-
tion, A decision on the construction of
the project will be taken as soon as
tHE #xamination is completed, subject
to' svailability of funds. The decision
would 'also depend upon the source of
supply of coal which may be finally
approved.

m twit ok ¥ tw ww W favave

© #2532, ot wordtwe fug : m!nm;;
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Tdrwm fawra
Length of Railway Line in proportion
to Population
1258, SHRI K. A. RAJAN:
SHRI C. K, CHANDRAFPPAN:
Will the Minister of RAILWAYS be
pléased to mte v

i) what is the Gtute-wke ‘lm
of the Railway line in proportion io
their papulation~

(b) whether it ig a fact that thh
pbébortion is less ir- Kerala compared
to Othitr | Stﬂn;

(c) it so, what are the new Tines
under ewmenu unﬁdmtmn or

m mm oF s'mm N
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
A statement i attachid, ‘

(c) and (d), A survey for the conse
truction of Alleppey-Emakulam BG
line in Kerala State has been complet-
ed. The proposal is under considera-
tion of the Government in consultation
with the Planning Commission,

Statement
The detaile of route kilometres per lakh o

D ey an 38,3 1977 (the
Route
State k;)l:;nl‘:r:’
populanon
1 2
1. AndhraPradsh . . g
2. Asam . o e 1277
3. Bihar . . i . ..3'74
4. Gujarat . .o . 1838
5. H‘fry-m PN . . 12° 30
6. Himachal Pradesh . . 690
7. Jammu & Kashmir. - L 1:48
8. Karnataka o . .  Bgb
o Kerala . . . . 261

10, Madhya Pradesh . . .. ..:11°80
3i. Maharashtra™ . . . o1

co S r6i
. . 14°08




131 Written Auswers AGRANAYANA 14, 1000 (SAKQ) Written Answers 132

T T g
18. Sikkim
19. TamilNadu = . . . 81y
go0. Tripura . . . . 068
a1. Uttar Pradesh . . . 894
22. West Bengal . ) . yaa
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Status of permission letters issued to
‘ Drug Firms

2235, SHRI RAMJI LAlL SUMAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the status of Perminian
leftters issued from 1958 to 1988, name
of drug firms, items, Quantities, if
mentiofied, bmauuﬂon of wdich item
during last thiéé yests, price approval
and under what authority these Jetters/
approvaly were issued;

(b) details ag ihono!thoanm
Who do net hold Eﬁmthn lqtteu
bﬂtmiuuoﬁamqhmn

(e)whnthcrmy mﬂd«u&uw

(d) if not, whether they can be con-
sidered as legal?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(8HRI H. N, BAHUGUNA): (a), (0)
and (d4). Consequent to introduction of
I(D&R) Act in 1951, firms which were
in existence before the Act came into
force were entitled to Registration
under the Act for their existidg range
of production a8 well as such itéms
whére the parties had take effective
steps to manufacture them.

Various Compantey lpp'tbachad the
‘Goverriment fréin fime' 'to timé subse-
‘quitly, seeking duthoriation for the
mifiifacturé ¢ urtidlés which cbuld be
produced by them without adding to
thqlr oxlgﬂng phnt and mthne:y
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cations of the term “new drticle” and
beld that a broad view of the defini-
tion of ‘“new articie” was reasonable
and should be taken, The Committee
felt that where no new Trade Mark or
new Patent was involved and the pro-
duct was covered within the ambit of
. the same item in Schedule I of the
IM&R) Act, 1851 for which the con-
cerned company held a Registration/
Industrial approval, then such product
would not be a “new article” and there
should be no objection to the company
manufacturing it.

Based on this decision, and with a
view to enabling companies already
holding valid authorisation to fully
utilise the existing machinery, without
adding to either royalty burden or plant
and machinery or seeking any addi-
tional concessiong for import of raw
materfals in relaxation of the general
import policy, Permission Letters were
tssued to the companies.

These Letters were in the nature of
a clarification as to the meaning of
“new article” and elaborated the au-
thorisations for manufacture available
to the party, namely, Registration Cer-
tificates and Licences, thereby explain-
ing to them that they were authorised
to manufacture these additional items
without a separate licence, provided
the following 4 main conditions were
satisfied : —

(i) No additional plant and machi-
nery would be required for the pur-
pose;

(if) No royalty would be payable;

(iif) The products would be mar-
keted under trade marks already in
use and no new patent was involved.

(iv) No special concession in re-
.gard to the import of basic raw ma-
terialg and ingredient would be made
in relaxation of the general import
. policy in force from time to time.

The details of Permission of Letters
are furnished in Annexure II of Chap-
ter ¥ of the Hathi Committee Report,
which has already been laid oh  thé
Table of the House on Sth ‘May, 1975.

DECEMBER'S, 1978

Written Answers '1ag

The legal opinion 80 far is that Per-
mission Letters are valld authorisations
of Government.

(b) The requisite information has al-
ready been furnished in reply to Lok
Sabha Unstarred Question No. 1300
answered on 20th November, 1978.

Looting of Shambhawa Station

2256. SHRI SUKHDEV PRASAD
VARMA: Will the Minister of RALL~
WAYS be pleased to state:

(a) whether dacoits looted Sham-
bhawa Railway Station on Banda-

* Kanpur section of the Northern Rail-

ways on the night of 30th October,
1978; and

(b) it so, what steps Government
have taken to arrest the dacoits and
the further positive steps propose to
take for the safety of the stations and
the staff?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes, there
was a case of robbery on the night of
30th October, 1978 at Shambhua which
is a flag station on Banda—Kanpur
seclion of the Central Railway.

(b) Civil Police Bidnoo, Kanpur
(UP) have registered a case under
section 392 LP.C, which is under in-
vestigation, All out efforis are being
made to trace the culprits, Police have
intensified patrolling in the area and
have taken adequate preventive mea-
sures for the safety of the station and
the staff, ’

Mvch-mﬂumvﬂodhxuhh-
Narmad, Express

2257, SHRI NIRMAL CHANDRA
JAIN: Will the Minister of RAILWAYS
be pleased to state:

(#) whether three full Ist Class
bogies 'have been provided in Kutub-
Narmada Express; L

{b)" on how 'marly dayy in Octobier,



125 Written Answers AGRABAYARA 14, 1000 (SAKA) Written Anjwers 126.

() whethes this “Gogle cut” would
not be resorted- to in future in Kutub
Narmada Express? .

THE MINISTER OF NTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

~ (b) and (c). Due to shortage of coa-
ches, the full complement of 3 1st Class
coaches could not be provided on 149
Dn Jabalpur-Hazrat Nizamuddin Kutab
Expresg on 14 days during October,
1978. However, only on 5 days during
this month from Jabalpur the demand

was more than the accommodation .

available, Every effort is being made
to restore the full complement of coa-
ches.

FERA applications of Drug Companies

2258, SHRI GOVINDA MUNDA ; Will
ihe Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) in how many cases decisions on
FERA applications of drug companies
which were taken were held in abe-
yance and the reasons for doing the
same in each case;

(b) what is the present position of
these cases and what prevents Gov-
ernment in taking decisions in all the
caseg including those mentioned in
(a) above; and

(c) what is the losg in foreign ex-
change due to mnon-implementation/

non-action on the FERA proposals?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) and
(b), Since the guestion whether FERA
Guidelines should apply to the drug
Manufacturing Arms or not was under
consideration, pending a décision on
the recommendation of the Hathi Com-
Mittee Repott, §# ‘was decided to keep
:11 the FERA cases pending in the in-
erim including those 7 (seven) where
Covernmen{'of India had taken a de-
BlsiOn_ e e . .

All the FERA cases. are now belng
xamined in the light of the New Drug

Pplicy. . Reserve m of ‘India bave
already issued ditectives to foreign
companies who are engaged only in the
manufacture of formulations to reduce-
their foreign equity to the level of 40
per cent, within a period ¢f one year.

For the purpose of identifying foreign.
companies engaged in the manufacture
of bulk drugs not involving High Tech-
nology, Government bave appointed a
High Level Committee, A Proforma,
drawn up by the Committee for elicit-
ing information/data on technology
and other issues relevant to the exer-
cise needed for such identification, has
already been sent to the concerned
foreign companies, ‘The jinformation/.
data received go far will be processed’
for consideration by the Committee and
thereafter, a  decision on all FERA
cases, for which Reserve Bank of India,
in pursuance of New Drug Policy, have
already called for necessary data from
the concerned foreign companies, would’
be taken,

(c) No study has been made in this
behalf. However, the New Drug Policy
has evolved a more specific definition
of Appendix-I activity and companies
having only formulation activity and/
or only low technology bulk drugs are
to be treated as engaged in non-Appen-
dix I activity (for FERA purposes) and’
would be required to reduce their
foreign equity. For others also, pro-
duction of formulations only up to 5
times the value of the production of
bulk drugs is to be taken as Appen-
dix-I activity,

Shortage of Raltway Tickets at
Rajlu Garhi

2259, SHRI RAJSHEKHAR KOLUR:
Will the Minister of RATLWAYS be-
pleased to state: ~ )

(a) whather it is a fact that there
is a shortage of reilway tickets at
Rajlu Garhi Station in Sonepat Dis-
trict to different -stations;

. (bY,f,90, the seascns for such short-
age and, the estimate:of logs; incurred

by rallweys as a result thereof; and-
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(c) the. steps taken fo remedy

s m GdFhi ‘and othgr

:?:ﬂom whefe' there mi*y be tiéket
shorfages?

'THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN); (a) Yes; for
‘Genaur;, Narelg and Panipat stations.

(b) Due to non-receipt of tickets des-
patched by the Ticket Printing Press,
Lucknow, there hes recently been
shortage of printed- card tickets at
Rajlu Garhi Halt. No loss of earnings
has been incurred by the Railway, as
arrangements: were made for issuing
tickets by the Halt Contractor upto
stations short of Ganaur, Narela and
Panipat and thereatter fresh tickets by
these stations upto the final destina-
tions or extension of these tickets
through the train guards. '

(c) While special staff was deputed
to trace the tickets already despatched
by the Printing Press, an urgent indent
for tickets was placed and supply is
expected shortly, To avoid non-avail-
abilily of printed card tickets at sta-
tions, the Raflway Administrations
have been asked to ensure that the pro-
cedure laid down for indenting of tick-
ets is scrupulously followed and, to
take immediate steps to ensure avail-

ability of further supplies without loss
of time,

Posts of Conductor Guard tn
Southern Rajlway

2260. SHRI K. RAMAMURTHY:

Will the Mluister nt FAEWAYS Ye
pleased to ltatq

(a) whether it is a fact that the
conductor guerd is in all Bailweys
-except in’ Southern Railway'

(b) # 0, the reason for nen-ereation
of the past conductor.. mnd ln Bouth-
-orn: Rellway; and .

(c) whether the Raﬂwuy MlnMry

WAl ‘eréists ‘the
mm.n mw-&m g:oﬁuw

.”’Z’
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STATE IN
’nﬁn.mvs
‘I&Anﬁ iy ‘Condae-
tors are provided onf Mpo!’tmt Mail
and Bxpress traine for Jooking after
ist: Class and AC pagsengers where
there sre & number - of such. cosches.
There are Conductors now on 103 such
traing of which 5 trains connect Mad-
res, It is however correct that the
Conductors on these trains are borne
on the cadre of other Railways and
there is no such post at present on the
Southern Rallway itself,

(b) Each Rallway has developed its
own arrangements for attending to
passengers,

(¢) Southern Railway have initiated
action for creation of posts of Cenduc-
tors for manning Upper Class coaches.

Conipanies promoted by Large
Induntrisl Houses

2261. SHRI A. C. GEORGE: Will the
Minister of. LAW, JUSTICE AND COM-
PANY AFF‘AIRS be pleased to state

(a)- how many neyw companiec and
subsidiariés have been promoted by
large industrial housey registered un-
der Section 2 of the M.R,T.P. Act and
multi-nationals during each of the
last three years ending in October,
1878,

(b) what is the deaimttnn«dt each
such Company or subsidiary and
which are the large industrial houses
and mult{-nationals that have promo-
ted euch of them; and

() whether Govemmeni will take
stapa: to prevent mnowlw from
mmg new eomﬂel?

'THE. MINISTER OF EDUCATION,
BOCIAL WELFARE AND CWE
(DR. PRATAP CHANDRA
BER): (W) wnd (b The Rawlie ”‘“"
ber is pee o Section

55300

seglatention. of cgmpanies under the
::t Onthnmmmﬂonumn-

rd! ames of new com-
abhrcn luﬂ:‘ﬂ m“w
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panies Act, 1956 during the years 1975,
1976 and 1977 which appear to have
been promoted by large industrial hou-
ses (including several multi-national
companies) registered under Section 26
of the ML.R.T.P, Act 1969. The details
are shown in Statement—I. Particular
of propcsals approved under Section 2
of the M.R.T.P. Act. 1969 during the
same period for setting up new under-
takings through new companies are
shown in Statement—IIL

S
=

o

(c) The M.R.T.P, Act is not aimed at
preventing the large industrial houses
from promoting new companies, but is
desigrned to regulate their expansion in
various  ways, Section 22 of the

M.R.T.P. Act, 1969 provides that all
proposals for the establishment of new
undertakings, which when estabiished
would get interconnected with large
industrial houses, require the prior ap-
proval of the Central Government.
These proposals are examined in the
light of the current Industrial Licens-
ing Policy and the cousiderations laid
dewn under Section 28 of the M.R.T.P.
Act and approvals are granied only
after giving a hearing to objectors, if
there are any and ensuring that the
scheme of finance is not likely to lead
to concentration of economic power to
the common detriment and is not like-
ly to be prejudicial to the public inter-
est.

Statement

Namies of new companies incorporated under the Conrzpries Acr
1975, 1976 and 1977 which appear 1o have been promered Iy

1086 cirirg ihe wears
Laige Industrizi Houges

Sl. No,

Nime of the Comp. ny

1. Ajay Handicrafts & Garment: Pvt Lid,

2 Expocraft (P) Lid. . " . .

3. E.L D, Parry (India) Ltd. 3 3

4. E., L D.Parry (International) Pv. Ltd

50 Volrho Ltd . » » . "

6. Bhadrachalam Paper Boards Ltd g

7 Nagariuna Fertilisers & Chemicsls Ltd

8  Andhra Asbestos Corpn. Ltd. . .

9 Mangalam Cement Ltd, . . 3

Remerks on promoters/first dirceters/large
industrial houses

3 -Registered by Smt, Kenta Talice 23d Shri
[ B M Labroo. who are respeciive]l: Manag-
[ ing Director and a Direcier of the United
) Breweries Lid group.

Promoted by FID Parry Lid (UK) for
taking over the Indian  assets of  EID
Parry Ltd.

Not less than one third of the first directers
are on the manzgement of EID  Parry
(India) Ltd.

Promoted by Voltas Tid with 26 per cent

equity participation.

Promoted by ITC. {Lid. with abcut 309,
equity participation and in collzboration

with A P Goverrment,

Prometed bv Shaw Wallace & Co Litd.
with 259%, equity participation and in
collaboration with A. P Goverro ent with
269;.

A joint venture of state Government with
Karam Chand Thapar Bros (Coal Sales)
Ltd. with 50:50 equity participation.,

Promoted by Shri B, K. Birla and Kesoram
Industries & Cotton Mills Ltd. & 5 others.

3340 LS—5.
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H 2 3

10, ModiCarpets Lud, . . . . . h‘onﬁtcd by Modi Spg. & Wvg. Mills Co.
Lad,

11. Bhadohi Woollen MilisLed, . . A joint venture of U.P. Export Corpn. Ltd,

) and British India Corpn. Ltd, with an
Py equity participation of 2t% and 25%
4. respectively, .

12. Ellora Investment Co. (P) Ltd. . .

13. Chinmaya Investment Pvt. Ltd. . .

Appear to have heen promoted by the

14, Devanshi Investment Pvt, Ltd, . %Thad«-rsey grucp

15. Hansi Detergents & Chemicals Lud, ;

16, Chandrali Investment Pvt, Lud,

17  Paura Investments Pvt, Lid, . J‘

18, Greaves International Ltd. . Subsidiary of Greaves Cottun Co. Lid.

19. Prime Agencies Pvt, Ltd, . . . . Shri T. R. Kilachand & Smt. N, T. Kila-
chand of Kilachand group.

20  Primerose Estates & Investment Pvt. Ltd. . 8/Shri R A.Kilachand & A, A, Kilachand of
Kilachand group.

a1. Pembril Fluridrive Pvt. Ltd, . . Three of the first four directors of the com-
pany are respectively the wives of the
managing director, joint managing director
and director and exccutive of Greaves
Cotion & Co, Ltd,

22. Karnatak Explosives Ltd. . . . . The first directors were S/Shri V., ). Chow-
gule, Y. D, Chowgule and A, V. Chowgule
of the Chowgule house,

23, Tata Burroughs Ltd, . . . . Promoted by Tata Sons (P) Lid.

24. Ambalal Sarabhai EnterprisesLed. . - . Subsidiary of Flseope Pvt. Lad. in Sarabhai
group.

25. Agriman Project Engg. & Consultancy Ser..  The first directors were 8/Shri D.N. Mehta &

vices Pvt. Ltd. R. M. Khatau who appear to be associat
) with Khatau group.

26. Suramya Investment.& Finance Co, Pvt. Ltd, The first dirvectors were Shri N. R. Koamani &
Smt. N. N. Kamani who [ appear t0
amociated with the Kamani group.

a7. Bihar Caustic & ChemicalsTed.. . . Promoted jointly hy Bihar State Industrial

Development Corpn. (a6%) Hindustay

. s S Alymini . Lid. (10%) 20

- . , - ?x}ﬁ’;m%mgﬁm.&Wm- 8. L.
. 109%), B A

)
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Statement—II

Bricf particulars of proposals approved under Section ag of the M.R.T.P. Act during 1975,
1976 }:\nd 1977 fo?rlgmng u.':‘:ew undertakings through new companies. !

S1. No. Name of the applicant, Group Name of theproposed compa ny
(1) (2) (3 4
1. Chowgule & Co. Pvt. Ltd. . . Chowgule Mandovi Pellets Ltd
2. Century Spg. Mfg. Co. Lad. . . Birla Century Electronics Ltd.
3. *Garware Nylons Ltd. .- . . GM Garware Shipping Corpn. Ltd.
4. Gable Corpn. of India Ltd. . . Khatau Brindaban Abragives Ltd.
5. ShriKiran C. Khatau (for mfg. Kraft Khatau Not available.
& wrapping paper)
6. Mahindra & Mahindra Ltd. . . Mahijndra & Mahindra Overseas Ltd.
Mahindra
7. M)diSpg. & Wvg. Mills Co. Ltd. (for Modi Not available.
mfg. readymade garments) .
8., ModiSpg. & Wvg. Mills Co. Ltd. Modi Not available.

(for mig. Terry Towels)
9. V.S8.Dempo & Co. (P) Ltd. . . V.S.Dempo Dempo Dairy Industries Ltd.

10. Mr.T.S, Srinivasan (Chairman Mls T.V.S.Iyenger  Not available.
Sundaram Clayton Ltd.) (mfg. of
ballroller & Tapered beafings)

1. Raunag am‘l Co. {P)] .Ltd (fornnggnn- Raunaq Singh  Not available.

tion of, . Awa ships of
abolut 26, oobgﬁ ’l'mh P

12. Tata Sans Led, (for mfg. computors & Tata Not :vn'inble;
peri-pherals) .

3. Tata Sons Lud. . 6 Tl Taa Tata Burronghs Ld.  (Also
) ) ) included in Statement I) '

4. Simpon&CoTAd. ' 7. . Simpson Mw’c&ﬂngﬂdﬂ‘

15 Karamehavd Th Thapa - . Andhnlabumﬂorpn Leds e
- Sales) Lad. (&w mining oh(sbe-ton 2% ey : i
bearing ore) SR ‘

16, Bllhcpur Ihd:ﬁir_ig"m. o . « Thapar ..  Mecghalaya Papersled. - 2

.17+ Modipon Ltd. (for mfg. Soyabéai "Oil Modi %Tot nvulalhre '

il '%v LILEEE CE DT PR TP SO
4 r, GALSRAVE S 1 S A TR S} v »"F“‘

Nylons had:m;dﬁor nder section o aeummr.: .
amthomttwmnouegn undersocdmnsuahrfemd W
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Bogles attached to Chhattishgarh
Express from Raipur

2262, SHRI KACHARULAL HEMRAJ
JAIN: Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 3219 on the
‘8th August, 1978 regarding changing
bogies of Chhattisgarh Express and
state:

(a) whether it is a fact that bogies
are attached with Chhattishgarh Ex-
press from Raipur to Visakhapatnam;

(b) the journey time taken by
Chhattishgarh Express between Niza-
muddin and Bilaspur;

(c) whether it is a fact that no
dining car is attached with this train,
it so, the reasons; and

(d) whether keeping in view the
long time taken by the train to reach
Bilaspur from Chhattishgarh it is now
proposed to attach dining car with
this train, if so, the details and if not,
the reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) 137/138 Hazrat Nizamuddin-Bi-
laspur Chhatisgarh Express covers ihe
journey from Bilaspur to Hazrat Nizam-
uddin in 28 hours and 40 minutes and
29 hours and 5 minutes in the other
direction.

(c) and (d). Yes, No dining car is
available at present, Besides, a dining
car will have to be in lieu of a passen-

_ ger coach which is not considered de-
sirable.

Mathora Refinery

2263. SHRI XK, A, RAJU; Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

‘(a) the present stage of the setting
up of Refinery at Mathura; and

(b) the amount spent 50 far in set-
fing up the complex, and the further
snticipated outlay? o

' DECEMBER 35, 1078
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THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The overall physical progress in the
construction of the Mathura Refinery
upto 31st October, 1978 is about 49 Jer
cent.

(b) The total estimated cost of the
Mathura Refinery is Rs. 192.32" crores.
Out of this an amount of Rs, 94.56
crores has already been spent till 31st
October, 1978.

a1y & wrem s Wt af teenfprt

2264. WY WAM QN WWNAIN @ ¥T
T HAY g7 qArR oY $qv F G 5

(*) w ag == § fs 3w waw, faere,
T, Fmw, ghaanm, dsw aar
g ey Faeelt 3 g o ok g ¥ v Yor Ard
wife & 98 ag wfaw oW & goEeasT
ag @ temfeat a7 s o o

(=) afz g, @1 Favs-repee, 1878 ¥
dro w7 Y WY qrey Ay gre-mfeat & AW
sy & st xodw At frad g A &T @)

() 31 WR@C, 1978 m% I weA
for & v At o o o gk A e ;) A

(%) wa o mi avit mfgat e @ 5T
¥ e W & wEf ?

w stwwa v ol (it Ferw e ):
(%) ¥ (%): g weedt o o ol § o
qWT-ae T <@ & il o
Refussl to disclese Tochnolegy wed

by Dmg Firos
2265. SHRI SAUGATA ROY: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that several
multinational drug companies have
refused to disclose to Government the
tmdmmatmmmmuonmef
by them to manufacture their Pr¢
ducts; and :

(b) i so, what are the detalls there-
of and the reaction of Government

m‘mmorpmmﬂﬁ

; 8 w No,
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Sir, Information is awaited only from
2 (two) ‘companies in reapect of the
bulk drugs manufactured by them..

(b) Does not arise.

Studies on punctuality on Railways

2266. SHRI R, MOHANARANGAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that recent
studies have shown decrease in the
efficiency of the railways, particularly
in punctuality; and

(b) if so, the reasons which have
been pin-pointed and the steps taken
to reverse the trend?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There
has been a slight decline in the punc-
fuality of trains on some Railways
during the period July, to October,
1978 as compared to the correspond-
ing period of previous year.

{h) Punctuality performance of trains
was affected adversely due to Wwide-
Spread incidents of alarm chain pull-
ing, disconnection of hose-pipes. mis-
treant activities heavy rains, floods and
breaches, public/staft agitations, minor
accidents, loco losses/failures, signal
failures ete,

With a view to effect improvement
Punctuglity drive has been instituted
on all the Rallways and the running of
Iréins is being watched closely at all
levels, ' Avoidable detentions are taken
P immediately and remedial/punitive
:‘"‘}"n taken to improve the running of
'aing, Liaison is also being maintained
;”“h the concerned State Governments
O check the iricidence of. alarm chain
Pulling and disconnection of hose pipes
og Miscreants, The General Managers
¢ Zonal Rallways also . discussed
Des broblem at’their meeting in New

Thi on 28rd to 25th November. 1878,

wal gf duw W

2267. off wudw:  wr g,
vt ghew wdTag A A e W@

]

—_
A
~

1 wiw, 1978 &% wwk g ¥
folt arr F @ wrw gk

(=) war Ry pwmrerdl o e o o¥feat
o wEear wTRAEL; Wk

(w) afe g, @ caw wrwor § 7

ig\fmw,tm;mﬂw iﬁﬁ(-ﬁ
vt war wgme ) ¢ ® £
31 A, 1973!&“{@&&)“:#«
TgA www 277 fro wv W TEwA

1

(1) saatfr SvwERm  @war
(2) st ® WA ¥ A AT D ;
(3) g/ gaw ofcagn A vawT;
(4) f:kmmnvﬁw st Ivgvr;

(5) *d gwrwi r sgEer o

Committee appointed on Mini Traim
Project in Delhi Zoo

2268, SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a Committee of the
Railway Board appointed to make in-
quiry into the “Mini train projects in
Delhi Zoo” has completed its study;
and e

" (b) it so, the details of the findings
and action taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The Committee have arrived at
the conclusions that the work was
executed in g hurry ignoring certain
rules and procedures regarding deposit
works. To avoid recurrence of such
instances, the Committee have recom-
mended that all concerned be advised
not to deviate from well laid proce-
dures, not to hesitate to point out to
the higher authorities the right proce-
dure for spending public money and to
be bold in doing so irrespective of the
consequences, Action is being taken
accordingly.

‘Railway Development Conference

2269. SHRI O. V. ALAGESAN:
SHRI K. T, KOSALRAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the proceedings oi the
Railway Development Conference or-
ganised by the Madura-Ramnad Cham-
ber of Commerce at Madurai on the
10th September, 1978 have been
brought to the notice of his Ministry;
and

(b) if so, what action is proposed
to be taken on (i) conversion of metre
gauge into broad gauge between Tiru-
chirapalli and Tuticorin vig Dindigal
and Madurai and (ji) construction of
new broad gauge line between Karur
and Dindigal on the Southern Rail-~
woy?

THE MINISTER OF STATE IN
THE' MiNIﬁ_'!'RY "OF " RAILWAYS
(SHRI SHEO NARAIN); (a) Yes.

. (b) A sutvey for construction of a
" new line from Karur to Madurai via
Dindigul and gauge conversion of the

- existing metre gauge line from Madu-
rai to Tuticorin in Tamil Nadu was
carried out in 1967-68. The project
was founded to be unremunerative,
However, a reappraisal of the scheme

taking into account the latest deve-

lopments is proposed to be undertaken
Hortly, . e

DECEMBER 9, 1078~ Written Answers' - 540
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Aptenn, covan. ste akos @l (o
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Dismantled Non-restoration 91 ‘WAUWEY
Lines

2272, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of the Railway lines
which have not been restored after
they were dismantled during the pre-
Independence days, zone.wise;

(b) whether there is any plan for
their restoration;

(c) if so, the likely time by which
each of them is planned to be restored;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHR! SHEO NARAIN): (2)
to (d). 26 Railway lines were dis-
mantled during the last World War
and out of these 26 lines, the follow-
ing railway lines have not been res-
tored so fari—

8. No. Name of line

oo et et et o 8 e e e e e T ST S s S i @

1. Durwha-Pusad

2. Cinnamara.Titabar

3. ('i,.\suiglanu-lialkilamukh

t Moranhat-Khowang

5. B:hrnmgh-tﬁurh\;'al

6. Burhwal-Barabanki .

7. Madhoganj-Auhadpur

8. Cocanada-Kotipalli . s
9. Morappur-Hosur . .

10, Tirpattur-Krishnagiri

1. Ruipur orest Tramyay .«

Railway  Gauge Lergth
in miler,
, Central NG 4
. N.F. MG 3
. » MG 5
. N MG Y
Northern  BG 5
" BG "3
w I BG vy
5.G. BG a7
Southern NG 73
R . . " NG a5
. SE. NG 6
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It has been decided not to restore
the above dismantled lines, as alter-
native means of transport exist in
most of these areas and hence their
restoration has not been considered
justified. .

Setting up of Phosphatic Fertilizers
Project at Paradip

2278. SHRI D. AMAT: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state: o

(a) whether it is a fact that Gov-
ernment propose to set up a Rs. 65
crore phosphatic fertilizers project at
Paradip; and

(b) if
proposal?

YE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). There is a proposal to set up
a phosphatic fertilizer project at Pa-
radeep during the Sixth Five Year
Plan period. The rroposal envisages
the setting up of 300,000 tonnes per
annum capacity of P2 (), in the form
of complex fertilizers,

so, the details of the

Programme for Conversion or M.4G.
into B.G. in Tamit Nadu

2274. SHRI V. S. ELANCHEZ-
HIAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the plans and programmes for

the conversion of metre gauge into

broad gauge;

(b) the position in Tamil Nadu and
the extent to which the schedules have
been kept up; and

(c) the extent of slippages in the
schedules in Tamil Nadu and the
steps proposed for more vigorous
implementation?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Fourteen projects involving conver-
sion of 3880 Kms. of track estimated
to cost Rs. 423 crores are at present

DECEMBER 5, 1978
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in hand. Projects to be included in
the 6th Plan have not been finalised
so far,

(b) and (c). Planning of gauge con-
version projects is not done State-
wise but on all India basis taking into
account the requirements of traffic,
It is, however, stated that a re-app-
raisal of the traffic prospects and up-
dating of the cost of the railway pro-
ject for a new line from Karur to Ma-
durai via Dindigul, and conversion of
Madurai-Tirunelveli/Tuticorin MG
line falling in Tamil Nadu is propos-
ed to be carried out taking into ac-
count the latest developments.

Another survey has been complet-
ed for providing a BG line to Tuti-
corin by extending the new BG line
which is under construction, beyond
Tirunelveli, and the survey report is
awaited,

News-Item regarding Lnoting of a
Train at Gunthal Station

2275. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether his attention has veen
drawn to the news-item published
on 13th October, 1978, saying that
12 armed, men looted a train at Gun-
thal railway station on Moradabad—
Chandausi-Aligarh branch line; and

(b) if so, the steps taken by Govern-
ment to check these anti-social
elements?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
On 10-10-1878 at about 0.10 hrs. ab-
out 8§ to 10 criminals armed with
countrymade pistols entered ASBFS
office at Railway Station Gumthal in
Chandausi-Moradabad _ section  of
Moradabad Division of Northern Rail-
way and looted Railway cash Rs.
160,90, wrist waiches and personal
belongings of the ' - Station Staff on
duty They also locked the station staft
on duty inside the Station Masters
room and proceeded towards Rallway
quarters where they looted the ge;‘::
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ken porter. They also robbed a wrist
watch, one pair of goggles and cash
Rs. 10/- of the Guard of 560 Down
goods train which was standing at the
outer signal of Gunthal Railway
Station for want of signal Govern-
ment Railway Police Moradabad re-
gistered crime No, 343 dated 10-10-78
under Section 395/387 IPC., Two cri-
minals have already been arrested by
.the GRP with recovery of stolen pro-
perty worth Rs. 1350/-.

(b) The responsibility of crime pre-
vention and maintenance of law and
order lies with the Government Rail-
way Police functioning under the
State Governments. Incidents of cri-
me against Railway Staff at the way-
side stationg are brought to the notice
of the State Police authorities for
taking effective preventive measures.

Police have intensified patrolling
in the area and have taken preven-
live measures to ensure safety of
station staff. An armed-guard has al-
s0 been posted ai Gunthal station,

Coal Loading

2276. DR. MURLI MANOHAR
JOSHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are
aware of the complaints regarding
collusion of the railway staff in de-
laying the loading of coal from pit-
heads to outstations;

(b) whether it is also a fact that
t:lestar!otBCCthlsoupnrty to
it; and

(c) what steps have been taken to
Monjtor the despatch of coal at re-
gular intervals and to punish those
Who havh been found guilty?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SH’RI SHEO NARAIN) (a)

(b) No such informaoion ‘is. -avail~
able with the Railways.

(c) There iz a regular arrangement
for monitoring the loading and mave-
ment of coal at the Divisional level.

Railway Line Conversion Programme
in Gujarag

22117. SHRI SHANKERSINHJ1
VAGHELA: Will the Minister of
RAILWAYS be pleased to state:

(a) the programme chalked out for
the conversion of narrow and metre
gauge lines into broad gauge on
various railways during the remaining
period of financial year 1978-79;

(b) the particulars in this respect
for the State of Gujarat; and

(c) the efforts to be made to en-
sure the adherence of the schedule in
this respect?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
There are 14 approved gauge con-
version projects on various Railways
which appear in the Budget for 1978-
79. The projects involve gauge con-
version of 3880 Km, of metre gauge
track and are estimated to cost Rs.
423 crores.

(b) Particulars of projects in Gu-
jarat State:

(i) Conversion of Viramgam-
Okha/Porbander (including Kana-
lus-8ika and Jamnagar-Bedi) MG
to BG.

(ii) Construction of BG line from
Nadiad to Modasa (including con-
version from NG to BG from Na-
diad to Kapadvanj and a new line
connection from Kapadvanj to Mo~
dasa).

(iii) Conversion of Delhi-Sabar-
mati MG to BG (Partly in Gujarat).

(e) It is proposed to complete the
ﬂrst phase of the gauge conversion
from Viramgam to Kanalus by 1980
and the entire Viramgam-Okha-Por-
bander conversion project by 1982.-
The outlay for this project during
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1978-79 has also been stepped up to
expedite the work. Work on Nadiad-
Kepadvanj gauge conversion project
has been just started while the gauge
conversion of Delhi~Sabarmati line
is yet to be taken up. Due to shortage
of resources it has been decided to
concentrate and complete some of
the schemes instead of starting all
the gauge conversion projects at the
same time,

Guidelines Evolved by FElection Com-
mission regarding Registration of
Parties

2278. SHR] K. PRADHAN:
SHRI SARAT KAR:

Will the Minister of LAW, JUST-
ICE AND COMPANY AFFAIRS be

pleased to state:

(a) whether it is a fact that recently
the Election Commission has decided
to evolve a new guidelines under which
a party seeking registration should
secure a prescribed percentage of voteg
at @ general election; and

(b) if so, the details regarding the
policy of Government in this regard
and what will be the process of elimi-
nation of symbols?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER): (a) Yes, Sir.

(b) Para 3{(4) of the Election Sym-
bols (Reservation and Allotment)
Order, 1968 prescribes the particulars
which have to be furnished by an as-
sociation or body of individuals
seeking registration with the Election
Commission "as & political party. One
.of:‘the particulars which such an as-
sociation is required to furnish is the
relationship which the agsociation has
with the electors and. the popular su-
pport it enjoys, and tangible proof,
it any, of such relationship and sup-
port. As applications made for regis-
tration as political ‘parties generally
do not furnish thig' vital information,
the Rlection Commission invariably
brings to the notice of such applicants

DECEMBER 5, 1978
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that an applicant party should show
1o the satisfaction of the Election
Commission that it is a duly consti~
tuted and functioning party with &
constitution describing its aims and
objects, with an organisationa] struc-
ture, with arrangements for enrolling
members, with provisions for regular
funds for carrying on its work, etc.
and that it has some standing with
the electors and enjoys a measure of
popular support. As doubts still ap-
peared fo persist as to the nature of
proof which the Election Commission
would consider as satisfactory for a
party to claim that it has such popu-
lar support, the Commission has evol-
ved a new guideline that a party
seeking registration with the Election
Commission should have secured at-
least one per cent of the valid votes
cast in a general election in that
State to the House of the People, or,
as the casc may be, to the Legisla-
tive Assembly of that State. The
Election Commission is also .onsider-
ing the question of applying the same
yardstick to the continued registra-
tion of political parties which have
already been registered by it.

Running of Double Decker Coaches

2279. SHRI P. THIAGARAJAN:
Will the Minister of RAILWAYS be
Ppleased. to. state:

(a) the zomes in which double
decker coaches are in use in the
Railways and the period for which
they have been in use; and

(b) what are the findings in regard
to the financial utility of such trans-
port?

THE MINISTER OF STATE
IN THE MINISTRY: OF  RAlL-
WAYS (SHRI SHEO. NARAIN): ()
Double Decker . coaches. gre running
on 308/310 Bombay-Pune-SinhaEﬂd
m'eu on the Cmtral Railway since

78,

‘ (b} Each double deelm- coach pre-
vides accommodation tp 148 persons
a3 against 90 in the:conventionsl type

RN
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of coach. Besides providing more ac-
commodation' ' the earning potential
of a dobule decker coach from Bom-
bay to Pune is Rs. 590 more than the
conventional type of coach.

Damage to Underground Railway
Project in Calcutta by Recent
Flood

2280. SHRI RUDOLPH RODRI-
GUES: Will the Minister of RAIL~
WAYS be pleased to state:

(a) what damage, if any, was caus-
ed to the construction work in the
schedules of the [project are con-
cutta by the recent floods in that city;
and

(b) whether any modifications in
the design. estimated costs and time
schedules of the project are con~
templated as a result of this ex-
perience?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No daemage of any signficance was
caused to the construction work of
the underground railway project in
Calcutta during the recent floods.

(b) Note has been taken of the
latest flood levels which will be ca-
tered for at the entrance/exit points
to the underground structure to pre-
vent flooding. This will not affect the
design, estimated coets or the time
schedule of the project,

Waorking of Bynthetics and Qhemicals
Limited

2282. SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIBS be pleas-
ed to statc. . !

(a) whether a thoroiugh probe has
been made into the Irregular and
Scandmlous working of Synthetics and
Chemicals Limited, & monopoly Syn-
thetic Rubber Producing Unit in
Barei:lly (U.P);

(b): if #0, what action Government
are Pmnﬁn; to uke ulimt this

company which is responsible for
cheating shareholders, Government
and the public; and

(c¢) why Government have so far
not removed the existing Chairman
of this company and placed a Gov-
ernment nominee as Chairman in view
of serious charges of squandering of
money, manipulations and scandals in
this company?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). An investigation
into the affairs of M/s. Synthetics and
Chemicals Limited has been ordered
under the provisions of Section 237(k)
of the Companies Act, 1956 and the
same is in progress. Action, if any,
as referred to in parts (b) snd (c) of
the question can be taken only after
the investigation report is received
and examined,

Demand for Naptha and Paraffin Wax

2283, DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether there is incmsing
demand for naptha and paraffin wax
by industries including small scale
units;

(b) if so, what is the gap beiween
the production and demand in each
of the sbove items; and

(¢) whether Government have im-
ported Naptha and paraffin wax to
meet the shortage and the high
prices of the raw materials? -

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H: N. BAHUGUNA): (a)
Yes, Sir. .

‘(b) and (c). The total anticipated
production of naphtha during the year
1978-79 is 244 million tonnes a#
againgt which the deménd ig estimat-

ed to be around 268 million tonnes.
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The gap between the supply and de-
mand viz, 0.2¢ million tonnes is being
met by imports.

A market survey repori prepared
on behal? of the Indian Oil Corpora-
tion Limited in June 1976 had estab-
lished the demand for paraffin wax
in the country at 56,000 tonnes dur-
ing 1978-79. As compared to this, the
production of paraffin wax during the
year in the country is expected to
be about 42,000 tonnes. To meet the
shortage, parafin wax is being im-
ported.

Alleged misconduct of Railway
Officialg

2284. SHRI R, V. SWAMINA-
THAN:
SHRI A. R. BADRINARA-
YAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the misconduct of the
Railway officials towards the public
has increased during the September
and October, 1978;

(b) if so, whether on 30th Septem-
ber, 1978 correspondent of Times of
India wag beaten along with the
family members in the New Delhi
Railway station;

(c) whether both the incidents
were reported to the Railway Minis-
ter who had promised to take action;

(d) whether on 3rd of October,
another Government officia] was bad-
ly treated; and

(e) if so, the details of the incident
and action taken by him?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). No, on 27-9-78 there was
some dispute between a railway emp-
loyee and ong Press. correspondent
at Delhi-Sarai Rohilla station,

(¢) Yes.

DECEMBER 85, 1978 -
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(d) and (e). An jncident took place
at New Delhi station between Shri
A. B. Parsai, Under Secretary, Mi-
nistry of Finance, and the Booking
Clerk on duty at Platform Ticket
Counter No, 28 on 2-10-78. Shri Par-
sai had alleged that he was man-han-
dled by the Booking Clerk on duty
and as a result he sustained injury.
A fact finding enquiry was conduct-
ed by the Railway into the incident
and the allegation of man-handling
could not be substantiated.

Theft of Coal at Kiul Railway Yard

2285, SHRI D. N. TIWARY: Will
the Minister of RAILWAYS be pleas-
ed to state,

(a) whether it is a fact that theft

" of coal at Kiul Railway Yard is ram-

pant, as reported in ‘Searchlight’ ot
October 21, 1978;

(b) if so, steps taken to check the
theft of coal; and

(c) the amount of loss suffered by
Railways by these thefts and pil-
ferages?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No.

(b) and (c). Do not arise.

Exploitation of oif and gas in Anda-
mang and Nicobar pslands

2286. SHRI MANORAJAN BHAK-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any efforts have been
made recently to exploit oil and gas
yeserveg jn the Union Territory of
Andamans and Nicobar Islands; and

(b) if %o, the facts thereof and the
1equlty dchieved therefrom and what
are the estimated potential oil gas
reserveg there?

gﬂ: MINISTER ‘OF PETROLEUM,

MICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): ()
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So far no exploratory well has been nued due to natural calamities in
drilled in the Andaman and Nicobar Bihar;

Islands and no oil and gas rescrves to open 1
have been proved in the area. up“;; t::tjtepa taken to op hem

(b) Dves not arise. (¢) the reasons €or not implement-
ing them; and

Reviva] of old line (d) the time lag, if any, to under-

take them?
2287. SHRI B, P. MANDAL: Will
the Minister of RAILWAYS be plea- THE MINISTER OF STATE
sed to state: IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (&)
(ay the proposals pending before to (d). The following railway lines
the Railway Ministry for opening new in Bihar which were damaged by
Iies and reviving old lines disconti- floods have not been restored so far—
8.No. Name ofline Reasons for not restoring the rail link.

1. Nirmali-Saraigarh {Bhaptaihi) . ] An engineering-cum-traffic survey was sancticnedin 197
to investigate the possibility  of restoring the MG 1a

2. Pratapganj-Bhimnagar . . J link briween Nirmali and Saraigarh which did not
recommend the project. A fresh survey was ordered
in 1974 and restoration of the old link and the alternae
tive of providing MG rail link frem Nirmali to Bhim-
nagar, which in turn 2as proposed to  be ccnnected to
Lalitgram, have been investigated, The reports
have been received in 1977. Both these alternatives
involvr construction of a costly bridge acrcss  the
river Kost. It has not been possible to take  upthe
project on account of the limited avzilabality of re-
sourees,

3. Chitauni-Bagaha {partly in U.P.) The project has been approved for consturetion but the
construction work has not been  taken up so far c¢n
account of shortage of resources. 1t may also beceme
necessary to change the  locaticn «f the bridge  ¢n
account of the shiftin the course of the river,

Construcﬁm-ot a new BG line from shortage of resources.
Sakri to #asanpur has been approved
but the construction work has not Survey for the following new lines

been taken up so far on account of have been earried out recently—

Length Costof
1in Kms. construc-

tion.
(Rs. in crores
1. Mandarhill-Dumka. . . . . . . . . 64 9y
2. Dumks-Baidyanathdham . . . . . . . . 63 6-96
3. Dumka.Madhupur . . . . . . . . . 59 8 51
4. Garidih-Hazaribagh Road. . . <. . . 56 8-62
5. Hazaribagh Road-Hazaribagh Town . . . . . 78 12°7
- 6, Hasaribagh Town-RanchiRoad. . . . . . . 40 618
7. Dumka-Sainthia . . . . . . . . . 56 581
8. Dumksa.-Rampur Hat, . . . . . . . . 54 518 .
9. Korba-Ranchi . . ' . . . . . : 981 63:68
t0.

 Cun-Tatiba vis Barajamds e e e e e e 18 P




155  Written Answérs

Surveys for the following lines are
in progress:
1. Gaya to Rajgir

2. Ranchi Road to Giridih via
Koderma

8. Baravadih to Karonji

4 Baidyanath Dham to Mander-
hill.

‘The question of construction of
these lines will depend upon the
availability of resources.

Comnittee fo collect fnformation in
respect of manufacturing opetations
by foreign drug firms

2288, SHRI SARAT KAR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state:

(a) whether it is a fact that Gov-
ernment have set up a high-power
Committee to collect requisite infor~
mation from all the foreign drug com-
panies about their manufacturing ope-
rations to establish high technology
parameters;

(b) if so, the details regarding the
Progress of this Committee and when

DECEMBER '5,'1978,
its report is likely to be submitted;
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end

(¢) whether there has been any in~
crease in the prices of drugg during
1976-77 and 19877-78?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). Yes Sir. Government have
appointed a High Level Committee
for the purpose of identifying foreign
companies engaged in the manufac-
ture of bulk drugs not involving high
technology. A Proforma, drawn up by
the Committee for eliciting informa-~
tion relevant to the exercise needed
for such identification, has already
been sent to the concerned foreign
companies. Except for 2 Companies,
who have been rentinded, all the re-
maining have furnished the informa-
tion., The information/data received so
far will be processed for consideration
by the Committee.

(c) The movement of wholesale
Price Index for drugs and medicines
is as follows, from which it would
be seen that, in contrast to the in-
crease that took place in 1976-77, the
prices of drugs have remained steady
in 1977-78.

Whalesale price index Parcaen
Year for drugs and medicines tincres e/
. (1970-71-100 taken decrense
as basey - :
1975-76 1iBy
.1976-77 133°9 +13%, over 1975-76
- 1977-78 Ce e 13643 +1:8 9, over 1976-77
April-Sept., 78 . . . . . 136°2 Price held a1 1977-78
. leve, .
Oupply of imported imputs to drug- (a) whether Union Govcmment
and pharmaceutical units *have prepa‘r’:‘(: a ﬂi:':ﬁheam-. for  timely
: of 'hstnm to
‘2289, SHRI  RAMACHANDRAN  SuPPly °
. KADANNAPPALLI; drugs ahd pharm tieal unHs to. en

'SHRI A. R. BADRINARAIN:
SHRI R. V. SWAMINATHAN:

‘Will the Minister of PETROLEUM,
OHEMICALS AND FERTILIZERS be

ﬂenedtostate

able them to ‘increash thelr 'vxporfl.'
(b) if so, whgt are the mm points
of the schemé; . :

(c)mmmmw
w:ﬁmm-mmmmw
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(d) ig so, to what extent the sche-
me has proved successful?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
to (c). In consultation with the State
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. (a subsidiary
of the State Trading Corporation),
the following guidelines were for-
mulated and issued by the Depart-
ment of Chemicals and Fertilizers on
Sth  October, 1978 in the matter of
release of canalised bulk drugs
against export orders:—

(a) The Export Division of CPC
should provide assistance to all ex-
porters of drugs and pharmaceuticals
who seek such assistance, provided
such exporters make available to
CPC their own REP/advance import
licences;

(b) In order to meet the require-
ments of the exporters of drugs and
pharmaceuticals, the Export Division
of the CPC will take from the Im-
port Division of €PC on loan, such
quantity of any bulk drug as is need-
ed for meeting the requirements of
exporters, referred to in (a) above.
The material will be physically re-
placed by the Export Division as soon
as possible. Under such an arrange-
ment, there would be no need to
price the supply so far as the import
Divigion is concerned and the Ex-
bort Division’s normal pricing policy
Tegarding supply of imported © raw
Materials to exporters would appiy
to their supply of canalised raw ma-
terials also, ‘ ’

(e) Ag an alternative to ‘loan ar-
Tangement’ referred to above, the im-
Port Division of CPC may supply the
‘analised raw material’to the Export
Division a¢ & price calculated pn the
basts of (14 B's” formula, on the
Understanding that the Export Divi-
Slon takek - debit, ‘ws necessary, in
the: evert of @CHLE's forimula prices
rf‘ thi- replacement: material: is highier
han this paide; This- alternitive wilt,

» be reported to enly in'mpes
clal cireymstances by mutual agree-

ment between the Import and Export
Divisions,

(d) The Guidelines have been iss-
ued only recently. CPC are working
out the required modalities for their
implementation. In the circumstances,
the question whether the scheme has
proved successful or not, does not
arigse,

Bankura-Megia Railway Line

2280. DR. BIJOY MONDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) what stepg have been taken to
expedite the matter after completion
of the survey of Bankura-Megia Rail-
way line in West Bengal; and

(b) whether the said matter was
referred to the State Government of
West Bengal?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b) A Techno-Economi¢c Rail-
way Survey Team appointed at the
instance and cost of the Government
of West Bengal has carried out a de-
tailed survey for the rzil link from
Bankura to Raniganj via Mejhia, The
survey was completed in Sept 77.
The survey report was sent to the
Government of West Bengal in De-
cember, 1977, A proposal was receiv-
ed from the Government of West
Bengal in Sept. 1878 for inclusion of
this project in the Sixth Plan. The
proposed line will be 43 Kms, in leng-
th and is estimated to cost Rs. 7.36
crores for the first phase of the rail
link from Bankura to MeShia and Rs.
491 crores for the second phase .of
the r&il Tk from Mejhia to Raniganj,
%@tal «cost of project would be Rs.

.27. crores. It is. ‘not preposed: to
condider cangtruction of the ling .at
present in the absence of any plans

regarding development of th'Mejphia

ooal rpeeerves: ind . definite Mmdage:
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Schemey submitteg by State/Union
Territories g0y free legal aid to poor

2291. DR. SAROJINI MAHISHYI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whethep it is a fact that the
schemes for providing free legal aid
to the poor submitted by some State/
Union Territories during the last
two years have not been cleared by
the Planning Committee and his Min-
istry; and

(b) the number of States which
have approached for Central assist-
ance ¢or the implementation of their
scheme for free legal aid to the poor
during the last three years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Provisions were
made in the Fifth Plan for legal aid
assistance for scheduled castes/tribes
in the State Plans of Bihar, Gujarat,
Haryana, Himachal Pradesh, Jammu
& Kashmir, Karanataka. Madhya
Pradesh, Punjab, Rajasthan, Tripura
and Uttar Pradesh and Union Terri~
tory Plan of Pondicherry, There was
no case during the last two years
(1876-77 and 1977-78) when the pro-
posals of any State Government re-
garding free legal aid was not clear-
ed by the Planning Commission, As
regards the financial assistance from
the Centre, it may be pointed out that
the scheme of legal assistance, like
other State Plan schemes, forms a
part of block grant provided to the
State according to the Gadgii Formu-
la. Hence, the question of States ap-
proeching the Centre for financial as-
sistance for implementing free legal
aid scheme does not arise under
Backward Classes sector.

Electrification of Cireular Rallway

2202, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

" (aY whether it i3  fact that a
' proposal enmvisaging electrification of

DECEMBER 3,11878
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the existing “Parikrama Rail Service”
(Circular Railway) ang development
of allied infra-structure to reduce
pressure on the bus gystem and for
improving commuter facilities has
been reviewed recently at a high level
by the authorities concerned;

(b) it so, furnish details of the
decisiong taken regarding final clear-
ance of the salient features of
the projects proposed for finzi clear-
ance; and

(c) how soon the project is likely
to be cleared and at what level it is
perding  consideration and steps
taken for its early clearance?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) and (c¢). The scheme under con-
videration is for provision of electri-
fied rail commuter services along the
Ring Railway line with spurs to Sha-
kurbasti and Tughlakabad at acost
of Rs, 22.65 crores. The proposal en-
visages the running of 6 Car EMU
trains, with 6 traing operating in each
direction during the morning and
evening peak hours in the heaviest
loaded section of the Ring. The jour-
ney time for a complete circle of the
Ring will be 60 minutes as compared
to about 90 minutes with the present
service, The carrying capacity of
each train will be nearly 2000 pas-
sengers. The project will take three
years for completion from the date
it is sanctioned.

It was decided in an inter-Ministry
meeting held in the Planning Com-
misgion in August 1978, that thispro-
posal may be considered at the time
of 1979-80 Annual Plan discussions
for Railways.

sy & e we o owmw
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(=) Wi (1) Fomevn swemefivr Lo sreai
fofer #@ & wafmr A s
frwrendte aft & ove @ @ ox oA Hand §

Selection of Hindi Officery

2294, DR. BAPU KALDATE: Will
the Minister of RAILWAYS be plea-
sed to refer to the reply given to Un-
starred Question No. 2220 on the 1st
August, 1978 regarding visit by Chair-
man, Railway Service Commission,
Allahabad and state if the test for the
selection of Hindi, Officers held in
January, 1877 at Agra was not can-
celled, the number of candidates se-
lected from among those who app-
eared for the test? .

(SHRI SHEO NARAIN):
Presumably the reference is to re-
Cruitment of Hindi Superintendents
for which an advertisement was is-
Sued and a written test held. This is
2 grade within the channel of promo-
tion of serving staff and recruitment
¢an be made only to those vacancies
Which cannot be filled by promotion.
The promotion tests held by the Rail-
¥ays have resulted in all general va-
:‘"‘!ie! being filled by suitable staft
]e"td only some reserved vacencies are
t. For such vacancies the selection
yet to be made by the Railway
dat e Cnmmluion from the candl.
mﬁ Who eppeared for the written

Appeintment of thlon Officers

2295, SHRI B. C. KAMBLET: Will
the Minister of RAILWAYS be plea-
sed to state;

(a) how many Liaison Officers are
appointed in each of the departments
in your Ministry, relating to repre-
sentation in services for the Schedul-
ed Castes and Scheduled Tribes as
per Government Brochure, Chapter
15, and since when each of them ap-
pointed and the status of each of
them;

(b) what are the reports of .esch
of these Liaison Officers under:. Para
154 of the said Brochure duging the
last three years, submitted tg-the
Secretary/Additional  Secrefary. etc.
snd what action was directed by the
latter and whether said action. as
directed was taken smd with what
result; and

(¢) will the Government lay on
the Table of the House the copies of
the said reports, direction and the
cetion taken ag per (b) above; if not,
why not?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHR! SHEO NARAIN): (a)
to (c). Information is being collected
and will be laid on the Table of the
House.

Raliwny Lines in Newili-Easlim
Statey ‘

2268. SHRI DURGA CHAND: Wiil
the Misister of RAILWAYS be pleas-
ed. to state:

{a) whether it is & fact that' the
Prime Minister dweirig his  recent
tour to the North Rastern States has
stated that &« comprehensive - pro-
gremme for Railway lines for - that
region is to be included during: the
6th Plan;

(b): whether Government propose

“to Bring out a similar comprehensive

programme for ‘rajlway

lines for Himachal Pradesh during
the Bth Plam;  ~~ .
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(© it so, what ‘are e ' details

‘thereof; and

(d) what is the railway program-
me for Himachal Pradesh during the
6th Plan?

THE MINISTER OF STATE
IN ‘THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) to (d). The Planning Commis-
sion have already appointed a Na-
tional: Pransport Policy Committee to
suggest policy to be followed in se-
Jecting new railway schemesd. allo-
cation of resources for their construc-
tion and the financial arrangements
for. protecting the Rallways against
losses on  unremunerative lines in
backward areas of the country, It
will be possible to consider the pro-
posals for construction of new rail-
way lines in Himachal Pradesh after
the report of the said Committee is
received and a decision on it is taken
by the Government.

s.u-omomm Raloml Office of

Indian Oll Ceéporation (Mu'k.t-
ing Division)

229’?. SHRI DEVENDRA SAT-
PATHY: Will the Minister of PETRO-
LB, ; CHEMICALS. ;. AND FERTI-
LIZERS be pleasest £o state:

(ay the number ‘of "Balés OMicers
in ‘sach’ Regiohial' OMce of' Ihdtan Oil
Corporation  (Marketing - Divizion)

' :apd:.bow .many .Sales Officars have

been: promoted. to higher rank during

«the. -last. eight .years in sach.Region
~with the number.of vears.af service
‘in: the. same. post_at tlsa tnnc u pm-
ﬁmoum and . .

B
b) the numper of persons promo-
" or upmd

Diy}qlonnl ‘Managers to.the level of

x.

8l mmuem du:!nz the Tast

' years in each
oft Corpcration
sion)?

DECEMBER &, 978" '

ed from the post of

of Indlln .
(Ml!’lﬁeﬁng "Divi.
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' THE MI‘NIBTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) As

Wﬂué"n Afiswers

on 29-11-1978, the number of Sales
Officer jn various Regions and. the
Head Office of the Indian Oil Corpo-
ration (Marketing Division) was as
under;

(i) Northern Region . 49

{ii) Eastern Region . 70

(iif) Southern Region . 47

{iv) Western Region . 52

(v) Head Office . 02
Torar

220

In a'l 86 Sales Officers were pro-
moted Y% the next grade after 1- 4-1870
as detailed below:

Number of Officers * Number of completed

promoted years of service in the
-merpoun the time
motion
i
At '
o3 . o3 -
o2 , ;:}5 p
] 106’
o8 o7
‘fo ¢ -
,‘D; - ERY " 3
1 > T
.1 hh
13. T
Io,{j,;
ot
‘o1
88
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(b) No Divisional Manager has
been promoted or upgraded to the
level of Genersl Manager during the
last eight years,
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Pong Dam

2200. SHR] BHAUSAHEB THO--
RAIL--

RAT: Wil the Ministes of
WAYS be plessed to wtate: * -

W2 whether it {5 a fact that the
]\E.te Minister .of Raflways, Shri L. N.
ot e, had. insugurated .construction
a rail link between .Nangal Dam
“d Pong Dam; and =~ . . - .

w(b) it o, - whether ' construction
otk haz been started on H#?
T

nHE MINISTER OF STATE
THE "MINISTRY: OF ~RAIL-
HRI GHDO

WAy y " vt
Yo, (SFRESHEO. RARAIN): (a)

(b) Due to severe constraint of
finapcial resources and heavy comit-
ments alteady made it has not been
possible to yndertake the constructjon
of this line so far. It will, however,
be possible to consider this project
after the report of the National Trans-
port Policy Committee, is received
and a decision is taken by the Gov-'
ernment about the policy to be fol-
lowed regarding the construction of
uneconomic railway lines in back-
ward areas of the country.

Junior Doctors of Northern Railway

2300. SHRI AMAR ROY PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that junior
doctors of the Northern Railway
Central Hospital had submitted their
charter of demands to the Railway
Ministry; and

(b) if so, the details thereof and
the steps taken so far by Govern-
ment thqreo!?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). The Interns and House Sur-
geons who are not regular employees
of the Railways, but are undergoing
training in the ‘Central Hospital of
Nitfiern Raflway, submitted a' cher-
ter ‘of -ten demands to’ the -Railway
Ministry. Decision on all the demands
has been taken, except in regard to
their demand for payment of remu-
neration to Intéfns and’ erthancement
of remuneration to House Surgeons.
Action In this regard is under’ pro-
cess in consultation” with ‘the ' State
Governments who are responsible for
payment of remuneration to' Interns.

Wani-Chanaka Rallway Line
2301, SHRI SANTOSHRAO GODE:
Will {he Minister of - RAILWAYS be
pleased  to state: S
‘{a) whethér Government have
sainctioriéd: ‘Wani-Chensks ' Rallway
e In Videbha; snd



i
167 Written Answers

(b) what is the progress thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) 17 per cent,

Presg Report regarding Exercise in
Controlling Monopolistic Trends

2302. SHR1 P. VENKATASUB-
BAIAH:

SHRI BHAUSAHEB THO-
RAT:

Wil} the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether attention of Govern-
ment haz been drawn to press re-
ports appearing in the “Hindustan
Times” rJated 16th September, 1978
to the effect that the Government’s
exercise in controlling the so-called
monopolistic trends in the economy
has succeeded merely in creating a
high-cost economy, shortages, res-
traint on expansion, etc.; and

(b) it so, reaction of Government
with regard to the various issues
raised in the press reports?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) The Department of Company
Affairs ix conocerned with the imple-
mentation of the provisions of the
MRTP, Act, which iz intended, inter-
alia, to prevent concentration of eco-
nomic power to the common detri-
ment. Propossls for substantial ex-
pansion and establishment of new un-
dertekings are examined in the light
of the criteria laid down in Section
28 of the said Act and the current
Industria] Licensing Policy, While
considering these proposals, regard is
invariably given to the projected do-
mestic requirements. efficlens  aad
economic production, axpert .potentisl

DECEMBER 5, 1978

Writtan Answers lsd;

and import substitution. Even domi-
nant undertakings are allowed to ex-
pand their production of goods ur-
gently required by the country,
other parties are either not coming
forward or are in setting up their
production units, It is also to be noted
that the MRTP  Act itself permits
growth in certain circumstances with-
out the undertaking having to obtain
prior approval of the Government
(e.g. where the expansion in terms
of accretion to the value of assets and
production is less than 25 per cent
or where the expansion is exempt
under section 21(4) of the MRTP
Act.) »

The Statement on Industrial Policy
laid before the Parliament on  the
23rd December, 1977 clarifies the Gov-
ernment’s policy towards expansion of
large houses, price stability, wider
disperssl of industries in rural aress
and expansion of the role of public
sector so as to act as a stabilising
force for maintaining essential sup-
plies for the consumer.

There is no evidence to link the
fmplementation of the MRTP Act
with sickness in industry,hcrel;t:on :lf\
a -cost economy oOr hav.
ﬁdmvclfhﬂ effect on industrial produc-
tion. Between 1870-71, when
Act was brought into force, and 1977-
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Ovasteustion ot -Heldge over
Brshumpuies :

2303, SHRI PUBRNA  NARAYAN
. SINHA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) since the Railways have under-
iaken to build the Brakmaputra
Bridge across the river at ‘Tezpur-
Silghat point and complete it in fonar
years, whether Government propose
to extend the railway line up to the
northern approach of the bridge so
that building materials could be deli-
vered at site;

(b) the approximate cost of laying
the extension now along with cons-
truction of the bridge and later after
five years when the bridge will have
been completed; and

(c) what are other constraints and
difficulties in laying this extension
along the north bank approach road
to the bridge?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
1t is proposed to construct only &
road bridge across the Brahmaputra
near ‘Bhomoraguri and Rallways will
only be an agency for construction of
the bridge. It may not be necessary
to construct a railwaey siding upto
the northern approach of the bridge
for transport of construction materi-
als,

(b) The cost of laying & railway
iiding upto the ‘bridge site would' be
about Rs, 8.6 crores, if laid now or
five years later, based on the same
level of prices.

(c) It is not proposed to comstruct
the siding on-account of its high cost
and limited traffic prospects, The
major transport problem of move-
ment of construction materials will
be on the South Bank, where a guide
}’“nd 1s to be constructed, The en-
ire matter has to be studied {n de-
tail before any declsion 1s'taken.

Bupicts of S6ssy e wovemest of
" tesdgratng by Raltways

2304 SHRI SURVA NARAYAN
SINGH; Will the Minister of RAM.-
WAYS be pleased to state;

(a) whether it is a fact that move-
ment of foodgrains by the Indisn
Railways was hampered in some parts
of the country due to recent floods; and

(b) if so, detaily thereof?

THE MINISTER OF STATE
IN THE MINISTRY OFf RAIL-
WAYS (S]HRI SHEO NARAIN): (8)
and (b). Due to extensive floods and
breaches in Northern Sector in Sep-
tember, 1878 and in the Enstern Sec-
tor in September and October, 1978,
the loading of foodgrains was affacted
to a certain extent. During September
and October of the current year, a
total of 1,07,644 wagons were loaded
with  foodgraing as compared to
1,23,044 wagons during the correspon-
ding months of the last year.

Rail Livks in Satna, Rewa, Shahdol

2305. SHRI NARENDRA SINH:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that explol-
tation of huge deposit of limestone in
Satna, Rewa, Shahdol and Siddi Dis~
tricts of Madhya Pradesh is being
hampered ‘due to -non-availebility of
rail links in the area; and

(b) it so, what.steps aze being taken
to link these:areas by railways in pear
future and when?

“THE MINISTER OF STATE
IN THE MINISTRY OF RAfIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). The line from Singrauli to
Katni which was completed a few
years ago is already serving some
of these areas. A traffic survey was
also carried out in 1878 for 127 Kms.
long railway lipe from Satna to Beo-
hari via Rewa. A reappraisal for cons-
teuction of a short Hnk from.Saina to
Rewa on the basls of data avallable

‘lnlwslurvey‘reportmmomde.‘ {



These revealed that.the nropased rail
i Wag n«egp‘edt’e'&qt%‘mm suffi-
cient traffic to justify ils immediate
constryction, Keeping in. view - the
persistent demand for construction of
new lines in this avea, a survey for
a new broad gauge rail link from La-
iitpur to Singrauli via Khajuraho,
Satna and Rewa was included in
the Railway Budget for 1978-79, The
‘survey for 456 Kms. long line will
take about two years to be completed.
It will be possible to take a decision
about the construction of this line
after the survey report becomés avail-
able,

Vacancies of Judges in High Courts

2308. SHRI D. D. DESAI: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether all the vacancies of
judges in all the High Courts have
been filled;

(b) if not, the reasons thereof; and

(c) whether appointment of addi-
tional judges has had any impact on
the volume of work and arrears in
these courts?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

" (b) Only 34 vacancles remain to
i be filled, Proposals in respect of some
of them were received only recently

‘while proposals in respect of others
have yet to be recelved.

(¢) Yes, Sir.
wfgdf & qr & Qwewr & forg wewew

2308. CHAUDHARY BALBIR

SINGH:
SHRI CHHITUBHAI GAMIT:

Wil the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that mur-
ders, dacoities, looting and robberies
on running trains and also at night
have not decreased this year;

(b) if so, the reasons therefor;

(c) how many such incidents have
occurred on different places on rail-
ways since April 1977 to October 1978
and the details of each of the same;

(d) what steps taken against cul-
prits; and

(e) the concrete steps proposed to
be taken to avoid such incidents?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (e). Information is being collected
and will be laid on the Table of the
House,

Decision to stop mupply of MW

materials to drug firms

2309. DR. P, V. PERIASAMY: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state: .

".(a) the circumstanceg in which
Government have decided to. stop s8uP~
ply of.raw. materidls to alien drué
companies; and o



‘”""'ﬁ‘“‘ ot fo which guch s, deci-
sion has W;ﬁg&mﬂpﬁlﬁxwm
have been doing contract Work for
o oot o O

THE MINISTER OF PETROLEUM,
CHEMICALS ' AND FERTILIZERS
(8HRI H. N. BAHUGUNA): (a)
and (b). The circumstances in which
Government decided o stop supply
of imported/canalised raw material
to four foreign companies viz. M/s
Ethnor Ltd, M/s Indian Schering
Ltd., M/s Alkali & Chemical Corpora-
tion of India Ltd, and M/s C. E, Ful-
ford have been indicated in replies to
the following Lok Sabha Questions:—

(i) Unstarred Question No. 9747
answered on 9-5-78,

(ii) Unstarred Question No, 337
answered on 21-11-78,

In the cases of M/s Alkali & Chem-
ical Corporation of India Ltd. and
M/s C. E. Fulford the above-mention-
ed action was taken on account of
their indulging in production of me-
dicines on loan licence arrangements
with other units, Impact of this action
on small scale units doing loan licence
work for these two companies has
not been assessed.
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2311, SHRI R. P. DAS: Will the
Minister of RAILWAYS 'be pleased

to state:

(a) why the restoration work of a
few breaches, caused by the retent
floodg could not be taken up on a war-
footing to 'link up Murshidabad with
rest- of the world; and' -

(b) when the work of restoration
will be completed?

THE MINISTER, OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHED NARAIN): (a)
and (b). Krishannager-Laigola sect-
ion of Eastern Rallway on which
Mwshidabed .js_situated .wan pestored
to’tr.mc -(on 5‘111‘78': Wt )

i
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As g result of heavy flood in Sha- w) " WP Ry @ warceyi Wi
girathi river, Tong stretch of raftway ‘!’HIIS! )ﬁvﬂr*ﬁm T § e

track was breached and bridge 'No. :

56 wap washed away, resulting in :

suspension of traffic, 1w wgdvowr (dYs 2w)

. Lo ® www & wAw
The restoration work was taken up :
immediately in full swing. There _
were however certain factors which 1977-78 17840
hampered the progress. The local 1978~79 4900
villagers besides making cuts in the (m=xT, 1978w )

rajilway embankment to drain away
water towards downstream of the

Railway embankment, also sought re- (7) amre crtz waw A Ay reewt
fuge on the railway lines during the aar ¥ qufcy awr srey v ¥ fwelt
floods. The entire area being flcoded, &Y wemrk WY A % fay 25 oz
na local earth, for filling up the bre- T ur #fex qrax et varfyy fear ot
aches, was available, Coal dshes and @ T aw EdA f  wfuerd sww
boulders had to be rushed from long fremr az vt Frrenlt i g ok W
distances to fill up breaches. At one W wawEs g, dewfe seeEr s@
of the locations filling the breaches % afe soa swr & wyere ghafee
{

:F'fduud difficult due to heavy fiow
“water and for spanning this gap,
ap;cial,span of 150 ft. light girder
bhad to be brought from the North- - byt

€ast Frontier Railway. Despite con- e w o fem wm
tinuous rains and other difficulties

the restorati k w ied 2313 ot Wit W w WAy
round th:ac;:::k.wt)l' was carried or a8 mﬁ - mr‘.
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2318. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM, CHEML
CALS AND FERTILIZERS be pleased
to state:

(a) whether the Fertilizer Engi-
neering and Design Organisation
(Fertilizer and Chemicaly Travancore
Limited) acquired any new contract
during the last two years;

(b) if g0, to what extent; and

(c) the steps taken to give assist-
ance to strengthen the FEDO?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir. The contracts secured
by FEDO during the years 1976-77 and
1977-78 included:—

(1) Formic Acid Plant for Kerala
Acids & Chemicals Ltd.

(2) Ammonium Chioride Plant for
M/s. Kothari (Madras) Ltd.

(3) Water Gas Purification Plant
for Hindustan Lever Ltd.

(4) Improvement to Sulphuric
Acid Plant of Hindustan Organic

Chemicals Ltd.

(5) Improvement
Chalskkudy Potteries. -

(8) Malathian Project, DDT Plant
and the Endosultan project of the
Hindustan Insecticides Ltd.

(7) . Phosphoric Acid  Plant for
Hindustan Lever Ltd. R

(8) Improvement to Penicillin,
Ampicillin ' and Streptomycin: -plants
of Hindustan Antiblotics Ltd. "> -

Works fo



amping of M SBulphuric
:.ﬁeid let ot mndwm Zine Lid.

(10y Ammonium cmidride Plant of
Bihar Caustics & Chemicals Ltd.

(11) Cooling Tower for the
Mathura Refinery :Ppoject: . of the
Indian Qil Corporation.

"(c) It has been the constant en-

deavour of the Govt. to utilise the
capabilities acquired by the various
public sector consultancy organisa-
tions like Fertilizer (Planning &
Development) India Ltd., (FPDIL),
FACT Engineering and Design Orga-
nisation (FEDO) and Engineers
India Ltd. (E.LL.), to the maximum
extent possible, in the setting up of
additional fertilizer capacity in the
country, consistent with the require-
ments of the new projects, the process
technology adopted and the feed-stock
used.

Delhi-Kishanganj Health Unit

2317. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased ito state:.

(a) whether it is a fact that patent/
important medicineg are controlled
and prescribed by the ADMO. In-
charge of the Northern Railway
Delhi-Kishanganj Health Unit; and

(b) if so, the reasons therecof and
action taken for equal distribution of
medicines for prescription by all the
Doctors in that Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b).All the
doctors in the Delhi-Kishanganj Health
Unit are authorised to preseribe all
medicines, The A.DM.O. Incharge is,
however, expected to exercise control
ag ig the case in all Health Units lo
Prévent over-preséription and :prescrip-
tion of fancy medicines where medi-
cines with equal or better therapeutic
value gre. avallable and stocked.

Quartery for.Staft of Foreign Trafic
mmono.wmmmy

2318. SHRI SAMAR MUKHERJEE
Will the M.mlster of RQILWAYS be
pleued to ‘state:

(a) whether it is a fact that funds
have been allotted to the Northern
Railway for construction of 24 Units
of quarters for the staff of the Foreign
Traffic Accountg Office, Western Rail-
way, Delhi; and

(b) if so, the place where the staff
quarters are being constructed, and
when the quarters are likely to be
handed over to the Western Railway
for further allotment to the staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Quarters are being constructed
at Delhi in Punjabi Bagh area and are
expected to be completed by about end
of 1979. After completion these will
be handed over to Western Raflway
for allotment to staff.

Yearly Test of Class IV Employees

2319. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS ve
pleased to state:

(a)whetherltislfacttbatthare
are extant instructions that the Test
of the Clasg IV employees for the
promotion to Clasg III should be held
every year;

(b) if so, the reasons for not holding
test every year by the Senior Foreign
Traffic Accounts Office, Wutu-n Rail-
way, Delhi; and

(c) step. taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF  RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Accord-

- ing to the ‘extant instructions, which

are considered quite adequate, tests
for promotion of Class IV to Class XII

_are_required to be held every year.

However; due to non.avallability of



vatancies, the tests' were ‘not ' held
every year in the office of Traffic
Accounts Office, Western Railway,
Delhi.

Jaganath Bridge near Raniganj

2820. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state.

(a) whether Government are aware
of the fact that existing Jaganath
bridge near Raniganj Rail Station is
in a deplorable condition and needs
immediate reconstruction; and

(b) i¢ so, whether Government are
considering to shift the location and
reconstruct it?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI!
SHEQO NARAIN): (a) The existing
bridge is in a satisfactory condition
and would be able to carry the traffic
for which it was originally designed
for years to come.

(b) Does not arise.

Construction of Fly-overs on Eastern
and Western Sides of Asansol Rallway
Station

2321. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
atate:

...(a) whether Government have
received representation Zrom local
ML.A. requesting for the construction
of two fly-overs one near Dhadka and
another near Kasai Mohalla approach
-on the Eastern and Western side of
Aasansol Rail Station in view of the
eongestion ang deplorable condlitions
of the Railway Tupnels near Dhadka
and Kasai Mohalls; and

“(b) if s0, the reaction of Govem
ment thereto?

i

THE mmsnn OF STATE m THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise.

Fly-ever on G.T. Road near Asansel

2322. SHRI ROBIN SEN: will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have
sanctioned construction of a fly-over
on GT. Road near XKalipahari in
‘Eastern Railway near Asansol; and

(b) if so, when the work will start
and how long it will take to compilete
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Pro-
posal to include this work in the Rail-
ways Works Programme for 1979-80 is
under active consideration at present.

Letter from Chief Minister, Punjab
regarding Railways

2323. SHRI BHAGAT RAM: Will the
Minister of RAILWAYS be pleased (o
state:

(a) whether he has received a letter
from the Chief Minister of Punjab
about some problem; of the State of
Punjab concerning his Ministry; and

(b) what are the contents of the
letter and the steps taken er being
taken by Govermment to fulfl} ihe
demands raiseq by the Chiet Minister
of Punjab?

THE MINISTER .OF STATE IN THE

MINISTRY .OF - RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. '~

(by ‘A statement is attached, '
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Statement
Various suggestions made by the Chief Minister of Punjab and the action taken on the issues:

raised by him are indicated below :—

Suggestion

Remarks

1. Doubling of Delhi -Fazilka Railway line 2ia
Ferozep:

ur

2. C«;?st;uction of Chandigarh-Ludhiana Rail
DK,

Doubling of & line is & costly proposition srd
is resorted to only as a last measure. On
the Delhi-Fazilka route, the Railways bave
aiready taken steps to increase the line
capacity which is considered adequate.

Final location (Engineering) survey for the

construction glﬂil ari-Chandigarh-
Ludhiana rail link of 1971-73 revealed
that  ZLudhiana-Chandigarh portion; o
of the project (g4-90 Kms.) would cost
Rs. 19°76 crores (at 1971-72 price level-

" present cost woull be higher) and yield a
retuirn of only 0.21% in the first year and
0-25%, in the 6th . Due to severe
constraint of financial resources and heavy
commitments already made, it has not
been possible to undertake the construction
of this rail link so fur. It will, however,
be possible to consider this project for
construction after the n-pon of the
National Transport icy Commiitee
appointed by the Govtrnmrnt, is received
and a decision is taken by the Govern-
ment regarding the policy to befollowed
for comtmctlon of uneconomic new railway
lines in the country. In the meap time
the Rnlw:y Mmm:y has ptoponed to the
Planning of
Chandi rh Morinda secuon of the line
in the Annual Plan for 1979-80.

3. Provision of more Mail/Express trains on Delhi- The exmmg train services on  this rcute are

Fazilka line,

4. Bhatinda-Delhi Fast train

——

considered :d uate to meet the neec’s of
Apart from lack of
jumﬁeuion, it is not ationally
fenibleto introduce any additional trains
on this route due to strained line capacity
and lack of terminal facilities.
b e et o T i
anta to and r
from 26-1-78, an additional Mmlewice
has been provided between Delhi and

the ¢,

. Besta of Chiet Rstimators

2324. SHRI SIVAJI PATNAIK: Will
the Minister of RAILWAYS be pleas-
ed to refer to the letter No, P/L/KUR
dated 19th November, 1876 of the
General Manager, South Eastern Rail-
way and state:

(s) why » unltom wocedm is not

posts of

Chil! ﬁﬁmatau in mcv:i‘ﬂnn;n of

m m‘y in Civil 51-
Department;

(b) why in some divisions, posts of
Chief Estimators are operated and in
some divisions, posts of Office Super-
intendent (Drawing) are operated;

(c) whether Government have any
proposal to adopt a uniform pro-
cedure in this regard; and

_(d) it not, why?

THE MINISTER OF STATE IN THE® ~

MINISTRY OF RAILWAYS (SHRL .
SHEO NARAIN): (a) Posts of Chief .
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Estimators in the scale Rs, 700900 %n -

the Civil Engineering Department are
created according to workload which
varies from Division to Division,

(b) to (d). Post of Superintendent
Drawing Office in the scale Rs. 700—
900 were to be provided on all the
Divigions by matching surrender.
While such posts have been created
in four Divisions, in the remaining
three Divisions these could not be
created due to representations from

the staff against the matching sur-

render.

Propegal from Election Commission
to imcur Election Expenditure for
Candidategy

2325. SHRI M, V, CHANDER-
SHEKARA MURTHY:

SHRI SARAT KAR:
SHRI K. MALLANNA,

SHRI C X. JAFFER'
SHARIEY:

CHAUDHRY BALBIR
SINGH:

SHRI CHHITU BHAI
GAMIT:

SHRI DHARM VIR
VASISHT. ‘
"DR, LAXMINARAYAN
PANDEYA:
SHRI P. RAJAGOPAL

NAIDU:

© SHRI YUVRAJ:

wm the Minister ot LAW J'UBTICE
AND COMPANY AFFAIRS be pleased
to dats

(a) whether itis a fuct that Ehc-
tion -Cotnmission has proposed to the
Government that Election Commis-
sion roay incur the gxpenditure of the
-candidate for election ‘purposes;

(b) if so, whether a specific pro-
posal has been put Before Govern-
ment by the Election Commission;

() it 50, what are 1he details of
the same; and

PR
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(d) whether this will help the can-
didate and also discourage the black
money to be used in the elections?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER: (a) to (c), The Election Com-
mission has not made any proposal
to the effect that it may incur the
election expenseg of the candidates.
It has, however, recommended that a
part of such expenses of candidates
and political parties should be borne
by the Government. The Commission
‘has made the following suggestions in
this behalf:—

(1) Each recognised National and
State Party may be supplied, free
of cost, 3 copies of electoral rolls for
each constituency. Each independent
candidate should be supplied with 2

copies of the roll at the time of
election, free of charge.
(2) Al contesting candidates

should be supplied with white print-
ing paper at Government expense
to enable them to print the unofficial
identity slips for distribution to
voters.

(3) Booths may be set up at
Government expense, near the pool-
ing stations for the use of the candi.
dates for distribution of identity
slips to voters

(4) The election agents of candi-
dates set up by political parties may
be given some daily allowance.

(8)'Governiment: should -piint at
., $heir cost some pon}ars of & suitable
size for. each recogmsed political
party. ., o , :
‘The number of coples of thd:
may be decided in eaﬁml‘tnﬂbﬂ vm‘h
political parties. '

(b) The Bliggesiion 11 hnymented
are lll:ély reduce ‘me é j4d

penses “of cnndiq,n
parties #nd the’ “Irifltenice
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Decision to grant licences ¢y foreign
Drug Firms

2326. SHRI 8. R. DAMANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have de-
cided to re-open the applications for
the grant of licences fo the foreign
drug manufacturing companies;

(b) it so0, the particulars thereof;
and

(c) whether these drugs will be
imported by them in the form of
formulations or manufactured in
India?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) The requisite details of pending
Industrial Licence applications of
foreign companies, having  direct
foreign equity exceeding 40 per cent
have already been furnished in reply
to Lok Sabha Unstarred .Question No.
318 answered on 21-11-78.

(c) It has already been stated in
the New Drug Policy, that no foreign
company shall be granted any Indus-
trial Licence for the manufacture of
formulations unless they are linked
with the manufacture of high techno-
logy bulk drugs from the basic stage.

. .Resolution passed by All India
Rallway Acoounts Employees’ ..
Assoclation

2327. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have re-
ceived a Resolution passed by the All
India Railway Accounts Employees’
Association under the covering letter
dated 19th June, 1978 from Shri
Viswa Natha Menon, M.P,, duly ack-
nowledged by the Railway Minister
vide his letter No. MP/645/A/78
dated 27th June, 1978; and

(b) if 8o, the demands of the Ac-
counts Staff and steps taken to fina-
lise each demand?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN: (a) Yes.
(b) A statement is attached.
o EEE : o "
Statemenmt- - ¢ . Por 4

Demands made by the Intias Railoay, A Emp

‘

* Association and positioh in respect thereaf:

Position in respect theveof

2.

1. Staff in Accounts Department continue to work It is difficult to evalve aformula under which
. A formula = promations to : employees could : be

in the same scale for
be cvplrad

the next Inghpr gnde smmethately

ym
should #0 that Accounts staff who  ensured after c
are workin; Inanélcﬂefurmyunlhouldgct

tcnyun.n promo-

uom to next lnyier depmdent

vuluhun& grode post and

) nﬂubility e ot due ﬁ:r mch pro-
o ~nouam

:did ") the naff :mpmngat
t!:e m“;fmum of p:y scale is under con-
- oeid of the N I -Council set up -
under the lcheme of Joiat Gmsultunve

Mac hinery,
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2. The benefi dvance i to the The scheme for grant of advance increments

4
Accounts staff at the time of promotion from
m“.ﬁ“ lﬁvecl.erk Gr. 1 which ;llz‘bcm
after implementation of the re-
commendations of Third Pay Commission
should be restored,

g. The benefit of onc advance increment to the

cmgloyees who did not take partin  May’74
strike as also emploment pl;thfir children

should be extended to those who took part in
strike,

4 Class IV employces who are entitled for passes
in 2 years after reitrement should be allowed
the benefit of complementary passes cvery year.

5. Benefit of free suburban ticket should be allowed
to all staff uniformally and not only to the
employees in the Has. office of Zonal Railways.

6. Stafl’ representations should be dealt with
quickly.

to the UDCs in the Indian Audit and
Accounts Department and Clerks Grade 1
on the Railways was discontinued as a
result of the recommendations of the Third
Pay C i The question of resto-
ration of the scheme has been taken up by
the staffside in the National Councif under
%1: ‘]oim Consultative Madxincrr and n:e,
a i i

of di je stil
These demands have been considered andit
has been decided that they cannot be
accepted.

The question of liberalisation of the scale of
post-retirement  complementary  passes to
retived Class IV staff has been revicwed
but no further liberalisation is considered
justified,

Free residential card passes are allowed-on
some sections where they were in vogue
prior to 14-12-53.  The extent instruc-

tion do not make any difference in regard
to their entitlement to the staff of the
lgadqwm of the Zonal Offices and
others,

All pomsible measures are taken to expedite
: .

he disposnl of the representations
reccived from the staff,

Demenstrations at Foreign Trafic
Accounts Office, Western Railwsy

2328, SHRI GANGADHAR AFRPA
BURANDE: Will the Minister of
RAILWAYS be pleased to state:

(a) total number of demonstration
held at the Gate of the Foreign Tra-
e -Accounts Office, Western Railway
a8t Delhi from 1st September, 1978 to
81st October, 1978: and

-{b) if so, the demands of the staff -
- gnd steps taken by Government to
) nmm demand? :
 *PHE MINISTER OF STATE IN THE
. MINISTRY OF  RAILWAYS (SHR!
. m NARAIN): (a) Eight,
(b The demands made by the staft
are contained in the statement attach.
ed. In accordance with Government's

[ repatieto

policy, the staft representations
received from any source are given
due consideration and such action as
considered necessary Is taken, The
demandg of all categories of staff are
constdered and solved through varieus
tiers of the collective Dbargaining
machinery—the Permanent t-
ing Machinery and the Joint Consulta-
tive Machinery ‘and also in the infor-
mal discussions with unrecognised
bodies.
"‘r : . im N

The demands made by the staff of
Foreign 'Trafic  Accounts Office,
Western Railway, were as follows:—

(1) Wastage  of Rs. 3.5 lakha 1o
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(i1) Hepayment of C.D.S. deposits
to. the staff of F.T.A. Office affected
by floods in Delhi area.

(ili) Special casual leave for F.T.A.
Office staff remaining absent due to
floods.

(iv)  Cancellation of transfer
orders of staff of F.T.A. Office,

«v) Shortage of staff.

tvi) Posting of staff in Base
Kiichen at New Delhi.

F.A. & C.A.0’3 Office, Western
Railway

2329. SHRI GANGADHAR APPA
BURANDE:

Will the Minister of RAILWAYS
be pleased to state total number of
hamals working in the F.A. & C.A.O’s
Office of the Western Railway at
Bombay™

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): There is no separate
vadre of (lamals in the office of the
FA & CAO. Western  Railway,
Bombay, The combined sanctioned
varlre of Peons/Hamals/Khalasis etz
1 the scale of Rs. 196—232 (RS) is 78.

Wireless Operators

2330. SHRI DINEN BHATTACH-
RYA: Will the Minister of RAILWAYS
he pleased to state:

(a) the total number of Wireless
Opcrators who remained stagnated in
4l Indian Railways in the prescribed
srales and authorised scales;

_(b) the total number of Wireless
({Deratom who are stagnated in re-
Vised gcales since 1875 on all India
Railway; and

(c) the gteps taken by Government
'o remove stagnation in scales of pay
of Wireless Operators on all India
RaiIWaysg A

Mo Le Y

- 'THE MINISTER OF STATE IN THR

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Informa-
tion is being collected and will be
laid on the Table of the Sabba.

Telecommunication on Maintainers
(Trainees) :

2331. SHRI DINEN BHATTACHA-
RYA: Will the Minister of RAILWAYS
be pleased to state:

(a) total number of posts set aside,
percentage for djrect recruitment
from open market; for filling up the
categories of Telecommunicatiors*
Maintainers (Trainees), Wireless
Instrument. Mechanics and Electrical
Signal Maintainers on Southern
Railway;

3

(b) the total number of vacancies
in each category in each Division unit
available for direct recruitment from
open market; and

(¢ tiae reason for not filling up the
vacancies for several years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). There is
provision for filling up 50 per cent of
the vacancies in the category of
Telecom Maintainers, Wireless Mecha-
nics and Electrical Signal Maintainers
in scale Rs. 260--400 by direct recruit-
ment. As these are artisan categories
direct recruitment is resorted to only
after trade testing and promoting allt
eligible staff in lower grades. In
Mysore Division of Southern Railway
5 vacancies of Telecom Maintainers, 2
vacancies of Wireless Mechanics and
2 of Electrica] Signal Muaintainers have
arisen recenily which have been
earmarked for direct recruiiment. One
vacancy of Telecom Maintainer and
the two vacancies of wireless Macha~
nics have been filled by recruitment.
Action ig being taken to fill the re~
maining vacancies.
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Allegedl Malpractices by Directors of
" M/s. Power. Tools and Appliances
Company

2332, SHRI DINEN BHATTACHA-
RYA: Will the Minister of LAW, Jus-
TICE AND COMPANY AFFAIRS b=
pleased to state:

~ (a) whether attention of the Go-
vernment hus been drawn to the
alleged malpractices of Managing
Director and other Directors of M/s.
Power, Tools and Appliance Com-
pany Ltd., Calcutta;

(b) whether Government have con-
ducted any enquiry into the matter;

“(e) if so, the findings of the en-
quiry;
(d,‘ if not, the reasons thereof,

(e) whether the Government are
aware that the manzgement of the
said company is trying to destroy evi-
cences ana records to prevent impar-
tial enquiries; and

(f) if sn, steps taken in this motter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
({DR. PRATAP CHANDRA (HUNDFR:
€a) to (d). Yes, Sir. The allegations
are being examined with a view 1o
deciding the further course of action
to be taken by this Department.

{e) and (f). Some complaints have
been received that the management of
the company is destroying evidence
which may prove their corrupt prac-
. tices. These will be taken jnto account

- in deciding the further course of action

. mentioned above,

* Introduction of New Trains

. '2333. SHRI SUKHENDRA SINGII:
‘Will the Minister of RAILWAYS be
pleued to state:

.. (ay whether Railways have intro-
dupéd any mnew trains during the
"midnths of Murch to May, 1978 for
movement ol passengers; and

¢b) it so, how many new ~ traias
have becn introdaced so far and how
many mere are likely to be introduc-
ed cuving the abuve period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). 31 new
trains were introduced on different’
sections during the period 1st March
to 31st May, 1978.

Al
Conference of All India Ticket
Checking Staff

2334, SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state.

(a) whether Government or the
Railway Administraticn have received
the copies of the resolution passed in
the All India Ticket Checking Staff
Conference held at Howrah (Bengal)
on 28th, 28th June, 1978;

(b) it so, what action have Govern-
ment or Railway Administration taken
in regard to the same;

(c) what are the demands made in
the resolution; and

(d) if no action taken so far, the
reasons of delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) to (d). A statement is laid on
the Table of the House, [Placed. in
Library. See No, LT-2973/78.]1

Representation from Coach
Attendants -

2335. SHRI R. K. MHALGIL: Will the:
Minister of RAILWAYS be ‘pleased 0
state,

(a) whether it is a fact that the
Divisional Superintendent of Central
Railway, Bombay has received re-
presentations dated 4-10-76 and 325-
8-77 from the Car Attendsnia or First
Clase Coach Attendants; = - .
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o) if so, what action hag been .
taken and when;

(¢) whether the concerned have
been intimated of the action taken;

(d) it no action has so far been
taken, the reasons of delay; and

(e) when it shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) to (e). Do not arise.

Discussion with Representatives of
unfon by Management of Bharat
Petroleum Corporation
2336. SHRI R. K. MHALGI: Will the
Minister of PETROLEUM, CHEM'-
CALS AND FERTILIZERS bLe please:l
to refer to reply given to Unstarved
Question No. 2277 on the 1st August.
1978 regarding representation by All-
India Petro-Chemical. Labour Unioun,

Bombay and slate:

(a) whether the Management of
Bharat Petroleum Corporation h=ave
concluded the discussion with the re-
presentatives of union, if so, when;

th) what are decisions arrived at;
and

() what are the issues still under
dispute how and when they are likely
tr be solved?

THE MINISTER OF PETROLEUM,
CH.EM]CALS AND FERTILIZERS
(SFIR1 H. N. BAHUGUNA): (a) to
{¢). The requisite information is being
lleeted and will be laid on the Table
of the House.

Representation for a Reserveq Bogie
in Deccan Queen Train

M?:;37. SHRI R. K. MHALGI: Will the
stzltlstar of RAILWAYS be pleased to
e;

w‘a) whethgt Government or Rail~
2y authorities  have received written
Presentations dated 14th August,
77 and thereafter from a number of
ne-Bombay passengers regarding

keeping “regerved” one more bogie
tor the gecond class season-ticket.
holders to the up and down Deccan
Queen Train;

(b) if so, what action Government.
or Railway authorities have taken in.
that regard; and

(c) if no action has so far been.
taken, the reasons of delay and when:
that will be taken?

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) While no repre-
sentafion dated 14-8-1877 has been ra-
ceived, a number of requests have bec¢ty
received from Pune-Bombay passengers.
for augmenting the accommodation on:
this train.

(b) and (c). This train, at present
runs with a load of 12 coaches and
is scheduled to run to special timings.
1{ is not operationally feasible to aup-
ment the load of this {rain wilhout.
increase in the running time.

One second class out of four second
class coaches, has been set apart for
11 Class season ticket holders. It is not
feasible to set apart more accommoda-
tion for second class season ticket hol-
ders as the reserved coaches on this
train, which is a fully reserved train,.
are fully occupied.
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Revenue from Goods Traffic in Delhi
Division

2339. SHRI G. Y. KRISHNAN: Wil
the Minister of RAILWAYS be pleuscd
Yo slate:

(a) the names of the Railway sta-
tions which show an income of over
Rs. 20 lakhs per monrth from goods
araffic in Delhi Division of Northern
Railway;

(h) whether arrangements for thc
‘protection of these goods including
godown facilities exist at there sta-
ti~ns;

(c) if not, the reasons therefor and
the likely date by which such facilitie
«culd be proviled; md

(d) the average figures nf monthly
sircome in the years 1978.76, 1976-77
and 1977.78 for each one of the sta-
dions in part (a) above?

" DECEMBER 1078
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS. (SHRI
SHEO NARAIN): (a) to (d). The n-
formation is being collected and will
be laid on the table of the House.

Nationalisation of Smith Kline &
French(l) Ltd.

2340. SHRIMATI AHILYA P.

RANGNEKAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state the
reasons for not nationaiising the
Smith Kline & French (I) Ltd.,
Bangalore, whose anti-national and
anti-labour activities are causing
grave concern”?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Nationlisa-
tion has to he Lased on policy con-
siderations of a general or  special
nature. Being a company engaged in
the manufacture of drug formulations,
M/s. Smith Kline & French (1) Lta.
have, however, been issued » directive
hy the Reserve Bank of India, in
pursuanve of the New Drug Policy. to
reduce the foreign cquity to 40 per
cent,

Anti-National Activities of M/s. Smith
Kline & French(l) Ltd, Bangalore

2341. SHRI DINEN BHATTACHA-
RYA: Will the Minister of PETRO-
LECM, CHEMICALS AND FERTIL!.
ZERS be pleascd o state:

(a) whether attention of Govern-
ment has been drawpn to the anti-
national activities of the Smith Kline
and French(l) Ltd. Bangalore. who
are regularly sending semi-processed
miéro-biological culture in Lyophils
to their parent company in U.S.A.
without the sanctions of Government
ot India;

(b) if so, what steps have been
taken agsinst them;

(¢) whether Government have con-
ducted any enquiry and while cﬂnl:
ducting enquiry have they met wit!
workers and union leaders; and
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(d) if no enquiry done, the reasons
thereof?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) fn
(d). A complaint to this effect has
been received by this Ministry, whicn
is neing enguired into,

e 4 sfemag &= fausi § smaa

2342, SN peR W wEMT : A W
W& Az wAA AT AT FIG ¥

(%) =@ vory &1¢ afagrag e fai
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£1 597 g g ¥ feeger faw 30w
i § g @kl ar maar sfesifar
& Hd WA f5g ad g e wfwsifay
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7Loss Suffered by M/s. National Rayon

Corporation due to Irregularities

23344, SHRI PIUS TIRKEY:
SHRI SHYAM SUNDAR
GUPTA;

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
wed to state:

{a) whether it is a fact that a sub-
committee of the Directors of M/s.
“National Rayon Corporation Ltd. et
“Mohane in Maharashira have in their
- recent report to Government have

~ ‘indicated the estimates of losses suffer-
"ed by the Company on aceount of cer-
" taip irregularities; . - »
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. '3‘ -
(b) if so, the details of these irre-
gularities; and

(c) the action taken by Government
in this matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (k). Yes, Sir. The
Sub-Committee hag submitted g report
mentioning details of irregularities
relating to credit sales which appears
to be a fraudulent nature, dues of
certein mills which are disputed,
under pricing /ante-dating of sales,
unauthorised brokerage on yarn sales,
over pavment for purchases, donations
made in excess of legal limits, and
unauthorised payments made to or
unauthorised expenditure incurred by
or on behalf of a former Director.

(¢} With regard to the irregularities
relating to crerdit sales of textile yarn
Shri 8. M. Kapadia, the ex-Chairman
of the company and one of the asso-
ciates were arrested in pursuance of
the First Information Report filed with
the Bombay Police. Later Shri S. N.
Kapadia was released on bail and
police investigations are still going on.

Az for the dues of certain mills
which are disputed, necessary legal
action has been initiated by the Com-
pany, Legal opinion hag also been
sought by the Company for initiating
legal action with regard to irregulari-
ties pertaining to under pricing/ante-
dating of sales, unauthorised broker-
age on yarn and over payment for
purchases, :

Suits have been flled against four
trusts—Pokarmal Berlia - Memorial
Trust, Bombay, Manjula Chunilal
Himmatlal Shah Trust, BombaV,
Praniel Chunilal Mehta Trust, Bombay
and Sitadevi Berlia Charitable Trust
Bombmy and concerned direotors 0
recovering illegal donations paid "‘:
the Trusty by the ‘previous mﬂ-ﬂﬂ"_
ment, Bulls sgeinsy Santokha Dﬂ:t
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As regards unauthorised payments
and expenditure, the company has
filed First Information Report with
the SHO Police Station, New Delhi
againgt Shri R. 8. Chowdhary, ex-
Resident Director of the company. It
has also been decided by the Company
‘to file a suit against Shri R, S. Chow-
dhary for recovery of the remunera-
tion and other expenses incurred by
him.

Financial Position of M/s. National
Rayon Corporation Lid at Mohane

2345. SHRI PIUS TIRKEY:

SHR] SHYAM SUNDAR,;
GUPTA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the financial position
of M/s, National Rayon Corporation
Limited at Mohane in Maharashtra
hag not improved in spite of Govern-
ment appointing Board of Directors
which assumed management in July,
1977; and

(b) if so, the steps taken by Govern-
ment to recover the losses incurred
by the previous management of the
Company?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. After the Govern-
ment appointed Directors assumed
management, the financial position
of the company had improved per-
ceptibly as it made a gross profit of
Rs. 148 lakhs during the period
August 1877 to December 1977 as
against Rs, 63 laWhs for the first 7
months of the sccounting year. 1977.
The compatiy has made a gross profit
"of Rs. 165 lakhs during the first half
of 1978, R

() The Government have received
2 report. frorh the company indicating
estimates of losses suffered on account
°f irreeulumu relating to cm:;

o n which appen
. wiire, dues of

S W

certain mills which were disputed,
underpricing fantedating of sales, un-
authorised brokerage on yarn sales
and overpayment of purchases, un~-
authorised payments made to or un-
authorised expenditure incurred by
or on behalf of a former Director.
These have been examined and the
following actions have been initiated:

(i) With regarg to the irregulari-
ties relating to credit gales of textile
yarn Shri S. N. Kapadia, the*ex-~
Chairman of the company and one
of the associates were arresied in
pursuance of the First Information
Report filed with Bombay Police.
Shri 8. N. Kapadia was later releas-
ed on bail and police investigations
are stil] going on.

(ii) As for the dues of certain
mills which are disputed, necessary
legal action have been initiated.

(iii) Lega! opinion has been sought
by the company for initiating legal
action with regard to the irregulari-
ties pertaining to underpricing/
ante dating of sales, unauthorised
brokerage on yarn sales and over
payment for purchases.

(iv) Suits have been filed against
four trust:i—Pokarmaj] Berlia Memo-
rial Trust, Bombay, Manjula Chuni-
lal Himmatlal Shah Trust, Bombay,
Pranlal Chunnilal Mehta Trust,
Bombay. and Sitadevi Barlia Cha-
ritable Trust, Bombay and concern-
ed directors for recovering illegal
donations paid to the Trusts by the
previous management. Suits against
Santokha Durlabhji Trust, Jaipur, is
being ﬂled at Jaipur.

(v) As ngarda unauthorised w—

"

ments and expenditure, the company

has held First Information Report
with the SHO Police Station, New
Delhi against Shri R S. Chowdhary,
ex-Resident Director of the com-
pany. It hus also been decided by
the company to file a guit

shri R. 8. Chowdhary ﬂor et
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Appointments to Secretarial Job in
Bharat Petroleum Corporation Limiteq

2847. SHRI MANOHAR LAL:
SHRI K. LAKKAPPA:
SHRI R. L. P. VERMA:

- Wil the Minister of PETROLEUM,
© CHEMICALS AND FERTILIZERS be
<Bleased fo state: ‘

"+ Ym)‘whether it is-a fact that females
appointed fok"the’ secretarial job are

. (c) . whether &ni’end)
‘cxuses -of secident has

_given preference over male candi~

dates in the Bharat Petroleum Cor-
poration Limited, Bombay:

(b) whether for the same job, men
are designated as Confidentia] Steno-
graphers and women are designate&
as Secretaries; and

(c) the consideration which weigh-
ed with the Management of the-
Company for this discrimination?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(¢). The erstwhile foreign oil com-
pany viz. Burmah-Shell had the system:
in their Marketing Division wherein
secretarial work was handled by two
categories of employees, namely, Lady
Secretaries in the Management Cadre
working with senior most managers
and confidential stenographers in the
clerical categories working with
middle level departmenta) managers.

After takeover by the Government,
M/s. Bharat Petroleum Corporation
have decided to give equal opportunity
to both men and women to fill vacan-
cies in Secretarial posts in the Manage-
ment Cadre.

Persons killed in accident caused by
Howrah-Delhi Express at Sadisopur
Station

2348. SHRI PRADYUMNA BAL:
SHRI A. R_ BADRI
NARAYAN:

SHRI R. V. SWAMINATHAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it ig a fact that 11 Up
Howrah-Delhi Express ploughed into
a large group of people trying to
cross the track at the Sadisopur Rail-
way Station between Danspur and
Arrah near Patna on the lst Septem~
ber, 1978;

(bY if so, the number of persons
killed and injured snd compensation
pddto.them:-and e
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and completed and if so, the outcome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
SHEO NARAIN): (&) and (b) Some
passengers intending teo watch 380
Down Buxar-Arrah-Patna  Sahib
pasenger train standing on the Down
platform line at Sadisopur station tried
to cross the Up main line hurriedly
in the face of approaching 11 up
Howrah-Delhi Express and got run
over. As a result 5 persons were
killed, one person sustained grievous
injuries and two olhers escaped with
trivial injuries. A sum of Rs 5750/~
has been paid as ex-gratig relief, No
compensation is admissible te  the
victims /their dependents under Indian
Railways Act, 1890 in this case. How-
ever, claims when filed with the Civil
Courts will be dealt with as per deci-
sion of the Court.

(c) Yes. For this accident none
clse but the passengers themselves
weTe responsible as they tried to cross
the track in the face of an approach-
ing train,
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Setting up of Bacterial Fertilizer
Plants

2351, SHRI M. KALYANASUNDA-
RAM: Will the Minister of PETRO--
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that cer-
tain big business houses have propos-
ed to get up bacterial fertilizer plants
in the country;

(b) if so, the names of such houses
and other details thereof;

(c) whether Government are gware-
that the entry of big industrial houses
into this field has spread a wave of
apprehension among the existing small
scale producers; and

(d) if so,
thereto?

Government’s reaction

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N, BARUGUNA): (a) to
{(d). The required information ig
being collected and wil] be laid on the
Table of the House,

Expanﬁon of Gujarat Narmada Valley
Fertilizer Compuny

2352. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it ijs a fact that the
Government of Gujarat have made a
proposal for approval of the expansion
project of the Gujarat Narmadg Valley
Fertilizer Company. and to decide the
agency for setting up gas cracker in
Gujarat;

(b)if so, Government’s decisions
thereon; and ‘ .



3Tt - Written Answers
(c) if not, how long it will take to
decide the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) to
(¢). The Gujarat Narmada Valley
Fertilizer Company has sent a pro-
posa] for the expansion of their ferti-
lizer plant. The company has been
asked to submit a detailed feasibility
report. Further examination of the
proposal will take place after the
receipt of the said feasibitity report.

Separately, based on the availability
of the natural and associated gas from
the Bombay High Structure, Govern-
ment of Gujarat have applied for an
Industrial Licence for setting up an
integrated complex comprising of a
gas separation unit, 3 gas crcker, LPG
botlling facilities along with down-
stream units A number of studies
are under way to work out the details
-of the new petrochemicygl projects
which need to be set up during the
Sixth Five Year Plan. A final decivion
regarding the projects to be taken up
for implementation including their
locations, will be taken on receipt of
the reports of the studies. If and
when it is decided to set up any new
petroshemical project, the proposal
of the Gujarat Government would
also be kept in view.

Finalisation for a Pipetine Route from
Bombay High to Guiarat

2353. SHRI F, P. GAEKWAD: Will
. the Minister of PETROLEUM, CHEMI-
--CALS AND FERTILIZERS be pleased

.. ‘to state:

. (a) whether the Oil and Natural
. Giag-Commission has finished examina-

“tion of the feasibility study for a pipe-
Yine route from Bombay High to

. Gujarat;

©  (b) if yes, whether the report along
with the Oil and Natura] Gas Commis-

“sion’s recommendations have been
. eoméldered Vy Government;

{c) if so, whether Government have

'. ‘approvisd alignment of the pipeline to
a-point in Gujarat ’nnﬂ the time aches

' DECEMBER 3, 1978
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dule for mmpletion of the pipelhtr
and

(d) if not, when Government ﬁ-
pect to approve the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND P‘ERTILKZE’RS
(SHRI H. N. BAHUGUNA): (a) to
(d). A feasibility study on the gas
pipeline to Gujarat from Bombay
Offshore had been made by ONGC.
It further took up oceano-graphic and
sca-bed investigations for exploring
alternate routeg to a Jlandfall point.
The final report along with ONGC's
‘ecommendations iz expected to be
submitted to Government in December
1978. On receipt of the report, a view
on the economics location; time-
schedule of completion, etc. of tic
pipeline would be taken by Govern-
ment, The time-schedule of comple-
tion wil] be so framed so as to fall in
line with the development of economic
uses of gas in Gujarat,

Translation of Constitution of Indis
into Regiona) Languages

2354, SHR1 F.P. GAEKWAD: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government intends
to translate the Constitution of India
in regional language;

(b) if so, whether Gujarati and
Marathi version have been ﬂnalised
and published; and

{c) i not, when
likely to be ready?.

the same are

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN’
DER): (a) Yes, Sir.

“(b) . and (¢). The Gujarst and
Matuthy versions  of e’ Constitution
hive bemﬂmmdmdwntm“
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Conversion of Institute of Cempany
Secretaries of India into a Statutory
* Body

2355, SHRI F, P, GAEKAWAD: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the legislation for con-
verting the Institute of Company
Secretaries of India into a statutory
body is likely to be introduced dur-
ing the current Session; and

{b) if not., reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) Does not arise.

Cases Pending with M.RT.P. Com-
mission

2356. SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

SHR1 M. V. CHANDRASHE-
KHARA MURTHY.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that large
number of cases are pending with
Monopolies and Restrictive Trade
Practices Commission for the last three
years; and

(b) if so, the tota]l number of cases
pending action by the M.R.T.P. Com-
mission and reasons for delay in their
disposal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b): It is not a
fact that a large number of cases are
pending with the MRTP Commission
for the last 3 years. The following
table gives the total number of cases
pending with the Commission as on
31-12-76, 31-12-77 and 31-10-1978:—

Gases pending under 1976 1977 $1-10-78
Section 10f{a: (i} 7 7 4
Section 10(a) (i) !
Section 10(a) (iii . 34 26 18
Section 10(a){iv) 73 7h "
Section tofby . . . 1 1
Section a1 f . . . . 2 1 x
Section a7 . . . . 2 1 t
Section 31 . . . . . . 3 3 ]
ToraL . 121 ny 98

There is no jnordinate or undue delay
in disposal of cases by the MRTP
Commision, Disposa) of a substantial
Mumbez: of cheey is held up on account
of stay orders by the High Courts.
Moreover, the Restrictive Trade Prac-

tices enquiries necessarily take time
because in disposing of these cases, tle
Commission has to follow the proce~ .
dure prescribeq under the Monopolies .
and Restrictive Trade Practices Re- .
gulations, 1974, '
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- Expenditure by O.N.G.C. for Produc-
tion and Exploration of Of}

2357. SHR1 P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pieased {o state:

(a) whether Oil and Natural Gas
Commission proposes to spend Rs.
1,911 crores for production and ex-
ploration of oii during the cusrent
Five Year Plan;

(b) if so, how much out of it will
be spent for offshore and ouslore
areas;

(c) the main features of the pro-
posed plan; and

(d) the States in which new ex-
ploration will take place?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
SHRI H. N. BAHUGUNA): 2)
Yes, Sir, ONGC’s Rolling Plan for the
period 1978-79 to 1982-83 envisages a
plan outlay of Rs. 1911 crores towards
exploration and production of oil and
gas.

(b)Y The hreak-up of the proposed
outlay is as under: .-

Rs. crores

(i) Onshore . Gas
i1y Offshore . 1208
(i) R&D Schemes 8
ToraL mwlgl‘l-

(c). The main features of the pro-
posed plan for the flive year period
78-79 to 82-83 are summarised
below: «-

1. Production
(A) Oil (Million tonnes)

. (i) Onshore . 30° Q0.

{(ii) Offshore . 30°90

——

ToraL . 61+ 80
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(i) Oashore  -. 3845

(if) OMfshore f )

TorAL

2. Ihilling in “ooom
(i) Onshore

(ii) Ofi:bore

ToraL
3. No. of rius
(i} Onshove 32-—50
i) Offshore . 4—6
)

4. Gevlngicel Swzeys [Parly years) 81
5. Geophysical Surveys (Parly years)

(i) Onshore 147 Scismirt 25

Gravity Magnetic
=152
(i) Offshore 5. 2 contraci= 7

6. Addl. Receperable Reserves {oil in mil.iose

fonnes)
(i) Onshore . 6500

(ii) Off+hore . 50400

11500

(d). Almost a1l the prospective
areas of onshore and offshore will be
covered during the 5 year plan period.

The areas particularly of geological
interest earmarked for investigations
are; Assam including Cachar, Nagaland
including Dhansiri valley; Mikir Hills,
Tripura, Mizoram, West Bengal,
Sikkim, foothills of Himalayas In
J&K, Punjab and Himachal Pradesh,
Arunachal Pradesh, plains of Rajas~
than Krishna-Godavari basin, Cauvery
Basin and Andaman-Nicobar islands.

The areas earmarked for seismic
survevs are Guijarat,-Assam jncluding
Cacher, Nagaland, Tripura, West
Bengal, Ganga Valley, Bihar, Rajas-
than, = Krishna-Godvari - Cauvery
Basing ' Pennar Basin and Himulaysd
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“In. the oﬂshore sector apart from
areas adjoining Bombay Higd, other
areag to be covereq are, Saurashtra
and Kutch offshore, areas off the coast
-of Cauvery and Pondichery, Andaman.
Nicobar sheif; South Konkan basin:
Kerala  offshore, Krishna-Kodavar;
Delta; Bengal offshore and Mahiesiu-
.ary otfshore areas etc.

Railway Accident at Comoh and
Jamaspur

.2358. SHRI P. M. SAYEED:
SHRI A, R. BADRI
NARAYAN:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Wil} the Minister of RAILWAYS
Le pleased to state:

(a) whether it is a fact that about
88 persong including some Railway
crew were jnjured in two separate
accidents at Comoh and Jamaspur on
the 5th October, 1978;

(b) if so, details of the same;

(c) whether any sabotage was sus-
pected;

(d) whether any enquiry was con-
ducted in these two accidents;

(¢) il so, the details of the same;
and

(f) total number of accidents during
the month of November, 19787

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
SHEO NARAIN): (a) and (b).
Mresumably the reference is to the
accidents which occurred at Gomoh
on 4-10-78 and at Dasarathpur station
on 5-10-1978. In the first case a yard
pilot with 3 service coaches bumped
nto the resr of 23 Dn. Patna-Ranchi~
Hatia Express resulling in grievous in.
"tries to one person and simple jn-~
juries to two, including a railway staff.
In addition 77 persong sustaind only
Frivial injuries. They were discharged
after first-aid at site. In the second
case 138 Down Gaya-Jamalpur pas-
senger train dashed against a light
enging gt Dasarathpur station on
3-10-78 resulting in 8imple injurles to

8 persons : mcludlng 5 railway staff.
In adition 11 persons sustained trivi~
al injurtes. They were discharged -
after first-aid at site. ’

tc) No.
(d) Yes.

(e) Both the accidents were due to
failure of railway staff.

(f) During November, 1978 there
were 71 train accidents on the Indian
Government Railways.

Amendments to MRTP Rules

2359. SHRI P. M. SAYEED:
SHR A. R. BADRI.
NARAYAN:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have decided to amend the
M. R. T. P. Rules: :

(b) if so, whether the main reasons
for amending the rules is to curb big
businesg houses dominance; and

(¢) if so, the details of the amend-
ments?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-.
DER) : (a) to (¢). There is no pro=
posal to amend the M.R.T.P. Rules.
The Government have, however, been
considering an amendment of the Mo~
nopolies and Restrictive Trade Prac-
tices (Classification of Goods) Rules,
1971 and the Schedule thereto for bet.
ter administration of the provisions of
Chapter IIf of the Monopolies and Re-~
strictive Trade Practices Act, 1869
with reference to dominant undertak.
ings. In the present industrial policy
also, the emphasis is on the effective
implementation of the said provisions
which fact has also heen kept in view.
A draft amendment to the said Rules
was publisheq in the Gazette of India
Extraordinary dated the 15th July.

1978 eliciting the views/comments of :. -

the persons likely to be affected there.
by within a period of 60 days from '
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the date of pyblication of the said
Ruies in the Gazette. The period was
‘subsequently extended upto 15th Octo.
ber, 1978, The Government have since
received as many as 50 representa-
tions from various Chambers of Com-
merce and other Associations and
these are being economic Ministries/
Department ot the Government. The
said Rules will be published in the
Gazette of India us soon as they are
finalised by the Government.

Conversion of Sonepur-Bara Banki
Line

2360. SHRI RAMJIWAN SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) when the conversion of Sone-
pur-Bara Banki Rail line in broad
gauge will be completed; and

(b) the main hindrance in speeding
.up the said work?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
" (SHRI SHEO NARAIN): (a) and
(b). 58 per cent of total conversion
work from Sonepur to Barabanki has
been completed and the remaining
work has been planned to be complet-
. ed by 1980. High priority has been
. given to this gauge conversion pro-
Ject and a sum of Rs. 12.97 crores has
been allotted to it during the current
year

Supply of Gas Cylinders in
Maharashtra

2861. SHRI VASANT SATHE: Will
. thé Minister of PETROLEUM, CHE.
- MICALS AND FERTILIZERS be
Pleased to state:

" (a) whether it is a fact that the
- supply of gas cylinders at Nagpur and
- other cit. >z and towns in Maharashtra
- ‘continues to be irregular and that the
‘consumets a1c very much put to in-
‘gonvenielicy as a result of acute
- shortage of gas cylmders,

tb) if s, dgtaxls,of demand and
figiply position, month-wise, for the

Dmmnmaqm

Wﬂﬁlﬂm m

hnportmt dwtribuuon pn&nu in
Maharashtia; and

(c) deta.ls of steps proposed to be
taken o ncrmalise the supply of gas
cylinders »a Maharashtra region?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) : (a) and
(c). Supply of Liquified Petroleum
Gas (cooking gas) cylinders to various
towns of Maharashtra in general, and
Nagpur in particular, was affected due
1o inadequate availability of LPG tank
wagons ex-Visakhapatnam and un-
scheduled shut-down of the Bombay
refinery of Hindustan Petroleum Cor-
poration Limited during July/August,
1978 for a period of six weeks. Short-
ages were further aggravated by the
shut-down of Visakhapatnam refinery
cracker in September/October, 1978.
With the improvement in LPG avail-
ability in the refineries, supplies to
various areas of Maharashtrg have
been increased. Besides, LPG supplies
by road from Bombay to Nagpur have
also been organised to supplement
LPG availability by tankwagons. As a
result of these steps, the waiting time
for getting cylinder refill supplies in
Nagpur and in other cities of Maha-
rashtra such as Kolhapur, Pune, etc.
has been broughy down considerably
and normalcy is expected to be fully
restored within this month.

(b) The requisite information is
being collecteds and will be laid on the
Table of the Sabha.

Dieselisation of Maharshtra Express

2362. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that' die-
selisation «i Maharaghtra Express and
conversion of  Nagpur-Bhusaval
Passenger into an express which were
to take place from I1st November,
1978 have been postponed indefinitely
by the Railway Board.

(b) it sn, the ilcts ot the mntw’
and the Tessons therefor, md o .

Cip ot




L {e) how soow: ‘Governmeny would
be able to implement the decisions
taken on the abdve matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
Dieselisation of Maharashtra Express
and conversion of 389/400 Nagpur-
Bhusaval Passenger into Express had
to be postponed due to non-availabili-
ty of requisite number of diesel loco-
motives. The proposal will be imple
mented as soon as the availability of
the diesel locomotives improves.

Replacement of catering by private
contractors

2363. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
worked out ¢ time bound phased pro-
gramme for replacement of private
contractors catering by departmental
catering;

(b) if so, furnish details thereof;

(¢ will Government consider re-
plucing private contractors catering
by departmental catering on A class
Railway siations during the current
Year; and

(d) details of steps taken to ensurc
better service and better quality of
stufl served by the private catering
contractors?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) No.

(b) Does not arise.

_{c) No such proposal {s under con-
sideration,

(d) Concerneq Officers and Inspec-
torial staff of the Commercial as well
8 the Medical Departments of the
Railways make frequent checks and
farry out surprise inspections of the
Catering uniits ‘run by contractors in
wpect of the quality of food served,
me standard of service rendered and

¢ rates charged by them, Ay irre-

gularities noticed ave npromptly and
seriously taken up and deterrent
punishments including fines/termina-
tions of contracts
them.

Payment to the notified area commit-
tee by Sindri Unit of Fertilizer Corpo-
ration of India,

2364. SHRY A. K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) the amount paid by the Sindri
Unit of the F.CI. to the Notified Area
Commuittes in the financial year of
1978-79.

(b} whether there is any increase
in the grant recently. if so, facts in
details;

(¢) whether the attention has been
drawn to the publication in a Hindi
Daily of Dhanbad dated 20th Septem-~
ber, 1978 that the grant received is
not properly spent by the Notified
Area Comniittee; and

(d) it so, the steps taken on that?’

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) and
(b). The Sindri Unit of the Fertilizer
Corporation of India has not given any
grant to the Notified Area Committec-
except for payment of holding and lat-
rine taxes pavable by them in respect
of their holdings at Sindri. The Com-
mittee has increased the rate of holding
tax from 8 per cent of annual valu-
ation of holdings to 12-1/2 per cent of
the same w.e.f. 2nd quarter of 1977-78
against which the FCI has protested
and has taken up the matter with the
State Government of Bihar. The total
amount paid by the Sindri Unit to
the Committee towards the said taxes-
is Rs. 5.99.144.99 paise up tothe 3rd
quarter -of 1978-79 which is inclusive
of arrear payment on account of hold-

ing tax for 1977-78 demanded by the -

Notified Area Committee at the en-
-hanced rate from 2nd quarter of 1977~
78 which has been paid under protest.

etc. are ¥iven to -
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“ -(c) No such reportghas come to the
notice 6f the Government.

(d) Does not arise.

Accident in Modernisation Plant of
Sindri Unit of F.C.L

2365. SHRI A. K. ROY: Will the
Minister of PETROLEUM, CHEMI~
«CALS AND FERTILIZERS be pleased
to state:

(a) whether there was an accident
in the Modernisation Plant of Sindri
Unit of the F.C.I. on 16th September,
1978 in which one worker died, if so,
‘facts in details;

(b) whether it is a fact that there
was no ‘Safety Point' or security staff
-at the spot mandatory for the type of
jobr where the accident occurred: and

(¢) whether the Fertilizer Corpora-
‘tion Kamgar Union protested against
such type of working and if so, the
reaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
-(SHRI H. N. BAHUGUNA): (a) to
(¢). The information is being collect-
‘ed and will be laid on the Table of
the House.

~Complaints against Companies run by
Big Business Houses

-

- 2366. SHR] G. Y. KRISHNAN : Will

- the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether uny complainls of
- malpractices have recently been re-
-ceived by Government against some
companies run by big business
houses;

(b) if so, what are the names of
those companies and what are the
.allegations made against each of
“them: and

¢c) whether any action has been
i{aken by Government against them
and if so, the details in thiz regard?

 DECEMBER 5,11978

THE MINISTER: OF EDUCATION,:
SOCIAL WELFARE AND CULTURR
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Department of
Company Affairs j& receiving com-
plaints of several nature against come
panies including large Houses from
various sources. In the year 1977-73
for which figures are available, 3550
complaints were received, which in-
cluded allegations of fraud, misman-
agement, mis-appropriation of funds,
cte. ete. Every complaint is examin-
ed and appropriate action taken.

In view of the large number involv-
ed, it is not possible to give the details
of names of companies and the allega-
tions made against them. If however,
the Honourable Member wants infor-
mation in respect of any particular
companies run by Large Houses, the
same can be furnished.

Advice given by Company Law
Advisory Commitiee

2367. SHRI MUKHTIAR SINGH:
SHRI SHYAM SUNDAR
GUPTA :

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased ty state:

(a) whether Company Law Ad-
visory Committee has given any ad-
vice since it was constituted in 1876;

(b) nature of advice so far given;
and

(¢) what action has been taken by
Government in pursuance thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI PRATAP CHANDRA CHUN-
DER) : (a) Yes, Sir.

(b) and (¢). The following three
points were referred to the Advisory
Committee for its advice at the meet~
ing held on the 18th May, 1877:—

(1) Suggstion for prescribing the
period of preservation of $
. ©..1ep deed under the Companies
\Preservation, of, Disposal: of Re-
cords) Rules, 1966;: ~ .. .
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(2) Payment of interest on de- wnefc ffeds W afewen "
ferred dividend; and =g
‘ 2368wt wxjway save : W full, mm

(3) Amendment of form of ad- . '
vertisement by companies inviting st wowny 5 A 0g TR o T S8R B

deposits 50 as to make it obligatory (%) wr arsfr fafidy ool =or Uiy &
to disclose unabsorbeq amount of a1 gawr qf@umew w¢ foar mar ¢ o afe
depreciation. :;tw afcsm v fear w & a;t_‘;m safie
On item (1), the Committee after a W fred mz:q#q“ !ﬁmﬁ -nf:,m :é
prolonged discussion made a recom- wiferat wic drofcat framé mf; afeemga
mendation that the ghare transfer # W aTowr & sav or AN ®-aR & vk
deeds be retained for g period of two : fowd
to three years but the Committee de- ;T' $akd afc g, @ wiw w
sired that the Government may exa- )
mine whether the desired objective fafii
can be achieved by taking action - g)ﬂwmuw?as: f:ﬂn%fﬁﬁmtﬁg
under the rule making power of the g a_(é_( T frari ¥ @ T et a1
Government or amendment of the Act !
would . be necessary. Since the rule
making power does not cover share () uft o, & @ ey '3 frut keul
transfer deed, it is proposed to amend £ =ty fr‘itlﬁ't arafer st & el o
the Companies Act after the Govern- W oW g A
ment has taken decision on the recom-
mendations made by Sachar Commit- (%) wr Fwre W awefr Fwl g
tee in its Report which is presently TorAY fraei ® IeeieA A foerad el § ?
under examination.
_ On item (2), after some discussion, fowy, wwm weww s depft  wa
it was found that the matter was one (Fro s wox wex): (%) (i) ded et
of academic interest since the schemse fafirds afmwan & werte &. e Wi
would cease to be operative from July, g o wgmy g & oEw
1977. Therefore the Committee did not feare ¢ ard, jo7s FUMT AW WA X W
find it necessary to give any advice. T o1 wafan ofmmae & g=eie

. On item (3), the Committee autho-
rised two of its Members to suggest
what liability should be included in

the advertisement and for that pur- (ii) dorw e gfemm Tww mweE,
Pose what amendments were neces- W & Ty GOTE wME s goeeey
sary in the form of advertisement pre- firg v wwft & gEow ¢ o :
scribeq at present.

The Companies (Acceptance of De- (iit) werdy gror T qm wfRer goe-
Posits) Rules, 1675 have been amended oo Wi wwrdT T WY e fear oy
and are effective from 1st April, 1978. 31 wrd, 1976 W w1 § t whew g—w ®
This amendment, inter alia, requires weEe afcewfoat o By e
more and better disclosure. ) t—

———— ) -
wlt afcarsaferat R
2,64,10,000 Fafires afoeafert . 576,41,133
46,89,350 frtw . . 1,000
13,98,100 - iy qfcamfeat . 04,21,72¢
66,77,785 v wia

3,69,80,937 wwelcgfr &qar . . 1,59,64,300

; -“9'7'”':?” 8,81,_03:,2_95

il
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Foarmation of AN Indig Judicial
Service

2360, SHRI MUKHTIAR SINGH
MALIK: . )
SHRI G. M. BANATWALLA :
SHRI SHYAM SUNDAR
GUPTA: :
. Will the Minister of LAW, JUSTICE
_AND COMPANY AFFAIRS be pleas-
ed to state: : :
(a) whether Government of India

have sinte taken any decision to form

DECEMBER 5,/ 1978
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sn Al Tndia Judicial Service in the
country; and

(b) if not, the reasons for delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE:
(DR. PRATAP CHANDRA CHUN-
DER) : (a) and (b). There is no pro-
posal at present under the consider~
ation of Government regarding the
creation of an All India Judicial Ser.
vice,

Transtation of Manuals, Formg and
other Material

2370, SHRI GANGA BHAKT
SINGH : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased fo lay a statement show-
ing:

(a) whethey he is aware that
manuals, important forms and other
important  material received for
translation ang vetting from different
Ministries and public sector under-
takings is pending for several days;

(b) if so, the reasons for delay,
the period from which the translation
material of different Ministries is
pending;

(¢) whether the reason for this
delay is the shortage of Hindi staff;

(d) if so, the total number of stafl
presently working and the number of
employeeg required taking ‘info
account the work;

(e) whether Government propose to
provide adequate staff; if so, when;
and i

(#) the time by which important
translation material §s lkely to be

returned after translation?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTL
(DR. PRATAP CHANDBA . CHUN-
DER) : (a) The total number of pages
of manusls, forms and othzrmnﬂw‘:
material received by the %

| Law, Justice and
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cther Officeg of the Central Govern»
ment, upto 15th November, 1978 was
1,05,417. Out of this, 101,443 oages
have been transiated and refurned to
the Ministries/Departments and only
3,974 pages are pending for transla-
tion. So far as public undertakings
are concerned, this Ministry trans-
lates only such of the statutory docu-
ments which are required to be laid
before Parliament, v

(b) As it is often necessary to con-
sult the administrative Ministries/De-
partments concerned, before finalising
the translations, particularly when the
material to be translated ig technical
in nature, the finalisation of some
iranslations is delayed to some extent.
Some of the material received for
translation is pending since 1975.

(e). (d) and (e). No, 8ir. Oo
not arise,

(f) Vigarous efforts are being made
thlde" the arrears as early as pos-
sible,

e i W are ot et e fewfw wowr

2371, ot vy e : wqr et et
B Bl e

. (%) vwe ik ¥ fafaw Miqt.
T A ofies wwg @ wd we o fafaw et
# wfiret @ gw Goar fed §;

1

..m '
) fis wfirwiwa:
SO B A Rl

war ot §i[wwwe
!(:t) S:t‘l*m :e:r“LT-ggulnl

ot o ¥ ¥ Faw 7 M
ﬁlh(t:azi't:ﬁw:tstoiﬁl ’

() s aft v o
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e . L \
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frgtfer 20 whirer €12 q¢ € wdr frgferd
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Progress of Caleutta Tube Railway
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